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LOK SABHA

Monday, September 9, 1963/Bhadra
18, 1885 (Saka).

The Lok Sabha met at Eleven of the
Clock,

[MR. SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS
Indian Missions Abroad

*354, Shri Shree Narayan Das: Wiil
the Prime Minister be pleased to
state:

(a) whether the ‘Purchase Unit’
created to consider the question of
standardisation of furniture furnish-
ings for supply to Indian Missions
abroad and to explore the possibilities
of meeting all such demands from
India has completed its work and sub-
mitted its report; and

(b) if so, the important recommen-
dations made by the Unit?

The Minister of State in the Minis-
try of External Affairs (Shrimati
Lakshmi Menon): (a) and (b). The
‘Purchase Unit’ hag completed the
preliminaries relating to the work of
standardisation of furniture/furnish-
ingslcutlery|crockery|glassware. For
furniture alone, this Unit has collected
about 400 designs for different items
which are generally required for our
Missions abroad. These will be placed
before the Advisory Committee for
their advice and final approval. As
regards representational crockery a
contract with an Indian firm has
already been executed. The prototype
manufactured by the firm is under
examination. The question of the
standardisation of Indian cutlery|
glassware is now under active consi-
deration.

1135 (Ai) LSD—I1.
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Shri Shree Narayan Das: May I
know whether any assessment has
been made as to the savings if the
suggestions made by this purchase
unit are taken into consideration?

Shrimati Lakshmi Menon: No
assessment has been made so far. But
we will save considerable foreign ex-
change when the standardisation takes
place.

Shri Shree Narayan Das: With
regard to certain suggestions made by
this purchase unit, the hon. Minister
said that they are under considera-
tion. May I know how long it will
take to come to a final decision with
regard to it?

Shrimati Lakshmi Menon: As far as
crockery is concerned, I have already
stated that we have given a contract
and it is being implemented, With
regard to soft furnishings, etc, that is
also very easy because we have the
material. The difficulty is only with
cutlery and glassware. We have sent
them for Government test at Alipore
and if they conform to the Indian
standards, we will approve them.

Dr. Govind Das: Is the hon. Minis-
ter aware that in many embassies in
many countriés, which I have myselt
seen, the conditions are pitiable? Will
she also see that there is not too much
miserliness in this respect?

Shrimati Lakshmi Menon: In some
of the Missions, furnishings and other
things are good, but in some other
Missions, it is not. That is the reason
why we have this purchase unit.

Shri Sham Lal Saraf: Is it under
contemplation to standarise the arti-
cles that will be supplied to these
embassies and other offices or will
there be other standards fixed for
Consuls and other offices separately?
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Shrimati Lakshmi Menon: The pur-
pose is standardisation.

Shri Hem Barua: May I know if it
is g fact that the audit report of 1961-
62 hag disclosed certain gross irregu-
larities in (a) accounts of furniture in
as many as 12 Indian Missions, abroad,
(b) accounts of such costly items as
silverware, radio sets and automobiles,
etc. in as many as 13 Indian Missions
abroad and (c) irregularities involved
in the issue of furniture to officers in
excess of the prescribed rule in as
many as 6 Indian Missions abroad? If
s0, may I know what steps Government
have so far taken against those per-
eons who are indulging in corrupt
conduct, resulting in huge wastage of
public funds?

Shrimati Lakshmi Menon: TUnfortu.
nately, this does not arise out of this
question.

Mr. Speaker: It does not arise out
of this.

Shri Hem Barua: It does arise,
Sir,......

Mr. Speaker: Standardisation has
got nothing to do with this.

Shri Hem Barua: May I submit....

Mr. Speaker: He has already taken
too long in putting his question. Now
if he were to enter into arguments. ...

Shri Hem Barua: I do not want to
enter into arguments. I want only to
submit for your consideration that
this standardisation has come only
after the Government has experienced
these irregularities in the Indian
Missions abroad. So, this is connected
with that.

Mr. Speaker: I do not think so; 1
am sorry.

Shri Kapur Singh: I would request
the hon, Minister for a positive
answer to the question as to whether
the creation of this purchase unit was
solely or at least primarily necessitat-
ed by large-scale and improper extra-
vagance by our Missions abroad.

Shrimati Lakshmi Menon: No, Sir.
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Rockets or Anti-Tank Missiles

Shri Yashpal Singh:

Shri Bishanchander Seth:

Shri Raghunath Singh:
#5855 { Shri Indrajit Gupta:

Shri C. K. Bhattacharyya:

Shri Basumatari:

Shri Rameshwar Tantia:

Shri Mohan Swarup:

Will the Minister of Defence be
pleased to state:

(a) whether it is a fact that two
types of rockets or anti-tank missiles
were launched at Hyderabad on the
22nd May, 1963 by the Defence Re-
search and Development Laboratory;

(b) if so, the success achieved in
launching the rockets;

(c) the total expenditure involved
in launching one rocket; and

(d) the distance covered by these
two rockets?

The Minister of Defence Production
in the Ministry of Defence (Shri
Raghuramaiah): (a) Yes Sir—but the
rockets were launched on 21st May,
1963 and not on 22nd May, 1963.

(b) The launchings were successful.

(c) This is a development project.
A series of rockets are fired on ex-
perimental basis. Costs can only be
worked out after the development is
complete and production is under-
taken.

(d) It would kindly be appreciated
that it is not in public interest to dis-
close this figure,

oo Ty owT & oS
wFar g fF aar | § 7 ¥ ofe-
Heg S @W ?

Shri Raghuramaiah: Yes, Sir; these

experiments are a continuing process
till the development is completed.
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=t g g : 7 & qg N oW
wwar § 5 wr @ cenfiEee ¥
7 g el fod @ ¥ Wi w|
I ¥ g et afomm @, feed
HiFAT I, 9gAT 4T & ?
Shri Raghuramaiah: The conclusions
will be consolidated and analysed

after all the experiments are over. It
is too early to say anything now.

Shri D. C. Sharma: May I know
whether in the completion of this
pilot project for anti-tank missiles or
rockets the help of some foreign
technologists is also being taken er
are we doing it on our own? If we
are doing it on our own, may I know
what is the strength and what are the
proper qualifications of these persons
who are undertaking this pilot pro-
ject?

Shri Raghuramaiah: We are doing
it on our own. Some of the officers
there have had experience in this.
They have been abroad to United
Kingdom and other countries.

st wgAT : w7 FA qREY I
fe wr & frarser i & e F AR
e S # fem ¥ fay T
IR T gATE TR ¥ IIT AT gATE
Fg A frae & foad g na ?

seq| wgEy - & A weT TEe
T WA AL qHAT E 1 5 oy & Ay
qraT gt fr ag wr g Ay
g1

=it g fag: qg oA SRR
& 5 =1 oa< ¥ awe fer s @
= ¥ gwar fear smm

&t Yo Y w3 Py
NFFTMAG A e s ar &
&

Shri Kapur Singh: Are these mis-
siles ground to air or air to air?

Shri Raghuramaiah: The anti-tank
missiles are fired from surface to

BHADRA 18, 1885 (SAKA)
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surface and the other one is from
ground to air.

Shri Surendra Pa] Simgh: Has it
been calculated as to what will be the
net saving in manyfacturing these
rockets in India as against purchasing
them from abroad?

Shri Raghuramaiah: When we final-
ly succeed in this and start our own
production, I am sure it will effect
congiderable saving.

Shri S. N, Chaturvedi: What is the
time expected in which we will be
able to manufacture all our require-
ments of these rockets?

Shri Raghuramaiah: The House
will appreciate that since this is in an
experimental stage it is difficult to
forecast the date of final achievement.

Helicopters from France

+
( Shri Yashpal Simgh:
.xs8 Shri Mohan Swarup:
") Shri Bhakt Darshan:
Shri P. C. Deo Bhanj:

Will the Minister of Defence be
pleased to state:

(a) whether the French Government
have offered to sell helicopters on
credit;

(b) whether they have also offered
to set up a plant for their manufac-
ture in India; and

(c) if so, the reaction of Govern-
ment thereto? .

The Deputy Minister in the Minis-
try of Defence (Shri D. R. Chavan):
(a) Yes, Sir, The credit terms offered
by the Government of France were
not very attractive. It was, therefore,
decided to obtain a certain number of
helicopters on ‘cash purchase’ basis.

(b) and (c). The Government of
India have entered into a licence
agreement with two French firms for
the manufacture of the Alouette heli-
eopter airframe and its engine.
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s fag ;o w@r § 99 gFr
g I a1 wiw 3 womay faey ok 3
@ Ams § aaEa g @ ?

gfawen wt (st FwEERE
qgW) 7 R e g, T
famifar oger & gAR T W gg 4v )
iff g7 ¥ m e S A, @
far frelt o 2w & T w6 g

=t ware fog : 5@ qO AL,
el W, @@ w7 A faa )
W ?

oY qAECE AGI : UG FgAT
Aferw & fr frqe ol ¥ I @ D
THAT |

Shri Hari Vishnu Kamath: Is there
any truth in certain Press reports to
the effect that our armed forces are
still deficient in high altitude heli-
copters for Operation Himalaya; if so,
may I know how this deficiency is
proposed to be made up?

Shri Y, B. Chavan: This is one of
the efforts to make up the deficiency.

Shri Hari Vishna Kamath: This is a
long term plan manufacturing them
here, What is the immediate solu-
tion?

Shri Y. B. Chavan: Immediately, 1
am saying, we are trying to purchase
some of them.

Shri S. M. Banerjee: I would like
to know whether the Government
have taken a decision to start the
manufacture of helicopters jn Kanpur
or still they are thinking in terms of
Bangalore?

Shri Y. B. Chavan: The whole pro-
position is under consideration because
the proposal was to manufacture the
airframe in HAL while the engine
was proposed to be manufactured in
AMD, )

Shri S. M. Banerjee: Kanpur can do
it more efficiently. But, certainly, the
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whole matter is under consideraticn
and we have not come to a decision as
yet.

Shri Nath Pai: Is it not a fact that
the offer from the French to sell and
start manufacture of these helicopters
in India, which we found to be the
very best among the offers that came
to us was made to the country and
the Defence Ministry a considerable
time ago and yet, in spite of the pres-
sing urgency of our needs, for heli-
copters no decision was taken? If so,
what were the reasons for the delay
in this matter?

Shri ¥. B. Chavan: I do not think
there was any decision. Certainly, the
recommendation was made quite long
ago. That is true. But, these nego-
tiations are also time-consuming pre-
cesses and they took time.

Shrimati Savitri Nigam: What are
our present requirements of helicop-
ters and what would be the product-
ion of this factory when it is in fuil
production?

Shri Y. B. Chavan: It is a rather
vague and comprehensive question
which I cannot answer without notice.

Shrimati Sharda Mukerjee: 1 am
afraid it is not clear from the state-
ment of the Deputy Minister of De-
fence whether the negotiations are
being conducted directly through
government channels or directly with
the manufacturing concerns,

Shri Y. B. Chavan: Naturally, they
will be with the manufacturing comp-
anies.

s W @A AW, W g
WA TR F 99 S gHIET
Az g, STA IR T A Fwrew
o wiw & fag s ) & Fr fadiw
o gR,  quT = § #r fauwad
g ?

St TEAACA AFPOT: FE A
o & fad g Y § A g Y
g1
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Shri Kapur Singh: Will these heli-
copters which we are going to manu-
facture here be heavily foreign com-
ponented in the initial stages?

Shri Y. B. Chavan: 1 could not follow
the question.

Shri Kapur Singh: Will the foreign
components of these helicopters be
very heavy in the initial stages?

Shri Y. B, Chavan: It will be a sort
of progressive manufacture.

Mr. Speaker: So, in the beginning
it must be so. Next question.

Shri Kapur Singh: Sir, my question
hag not been answered. I want to
know whether they will be heavily
foreign-componented.

Mr, Speaker: Yes, but they will re-
duce the foreign components.

Shri Kapur Singh: True. But, will
the foreign components be more than
50 per cent in the initial stages?

Shri Y. B, Chavan: As I said, in the
early stages we have to have quite a
good proportion of foreign compon-
ents. Progressively, we will reduce
them and produce more and more
components in our factory.

Mr. Speaker: The question was
whether in the beginning more than
50 per cent of the components shall
be from foreign countries.

Shri Y. B. Chavan: It is quite pos-
sible. I cannot say at this stage.

Re: S. Q. No. 557

Mr. Speaker: Next question. Shri
Raghunath Singh. He 1is not here
Next question.

Shri Hari Vishnu Kamath: In view
of the importance of the previous
question, even though the hon. Mem-
ber who has given notice of it is not
present here wil] you be pleased to
request the hon. Minister to answer
that question?

BHADRA 18, 1885 (SAKA)
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Mr. Speaker: Not at this stage. Next
question.

Recruitment te Armed Forces

+
Shri D. C. Sharma:
o558 Shri P. C. Borooah:
. Shri Yashpal Singh:
Shri Surendra Pal Singh:

Will the Minister of Defence be
pleased to state:

(a) whether technica] teams had
visited various engineering, medical
and technical institutions to recruit
candidates for the armed forces;

(b) if so, the number of such teams;
and

(c) the regions where recruitment
has been completed and the number
of technical military personnel so
recruited?

The Deputy Minister in the Minis-
try of Defence (Shri D. R, Chavan):
(a) Yes, Sir.

(b) 13 teams visited engineering
colleges and institutions and 10 teams
visited medical colleges.

(c) In March and April 1963 the
technical teams visited engineering
institutions in al] the States (except
J. & K.) and the Union Territory of
Delhi. Out of the candidates recom-
mended by them, 75 have so far been
detailed for training. The teams have
gone out again last month to visit the
engineering institutions and their
reports are awaited, On the medical
side, the teams have started their
work and so far completed it in Delhi,
Punjab, Rajasthan, Madras and Maha-
rashtra. 144 Candidates have been
selected so far.

Shri D. C. Sharma: May I know
whether it is the intention of the Gova
ernment to recruit these persons be-
fore they have completed their courses
or to recruit them as such and yet
allow them to complete their courses
and then permit them to join the
army? .
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The Minister of Defence (Shri Y. B.
Chavan): They become eligible for
commission the moment they are
selected but they will be given com-
mission after they have qualified
themselves.

Shri D. C. Sharma: What has been
the response of the candidates, so far
as recruitment to medical and techni-
ca] branches are concerned? What
percentage of the students interviewed
have volunteered to join the services
and how many of them have proved
fit?

Shri Y. B. Chavan: It is rather
difficult to give the percentages but
out of the total number of students
that we interviewed about 40 per cent
were qualified.

Shri Surendra Pal Singh: May 1
know whether these mobile selection
teams will also interview and enrol
young doctors and technicians who
are already in Government service
and in public undertakings?

Shri Y. B. Chavan: These teams are
visiting only the universities.

st T fg ;W@ ¥ @
&7 gEaY FEEEae e g &
Q@ & S WK A fear w9
i ?

Yt T T AT : Y O v
o fr @ dFea fopdie § ar &
£ qHed § AR W TN ¥ qEEd
FgFm e &1 Fadi amar §
@y 0§ g TEa

Shrimati Sharda Mukerjee: May I

know whether the remuneration and
other terms and conditions of service
which will be accorded to these
technical personne] will be the same
s are enjoyed by the general duty
officers or whether in view of their
specialised training they will get dif-
ferent terms?

Shri Y. B. Chavan: I do not think
they will get different terms; they
wil] get the same terms.
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Shri Sham Lal Saraf: May I know
whether, in spite of the fact that
technical teams had not visited Jammu
and Kashmir State, all the same suit-
able candidates, both engineers and
doctors, offered their services for this
purpose and, if so, what action has
been taken in regard to them?

Shri Y. B. Chavan: Ags far as engi-
neers are concerned, some candidates
had offered themselves. The Border
Roads Organisation particularly
wanted them. They were approached
and were interviewed.

Shri Nath Pai: In view of the fact
that we came to know of the shortages
with which the Armed Forces were
confronted soon after the Chinese in-
vasion, is the response to this recruit-
ment drive commensurate with the
needs of the Armed Force?

Shri Y. B. Chavan: Generally I
should say ‘Yes'.

Shri Warior: In view of this neces-
sity for recruitment from these col-
leges may I know whether any action
has been taken to add more seats to
these technical colleges so that there
will not be a dearth on the civi] side?

Shri Y. B. Chavan: I do not think
the addition of seats is going to solve
the problem.

Shri Ranga: Has the attention of
Government been drawn to the num-
ber of letters to the editor published
in the Hindu last month and this
month from engineers who have
applied for commission or posts in the
Armed Forces and who have not been
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recruited although severa] months
have passed while, at the same time,
there is complaint on the part of the
Defence Ministry  that technical per-
sonnel, specially engineers, are not
coming forward for recruitment?

Shri Y. B. Chavan: I do not think
that ig a correct statement of facts; but
if any specific case is brought to my
notice, certainly I will look into it.

g frdem

*yye. oft wey T Fr whaean
Y & 9w, 9883 F qrdfed s
=T v F I F T § a7 IO
 FO1 FG fF wdw FOOH grdy
fedorm earfaa ¢ &1 Y faz fear
T 9T, I9F IR A A9 I 7T

gy

The Deputy Minister in the Minis-
try of Defence (Shri D, R. Chavan):
As stated in reply to Question No. 771
answered on 8-4-1963 one of the exist-
ing divisions and four of the new
divisions wil] be in the form of Moun-
tain Divisions. Every effort is being
made to complete the training of these
divisions as early as possible. Some
progress has already been made.
Raisings will be completed as and
when necessary equipment is avail-
able through manufacture or procure-
ment from abroad.

&t W T A, qTEH Ced e
1 FATY i swy 2, (sfiwr) ¥
e § St wfa g @ &, | A
TIRT SEY O § A T W I
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Shri Tridib Kumar Chaudhuri: May
I know if, in addition to the regularly
equipped mountain divisions, the for-
mation of some irregular divisions of
the local Tribal people in the moun-
tain areas is also under contemplation
like the lascars of the old days in the
frontiers?

Shri Y. B. Chavan: This is a gene-
ral question of recruitment.

o Mfaw F@: T TmsT fefaa
# ot &fr w@ @ & a1 @ S
a7 § 9 T F T AT 9 AT A
e @ I 5 oar agrer
FERAT AR TFET A TG
a9t &), T8 AW A afena] qrs
fefasior & war st ?

Shri Y. B. Chavan: There seems to
be some misconception of a mountain
division. A mountain division does
not necessarily mean constituting
people of the mountain areas only. It
is a question of orientation of train-
ing and particularly of the specialised
arms that the division can use and
that gives the characteristics of the
mountain division.

Shri Surendra Pal Singh: Is it a

fact that the Government of U.S.A.
and the Government of Britain have
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offered to give help for the raising of
3 more mountain divisions in addition
to the 6 mountain divisions which are
already being raised and equipped
with their help?

Shri Y. B. Chavan: I do not think.

Shrimati Savitri Nigam: Just now
it has been stated that the training
programme is progressing well and
that it all depends upon the avail-
ability of equipment. May I know
how long it will take to give the
necessary equipment and whether so
far any orders have been placed?

Shri Y. B. Chavan: It is not merely
a question of procurement. They have
been ordered. It also depends upon the
local production. But I can’t say what
time it will take. It is very difficult
to give an answer in terms of months
and years.

Y THE A A AIET
& § AR S A €S9 A T
Tg faerdt ot 8, O ggwTe § ST
fad=m fom a<g & & @%m, T & foy
FE TA &R 7 @ & 7

WSqY WEYIW : Tg WATER! qATH
g1

Shri Himatsinhji: I want to know
how the training programme is being
carried on. Is it through our own
officers or is it that we are taking the
help of some officers from abroad
also?

Shri Y. B. Chavan: Our own officers.

Shri Kapur Singh: May I take it, as
the Minister has replied in answer to
a question by an hon. Member just
now, that the recruitment to these
mountain divisions is not governed
by any kind of class categorisation
and that this is merely subject to
individual physical qualifications?

Shri Y. B. Chavan: The old class
of composition does continue. There
is not any specific change of class
composition only for the purpose of
constituting this division.  Certainly
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the ultimate recruitment of persons
depends upon their physical fitness.

=t a¥ : Aw fagw F T ag
AT g A1 f aa e @ a9 qR)
frmie 4@ 4 1 79 o) weET fe-
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Shri S. N. Chaturvedi: May I know
what is the period of this specialised
training for the mountain divisions?

Shri Y. B. Chavan: The basic train-
ing takes about 22 weeks. But that
is aiso considered to be rather insuffi-
cient. But the mountain division
training will certainly have to be
added to it. It is a continuous process
of training. It cannot be said that
only a particular period is enough.

Bonus Commission

)
+
Shri Sidheshwar Prasad:
*560 Shri P. R. Chakraverti:
‘) Shri S. M. Banerjee:
‘l_Shrimati Jyotsna Chanda:

Will the Minister of Labour and
Employment be pleased to state:

(a) the date when the Bonus Com-
mission is expected to submit its
report to Government,

(b) whether the report will be pub-
lished; and

(c¢) if so, when?

The Deputy Minister in the Minis-
try of Labour and Employment (Shri
R. K. Malviya): (a) No time limit
for submission of the report has been
fixed. However, the Bonus Commis-
sion is trying to complete its work
as expeditiously as possible.

(e) Yes.

(c) This will be decided after the
report is received.
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=Y fagsae waTe ; FAT AT HeAY
Y W WTF TG TAATH FT FIT H A7
Shri R. K. Malviya: The terms are:

(1) to define the concept of bonus
and to consider in relation to
industrial employments, the
question of payment of bonus
based on profits and recom-
mend principles for computa~
tion of of such bonus and
methods of payment;

(2) to determine the extent to
which the quantum of bonus
should be influenced by the
prevailing level of remunera-
tion;

(3) (a) to determine what the
prior charges shouid be in
different circumstances and
how they should be calculat-
ed;

(b) to determine the conditions
under which bonus payments
should be made unitwise,
industry-wise and industry-
cum-regionwise;

(4) to consider whether the bonus
due to workers beyond a
specified amount should be
paid in the form of National
Saving Certificates or in any
other form;

Shri Nath Pai: All this has been
announced.

Shri R, K. Malviya: There are two
more.

Mr, Speaker: He does not need it.

it fagmae waTe ¢ W9 T SawmET
g fF o foe & 921 arde v
g ffeaa w€ fear mam & 1 &Y |
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Shri Warior: May I know whether
Government are aware that bonus is
also calculated in certain places as
deferred wage rather than as profit-
sharing, and if so, whether that will
also be enquired into by this commis-
sion and recommendations made?

Shri R. K. Malviya: I have just read
out the terms of reference. If bonus
as deferred wage is covered by those
terms, it will be covered.

Shri Oza: May I know whether the
report of this commission will have
any effect on the recommendations of "
tribunals or wage boards having long-
range effects?

Shri R. K. Malviya: So far as the
banks are concerned, the tribunals
were going on, when this commission
was appointed, and, therefore, there
was some difficulty. The general
principle which has been decided at
the Bangalore Conference on the 7th
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October, 1961 is that it is not neces-
sary specifically to exclude banking
from the purview of the Bonus Com-
mission, and no change in the terms
of reference of the commission was
necessary. All are covered.

=Y wsy aE : § 7 AT AT
fs 7z @ FHww wEde dweT ¥
FTH FI A AT & T F e F80
ar @ ?
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[(a) Yes, Sir.

(b) The information regarding the
incidents that occurred during the
months of June, July and August 1963
is being collected and will be placed
on the Table of the House, as soon as
possible.

(c) According to agreement bet-
ween the Governments of India and
Pakistan, incidents on the Indo-
Pakistan borders are deait with by
the State Governments in the first
instance. Protest in respect of all
such incidents are lodged at the
District Officers/State Government
level. In the case of serious incidents
action is also taken at diplomatic level,
through the Government of India.]
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Shri N. R. Laskar: The hon. Prime
Minister stated the other day that
Pakistan is not showing immediate
signs of coming to an agreement on
border demarcation. In view of this
and also in view of the fact that the
Indo-Pakistan border talks are failing
again and again, what positive steps
are Government taking to assure a
peaceful life to the border people?

Mr. Speaker: I could not follow it
fully. If he has, he might answer.

Shri Dinesh Singh: I am afraid I
have not also followed it fully. He
was referring to some statement by
the hon. Prime Minister saying that
they are not arriving at a peaceful
settlement of the border probiem. Is
that the question?

Shri N. R. Laskar: The hon. Prime
minister stated the other day that
Pakistan is not showing immediate
signs of coming to an agreement on
the border demarcation question. In
view of this and also in view of the
fact that the Indo-Pakistan border
talks have been failing again and
again, what positive steps are Gov-
ernment taking to assure a peaceful
life to the people living in the bor-
der areas like Laitatilla in Cachar
district?

Shri Jawaharlal Nehru: I did not
state that Pakistan has not been very
responsible in regard to the settlement
of border disputes. Something hap-
pens. Then sometimes they meet,
officials on either side. There are
petty disputes. Sometimes they meet
and do come to an agreement; some-
times, they do not, and the dispute
hangs for a long time.
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As for what steps we are taking, we
are taking the normal steps we can
to protect our border.

=t o HAlo IR : AFEFT AAT
W § adfr a3 Fasmn i nfeeE @)
AR TIF wIfe g7 91 W §, ARy
M ITF SAFME | FFT F FEAT
STEAT § {F A T 9T W FHATLY
& 37 WT A e feqr ST wWr g ur
T A AT TNF § W TIR AR
AT AT T & AT A W gEA
a1 W1 g1 W § A A !

Sl AMEIA JIE : TF A
FEar § FET VST HWATEII,
fagd B qaT § (%00 WA TTH
a0 97§ WK M F 97 W §

Shri Tyagi: In view of the report-
ed cases of fifth column activi-
ties on this side of the border, have
Government reinforced their intelli-
gence set-up in that area?

Shri Jawaharlal Nehru: Which bor-
der?

Shri Tyagi: The border where these
fifth column activities are reported to
be going on. Have Government rein-
forced their intelligence branch?

Shri Jawaharlal Nehru: The intel-
ligence branch is functioning in vari-
ous places, I can hardly say in what
places. It would not be proper for
me to declare where the intelligence
people are sitting and working, but
they are responsible for this, and I be-
lieve they are functioning fairly effec-
tively.

Shri Sham Lal Saraf: May I know
if Government is aware of raids that
have taken place in the Akhnoor and
Chamb areas in Jammu and Kashmir
and the consequent loss of life and
property? May I know if all that will
be listed when this information is col-
lected?
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Shri Dinesh Singh: I could not give
off-hand details about this particular
area, but we are taking steps.

Shri Harish Chandra Mathur: The
Prime Minister referred to the Border
Roads Organisation. May I know if
he is aware that there is no activity
of this organisation so far as Rajas-
than is concerned, and that Pakistani
people could come right up to 40 or
50 miles without anybody knowing
anything? May I know whether any
notice has been taken of it by the
Prime Minister, because the question
by Shri Barupal was in respect of
Rajasthan and in his reply he refer-
red to the Border Roads Organisa-
tion?

Shri Jawaharlal Nehru: I do not
think the Border Roads Organisation
functions as yet in the Rajasthan
border.

Shri Hem Barua: May I know if
the attention of Government is drawn
to a report in the London Daily Ex-
press to the effect that 10,000 guerrilas
composed of Kashmiri refugees in
Pakistan are ready to attack Kashmir
conjointly with Red China, and if so,
may I know whether Government have
been able to evaluate the extent of
collusion between Pakistan and China,
and may I know whether....

Mr. Speaker: Not so many may-I-
knows.

Shri Hem Barma: It is the same
question.. . . .Government are aware of
the fact....

Mr. Speaker: Only one may-I-know
may be there.

Shri Hem Barua:..that China is also
reconnoitring our border conjointly
with Pakistan? These two things are
mixed up.

Shri Jawaharlal Nehru: We are
not aware of all that the hon. Mem-
ber has said, but we are aware that
some such things are happening.

Shri Hem Barua: He has not re-
plied to my question. “Some such
things are happening”’—it is so vague
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and so off the mark that we who are
under-developed intellectually, feel in
a tight corner, in a very complication
position, to understand it.

Shri Tyagi: That shows the aware-
ness of the Government.

Shri Hem Barua: May I request
the Prime Minister to elucidate his
answer.

Mr. Speaker: If it is a conflict bet-
ween the intellectual levels, I cannot
be a judge.

Shri Hari Vishnu Kamath: We could
not hear the answer. What did he
say? Government is not aware?

Mr. Speaker: Government is not
aware of all the facts that the hon.
Member has brought to its notice, but
Government is aware of many things
that are happening there.

Shri Ranga: Let us hope that Gov-
ernment will take note of the facts
given in the package question.

May I ask the Prime Minister
whether any efforts are being con-
sidered, or at least would be con-
sidered, to see that these hundreds of
mijes of the border that we have
between Pakistan and ourselves on
the Rajasthan side—Jaisalmer, Bikaner
and a large part of Gujarat—will be
properly protected and the necessary
forces will be kept there in order to
be vigilant and see what is happening
and that no incursions take place from
Pakistan? .

Shri Jawaharlal Nehru: I just said
that the Border Roads Organisation
does not function in Rajasthan. That
did not mean that roads are not being
built there. That particular organi-
sation was constituted chiefly for the
Himalayan region, and they have done
well. In regard to the Rajasthan
border, we are very much aware of
what the hon. Member said in regard
to giving protection. The trouble in
Rajasthan is almost entirely either
dacoits coming over and going or some
animals being taken over.

Shri Hem Barua: Sir, on a point of
order. On a previous occasion the
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Prime Minister was pleased to inform
us that there was some sort of a
collusion between Pakistan and China.
Today, he has not thrown any light on
that and the information that I have
gathered from him from what he has
stated is that he is not in the know
of things....

Shri D, C. Sharma: What is this?

Mr. Speaker: Unless I know how
can I tell the hon. Member what this
is.

Shri D. C. Sharma: He put a ques-
tion and now he is explaining it.

Mr. Speaker: He ought to be con-
cerned only with the question that
Prof. Ranga put. Prof. Ranga put a
question and that has been answered.
Is there any point of order on that
question?

Shri Hem Barua: No, Sir.

Mr. Speaker: We have long passed
the stage he is referring to. Shri
Bade. Point of order can be raised
on something just before the House
and not about something that we have
passed.

Shri Hem Barua: The question is
about Pakistan relations, Sir. May I
ask a clarification? I want to know
whether you break it up into bits or
compartments like that and whether
you do not take the question as a
whole.

Mr. Speaker: We cannot go back.
We have passed that stage and we
should proceed further and not recede.
He put a question. It was answered.
There was no point of order raised
at that moment. Now, Shri Ranga
put a question and that also has been
answered. I have called Shri Bade.
Now, he stands up and says that there
is a point of order in respect of a
supplementary that he put a long
time ago.

Shri Hem Barua: It takes a little
time to arrange ideas in my mind.

Mr. Speaker: It might be fresh in
his mind but I have passed it long
.ago.
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Labour Laws in Goa

*562. Shri S. M. Banerjee: Will the
Prime Minister be pleased to state:

(a) whether it is a fact that all the
Labour Laws have not yet been
enforced in Goa;

(b) whether a strike of Port and
Dock workers took place in May,
1963;

(c) if so, whether any settlement
was reached; and

(d) the terms of settlement?

The Minister of State in the Minis-
try of External Affairs (Shrimatt
Lakshmi Menon): (a) A statement is
laid on the Table of the House.
[Placed in Library, see No. LT-1677/
83].

(b) to (d). The strike of the Dock
workers began on the 23rd May and
ended on 3rd June 1963. The main
terms of the agreement reached are:

(i) the Workers’ Union to accept
the Dock Labour Pool Scheme,
(ii)  Modifications to be
achieved by mutual discus-
sions, (iii) the system of
Mukkadams to be abolished
forthwith, (iv) there will be
no retrenchment of workers
in employment for 3 months
prior to 31st March, 1963, (v)
no victimisation for participa-
tion in the strike, (vi) workers
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arrested for breach of Defence
of India Order to be released
except those arrested for acts
of violence and breach of
public order, (vii) until final
settlement and during period
of negotiation the Pool will
be under the supervision and
control of an officer designated
by Government.

Shri S. M. Banerjee: May I know
whether the agreement has been
implemented?

Shrimati Lakshmi Menon: The
matter has been referred to the tri-
bunal and it will be implemented.

Shri S. M. Banerjee: From the state-
ment it appears that certain labour
laws are being drafted by the Minis-
try of Law for being made applicable
to Goa, that is, Employees Provident
Fund Act, 1952, etc. I want to know
when those things are likely to be
drafted and implemented.

Shrimati Lakshmi Menon: I cannot
give the exact date but as soon as
the Labour Ministry finishes with it,
it will be issued in the form of a regu-
lation by the Government.

Dr. Gaitonde: The other day, a Bill
was passed here—The Iron Ore Mines
Labour Welfare Cess Act, and in view
of the fact that the condition of the
workers in Goa is not better than that
in any other place, may I know when
this Act is going to be extended to
Goa?

Shrimati Lakshmi Menon: If the
hon. Member refers to the statement
that has been laid on the Table of
the House, he will find what are the
categories of laws which are extended
and what are those laws which are
under the consideration of the Goa
Administration and waiting for
recommendation, and what are those
others which are being considered by
the Government to be included in the
regulations. The difficulty is we have
no machinery for implementation of
all the laws and as soon as the proper
machinery is created, they will be
extended to them.
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Shri Hari Vishnu Kamath: In view
of the fact that the ageing Prime
Minister is overburdened with many
problems not only external but also
internal, including the Five Year Plan
and the Kamaraj Plan, is it not time
that the administration of Goa,
Daman and Diu is transferred from
his Ministry to the Ministry of Home
Affairs, because then, there will be a
better implementation of those pro-
grammes?

Mr. Speaker: It is a wider matter
of policy.

Shri Hari Vishnu Kamath: He is
too much overburdened; these things
cannot be properly attended to in his
Ministry.

Mr. Speaker: First, it is a wider
matter of policy; second, it is only a
suggestion.

Shri Hari Vishnu Kamath: What are
the reasons? I want to know the
reasons why it should not be trans-
ferred from his Ministry to the
Ministry of Home Affairs.

Mr. Speaker: Order, order. Shri
Tridib Kumar Chaudhuri.

Shri Tridib Kumar Chaudhuri: May
I know what are the reasons for
taking so much time for the considera-
tion of the application of the Dock
‘Workers’ (Regulation of Employment)
Act and the Indian Dock Labourers
Act, when the only big labour trouble
in Goa took place in connection with
the docks as early as May, and espe-
cially when all these months have
passed and the Government is taking
s0 much time over it? I do not under-
stand what they are doing.

Shrimati Lakshmi Menon: I have
already stated that we have to con-
sult the Goa administration, and then
the relevant Ministries in the Gov-
ernment of India, and then we have
to create the proper machinery for
administration. These are the reasons
why delay is there.

Shri Bhagwat Jha Azad: May I know
what are the reasons for the Govern-
ment to consider that Acts like the
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Coal Mines Provident Fund Act or
the Working Journalists Act are
neither essential nor applicable to the
conditions in Goa? What are the
reasons?

Shrimati Lakshmi Menon: Because
there are no coal mines in Goa.

Dr. Colaco: May I know whether
it would not be advisable to postpone
the full enforcement of these labour
laws in Goa till the next December
when democratic elections are to take
place and a new administrative set-up
will be coming into being in Goa?

Shrimati Lakshmi Menon: It is only
a suggestion.

Shri K. N. Pande: May I know
whether before the port workers went
on strike, any conciliation machinery
or conciliation of any sort was tried,
and, if so, with what result?

Mr. Speaker: Was any conciliation
machinery tried when the strike was
on?

The Deputy Minister in the Minis-
try of Labour and Employment (Shri
R. K. Malviya): So far as our infor-
mation goes, no conciliation machinery
was tried.

Dr. Sarojini Mahishi: In view of
the emergency, when the strike of
dock and port workers in Goa was
going to be declared by the Govern-
ment as unlawful, may I know the
reasons for the delay in that declara-
tion?

Shrimati Lakshmi Menon: The
strike was over; it lasted only ten
days or so.

Institute of Nuclear Medicine

( Shri Bhagwat Jha Azad:
*564. { Shri P. C. Borooah:
| Shri D. C. Sharma:

Will the Minister of Defemce be
pleased to state:

(a) whether an institute of nuclear
medicine and allied sciences has
started functioning in Delhi-
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(b) if so, since when; and
(¢) the specialities of this institute?

The Minister of Defence Produe-
tion in the Ministry of Defence (Shri
‘Raghuramaiah); (a) Yes Sir.

(b) A TRadiation Cell’ was estab-
lisheq at Defence Science Laboratory,
Delhi in August 1956. An indepen-
dent Institute of Nuclear Medicine
and Allied Sciences started function-
ing from June 1961.

(¢) The specialities of the Institute
are as follows:—

(1) use of Radio Isotope for
medical research problems
of Defence interest;

(2) use of Radio Isotope for
treatment of special diseases
such as Goitre, various types
of thyroid gland heart as
well as blood diseases;

(3) training physicians and allied
scientists in the field of
radiation medicine,

(4) advise Ministry of Defence
on the problems ot radiation
hygiene,

(5) Electron-microscopy.

Shri Bhagwat Jha Azad: May 1
know whether the work of the
Institute is only at research stage or
it is available for application to the
genera] public?

Shri Raghuramaiah: Actually we
are running this institute for the
Delhi University and they are award-
ing diplomas in radiation medicine.
A number of docters have already
undergone training. I am sure their
knowledge would be available for all
purposes. i

Shri Bhagwat Jha Azad: May 1
know whether there is any proposal
with the Government to make avail-
able the research and other facilities
that are likely to be available and
are available at present in the
different parts of the country through
their allied institutions or in some
other way? ;
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Shri Raghuramaiah: There is
collaboration with the Atomic Energy
Commission.

Shri D.C. Sharma: I understand
that they are considering caly the
use of nuclear medicine in times of
peace. May I know whether any
study is being made with regard to
nuclear medicine as can be applied
if there is nuclear war?

Shri Raghuramaiah: We are
actually carrying on a number of ex:
periments even in regard to radio-
activity on planes reaching certain
altitudes and allied subjects.

Shrimatj Savitri Nigam: The hon
Minister stated that some of our per-
sons have already passed out ‘from
this institute. May I know the dura-
tion of the course and how many of
them have completed their training
fully?

Shri Raghuramajah: The duration
is one year. I am sorry I could not
give the exact number of persons
trained.

Shri Sham Lal Saraf: In the sub
jects which the hon. Minister men-
tioned now which have been taken
up in the Institute, may I know if
local talent is available in 81l sub-
jects and if not, what steps are being
taken to make it a full-fledged and
self-contained institute?

Shri Raghuramaiah: It is at the
moment a self-contained institute for
purposes of the conferment of the
diploma.

Economic Sanctions Against South
Africa

+
Dr. L. M. Singhvi:
*565. { Shri P. C. Borooah:
| Shri Onkar Lal Berwa:

Will the Prime Minister be pleased
to state:

(a) the steps so far taken by the
Government of India to impose dip-
lomatic and economic sanctions
against South Africa;
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(b) whether any of tnese sanctions
have been applied to any other coun-
try by India so far; and

(c) the number of countries that
have so far applied these or some of

these sanctions against South Africa
so far?

The Deputy Minister in the Minis-
try of Extermal Affairs (Shrj Dimesh
Singh): (a) The quesion of the
ireatment of the people of Indian
and Indo-Pakistan origin in South
Africa wag first raised by the
Government of India in the United
Nations General Assembly in 1946
In the same year, the Indian High
Commissioner was recalied from
South Africa and the Missior was
withdrawan in 1954. In Julv, 1946,
import of goods from and export of
goods to South Africa were alse
banned by India and this was further
extended in 1953 to cover tie manda-
ted territory of South West Africa
which ig being administered by South
Africa.

Since then the Indian Delegation to
the Uniteq Nations has placed an
active part in the discussions regar-
ding the apartheid policv of the
Government of South Africa which
has finally led to the paszing of the
resolution in the 17th Session of the
General Assembly requesting mem-
ber States to impose certain sanctions
against the Government of South
Atrica. In conformity with the
above mentioned resclution, the
Government of India have completely
broken off diplomatic relations with
South Africa, closed ports to all
vessels flying South African flags,
barred the entry of Indian vessels
and aircrafts into South  African
ports and airfields and instructed air-
port authorities to refuse landing and
passage facilities to ali aircrafts be-
longing to the Government of South
Africa and companies registered
under the law of South Africa. All
trade transactions with South Africa
thave also been stopped. Government
of India have, thus, implemcnted the
UN resolution fully.

1135(Ai) LSD—2.
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(b) No.

(¢) In so far as Government of
India are aware, 39 countrie: have
imposed all or some of the sanctions
enjoined by the UN. General
Assembly  Resolution raferreq to
above.

Dr. L. M. Singhvi: I would like
to know whether in view of the
persistent defiance by South Africa
of the resolutions of the United
Nations, the Government have recon-
sidered this policy aud whether
they have chalked out a new approach
to this matter, to be +aken up in the
forthcoming session of the Uniled
Nations and if so, could an indication
be given as to what is proposed to
be done now in view of the fact that
the South African Union has defied
all these resolutions persistcntly?

Shri Dinesh Singh: As I mentioned,
Sir, last year a certain resolution has
been passed and it has been imple-
mented by a number of countries.
We are hoping that other member
countries of the United Nations will
also implement this resoluticn. The
question will no doubt be discussed
in the UN. Assembly, and t this
stage it will be difficult to say what
our attitude will be.

Dr. L. M. Singhvi: May T know
whether it has been brought to the
attention of the Government that
some of the goods the export of which
has been banned to South Africa
from thig country somehow trickle
to that country through some other
countries?

Shri Dinesh Singh: Sometimes there
have been such information, and we
have always referred it to the Govern-
ments concerned drawing a‘tention
to our regulations.

Y sifwre a7 ;- 9o e
aﬂgaﬁmﬁﬁf‘amwa
=@ & e sfees fagit o=@ 0%
Ty # 7
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=t feam fag: &3 g1 f5 wi
¢ 7 a1 wfgew @ far § a=
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Shri Hem Barua: May 1 know if
it is a fact that the African mations
represented at the ILO Conferenc?
thave recommended to the UNO that
steps should be taken to expel South
Africa from that world bodv' if so,
what steps Government propose to

take towards the implementation of
this recommendation?

The Prime Minister, Mipister of
External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): The Governmcat pre~ose to
act in conformity with the other
group of nations who have made this
suggestion. There are certain diffi-
culties about it. That they have
pointed out and, ultimatelv, the
resolution that was passed was :ot,
ar far as I am aware. one of expul-
sion but of askinz South Africa
not to attend. That was the reso-
Jution that was passed and I
think,—I am not quite s .re,—the
South African represcniatives did
not attend afterwards.

To MfaT @ : W AHAG
W= ¥ = fF g afafem 39 2k
¥ e ¥ wiaw wfaeew afaw
AT T Y § 1 -F S |vear §
feea ¥ ¥ oo a9 & 3 § s
9 3 ¥ W T qg | AT 9
Wifrmwr Fw  fow
afeor T X T Sy ?

it few fag: To wHo AT -
Fma fE @ e ag # afaaer
T | IEF FHT 3R A A
Faq o @y & | W SR g oamEm
3y 2 fF s

Shri Hari Vishnu Kamath: Have
the Indians or, rather, the people of
Indiay, origin in South Africa, sought
the advice and guidance of the
Government from time to time win
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the fight for their legitimate rights
in South Africa; if so, mav T know
what advice has been given by the
Government to them or to thair
organisation in South Africa?

Shri Dinesh Singh: This is a vague
general question as to what advice we
have given.

Shri Hari Vishnu Kamath: No, no.

Mr. Speaker: Order, order. He
should sit down and try to listen.

Shri Dinesh Singh: As and when
advice might have been sought some
advice might have beep given on the
specific matters.

Mr. Speaker: He wani; to know
whether advice have Lecn sought so
that they might safeguard their
legitimate rights and whether ary
advice has been given.

Shri Dinesh Singh: The general
question in the United Nations is on
the same basis.

Shri Hari Vishnu Kamath: I am
not asking about the U. N. I am
asking about the advice of this
Government.

™ Shri Jawaharlal Nehru: ~  the
past, Sir, sometimes, some organisa-
tion or the people ¢f Indiar descent
in South Africa have been in touch
with us. I am not aware that recent-
ly, in the recent period, any definite
advice has been sought. That is to
say, whatever we do, we function
through the UNN. We cannot func-
tion directly. In the UN.O. may come
some representatives and they consult
people, our people ang others. Bu:
I am not aware of any direct approach
being made to the Government of
India or aay advice being sought.

Shri Hari Vishnu Kamath: Am I
to understand that there is no con-
tact between the Government and
the Indian organisatiori there? what
is the position?

Mr. Speaker: Shri Chaturvedi—

Shri Hari Vishnu Kamath: Sir, I
rise to a point of order. He said
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that we can function only through
the UN. Am I to understand that
there is mno contact between the
Government and the Indian organi-
sation there?

Mr. Speaker: That is a different
thing. He said that no advice has
been sought recently direct from this
Government and, therefore no
advice has been given.

Shri Hari Vishnu Kamath: A very
unsatisfactory answer.

Shri S. N. Chaturvedi: May I
know whether these sanctions are
applicable to the sports field also?

Shri Dinesh Singh: These are
sanctions in the field of dipiomatic
relations and economic relations. So
far as sports is concerned, it ic a
different body that controls it.

WRITTEN ANSWERS TO
QUESTIONS

Foreign Naval 3ases

*557. Shri Raghunath Singh: Will
the Minister of Defence be pleased
to state how many naval bases of
varioug Nations are in~ 1lle? or
working at present in Indian Gcean?

The Deputy Minister in the Minis-
try of Defence (Shri D. R. Chavan):
There are 22 known Maval Bases of
other Nations in the Indian Ocean.

Distribution of Pro--Chinese Hand-
Bills in Nagaland

*563. Shri P. K, Deo: Will the
Prime Minister be pleased to state:

(a) whether pro-Chinese hand bills
have been distributed by the Naga
hostiles in Nagalang during the period
1st April to 1st July, 1963; and

(b) if so, the steps being taken
against such activities?

The Deputy Minister in the Min-
istry of External Affairs (Shri Dinesh
Singh): (a) Enquiries have not re-
vealed any distribution of pro-Chinese
hand bills by hostile Nagas.

(b) The question does not arise.

Development Plan in Goa

f Shri Ramachandra Ulaka:
7\ Shri P. C. Borooah:

Will the Prime Minister be pleased
to refer to the reply given to Starred
Question No, 260 on the 19th Novem-
ber, 1962 and state:

(a) the progress since made in the
implementation of the various deve-
lopment schemes in Goa; and

*566.

(b) the amount spent thereon so
far?

The Minister of State in the Minis.
try of External Affairs (Shrimati
Lakshmi Menon): (a) and (b). A
comprehensive Development Scheme
for the Union Territory has been
framed which includes the develop-
ment of agriculture, fisheries, forests,
ports, power-projects, industry, cons-
truction and repair of roads, bridges,
etc., and establishment of Community
Development Blocks and Co-operative
Societies.

The expenditure on these Schemes
during 1962-63 amounted to Rs, 8624
lakhs and nearly Rs. 1 crore have
already been spent out of the total
budget provision of Rs. 2°52 crores
during the current financial year.

Overall progress has been satisfac-
tory as will be seen from the state-
ment placed on the Table of the
House. [Placed in Library, See No.
LT-1678/63].

Conference of the Non-Aligned
Nationg

*567. Shri Harish Chandra Mathur:
Will the Prime Minister be pleased
to state:

(a) whether there is any proposal
for holding a summit conference of
non-aligned countries in the  near
future; and

(b) if so, the Government of India’s
reaction thereto?

The Deputy Minister in the Minis-
try of Externa! Affairs (Shri Dinesh
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Singh): (a) Government have not
received any proposal to hold a
summit conference of non-aligned
countries in the near future.

(b) Does not arise.

Army Commission in Medical and
Engineering Corps

*568. Shri D. C. Sharma: Will the
Minister of Defence be pleased to
state:

(a) whether States’ help has been
sought in the army’s drive to recruit
qualified youngmen as commissioned
officers in the Army Medical Corps
and the Army Engineering Corps; and

(b) if so, the reaction of the States
thereto?

The Minister of Defence (Shri Y.
B. Chavan): (a) Yes, Sir.

(b) The reaction is generally fav-
ourable.

Diplomatic Relations with Israel

*569. Shri Hari Vishnu Kamath:
Will the Prime Minister be pleased to
state:

(a) whether Government have con-
sidered the desirability or necessity
of establishing an Indian Consulate in
Israe] on a reciprocal basis, consider-
ing that an Israel Consulate has been
functioning in India for many years
now;

(b) if so, with what result; and
(c) if not, the reasons therefor?

The Deputy Minister in the Minis-
try of External Affairs (Shri Dinesh
Singh): (a) to (c). The Government
of India have not considered it neces-
sary to establish a Consulate in Israel
because there is not enough consular
work to justify a post.

Frigates for Navy

Shri Bishanchander Seth:
Shri Yashpal Singh:
*570. { Shri D. C. Sharma:
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| Shri P, C. Borooah:
Shri Surendra Pal Singh:
Shri Basumatari:

Will the Minister of Defence be
pleased to state:

(a) whether it is a fact that a naval
delegation from India visited U. K.
and Sweden in connection with the
indigenous construction of frigates;

(b) if so, whether any report has
been submitted to Government by the
delegation; and

(¢) how far Government have ac-
cepted their report?

The Minister of Defence Production
in the Ministry of Defence (Shri
Raghuramaiah): (a) Yes, Sir.

(b) and (c¢). Yes, Sir. The report
is under consideration of Govern-
ment.

Language used on ALR.

*571. Shri Yashpal Singh: Will the
Minister of Information and Broad-
casting be pleased to state:

(a) the number of recommendations
of the Committee appointed to look
into the question of simplification of
the language used by All India Radio
that are yet to be implemented;

(b) the causes of delay; and

(c) whether any dead line has been
fixed in this regard?

The Minister in Charge Ministry of
Information and Broadcasting (Shri
Satya Narayan Sinha): (a) None. All
the recommendations are being im-
plemented as a continuous process,

(b) and (c). Do not arise.

Vizag Naval Base

572 f Shri Raghunath Singh:
"\ Shri Sham La] Saraf:

Will the Minister of Defence be
pleased to state:

(a) whether Vizag Naval Base plan
has been finalised; and
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(b) if so, when the work will be
started?

The Minister of Defence (Shri Y.
B. Chavan): (a) and (b). The project
for the -establishment of a major
Naval Base and Dockyard at Visakha-
patnam has been accepted in princi-
ple by Government for implementa-
tion in a suitably phased programme.
Plans and designs for the construc-
tion of a wharf have already been
finalised and tenders for the work
have been invited. Contract drawings
for the workshop building are under
preparation and tenderg are expec-
ted to be issued next month.
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' LAF. Plane Crash near Agra

( Shri P. C. Borooah:

| Shri Ram Sewak Yadav:
Shri Indrajit Gupta:
Shri Raghunath Singh:

*574.) Shri Sarjoo Pandey:

| Shri A. V. Raghavan:

| Shri Onkar Lal Berwa:

| Shri P. K. Deo:

| Shri Sivamarthi Swamy:

Will the Minister of Defence be
pleased to state:

(a) whether an Indian Air Force
plane crashed near Agra on or about
3rd June, 1963;

(b) if so, the number of persons
killed and injured in the accident;
and

(c) the cause of the crash?

The Minister of Defence (Shri Y.
B. Chavan): (a) Yes, Sir.

(b) Killed—Five.
Injured—Nil.
(c) A Court of Inquiry has been
ordered. The cause of the accident

will be known when the report is
finalised.

Code of Conduct for Press

*575 Shri P. R. Chakraverti:
" \_ Shri G. Mohanty:

Will the Minister of Information
and Broadcastimg be pleased to state
whether Government have sought the

co-operation of the Press in the obser-
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vances of the Code of Conduct for-
mulated by the Press Consultative
Committee?

Shri Satya Narayan Sinha—SMHE de
The Minister in charge Ministry of
Information and Broadcasting (Shri
Satya Narayan Sinha): Yes, Sir.
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Indian Ocean

( Shri Hag Vishnu Kamath:
*577. Shri Shree Narayan Das:
Shri Hem Raj:

Will the Prime Minister be pleased
to state:

(a) whether it is a fact that the
Government of Indonesia have for-
mally and officially renamed the
Indian Ocean as the Indonesian Ocean;

(b) whether any communication to
that effect has been received from
the Indonesian Government; and

(¢) if so, the reaction of Govern-
ment thereto?

The Deputy Minister in the Minis-
try of External Affairs (Shri Dinesh
Singh): (a) It is reported that there
has been an announcement by the
Indonesian Naval Command to have
the name of the Indian Ocean conver-
ted into Indonesian Ocean.

(b) No, Sir.

(c) Does not arise.

National Institute of Labour Research

< ™= ( Shri Yashpal Singh:
*578. { Shri S. C. Samanta:
[ Shri Subodh Hansda:

Will the Minister of Labour and
Employment be pleagped to state:

(a) whether the National Institute
for Labour Research has since started;

(b) if so, its location and main

objectives; and

(c) how much ajd is expected from
the Ford Foundation for this Institute?

The Deputy Minister ipn the Minis-
try of Labour & Employment and for
Plannisg (Shri C. R. Pattabhi
Raman): (a) Not yet.

(b) The Institute will be located in
New Delhi. A statement showing
seme of the main objectives of the
Institute is laid on the Table of the
House. [Placed in Library, See No.
LT-1679/63].

(c) The Ford Foundation have sanc-
tioned $4,32,000 to the School of Indus-
trial Relations of Cornell University,
US.A., for aiding the Institute by
providing foreign expert advisers,
affording training facilities to the
Institute’s staff at the Cornell Uni-
versity, and books and equipment fer
the Institute.

Welfare of Tribals in Nefa

*579, Shri P. C. Borgoah: Will the
Prime Minister be pleased to state:

(a) whether a scheme for the wel-
fare of the tribals in NEFA and other
areas—hills and plains in the North
Eastern regions has been launched
under the Centrally sponsored pro-
gramme; ﬂ‘]

(b) if so, the main features of the
scheme; and

(c) how far it has been carried out?

The Parliamentary Secretary to the
Minister of External Affairs (Shri
D. Ering): (a) In the north-eastern
region, the overwhelming majority of
the population of NEFA and Naga-
land is iribal. All expenditure on
these areas is financed by the Centre
and the entire development pro-
gramme is thus oriented towards tri-
bal welfare. .

In Assam, Manipur and Tripura,
special provision is made under cen-
trally sponsored schemes for the wel-
fare of the scheduled tribes.

(b) and (c). Separate details re-
garding the schemes and their imple-
mentations in Assam, Manipur, Tri-
pura, Nagaland and NEFA, are placed
on the Table of the House. [Placed
in Library, See No. LT-1680/63].

Skips for Navy

[ Shri Ramachandra Ulaka:
7\ Shri Dhuleshwar Meena:

Will the Minister of Defemce be
pleased to state:

1611.

(a) the number of new ships pur-
chased for Indian Navy from foreign
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countries (country-wise) during 1962-
63; and

(b) the cost of each ship?

The Minister of Defence (Shri Y. B.
Chavan): (a) No new ship was pur-
chased for the Indian Navy from
abroad during 1962-63.

(b) Does not arise.

Unemployed Graduates

/ Shri Ramachandra Ulaka:
1612. "\ Shri Dhuleshwar Meena:

Will the Minister of Labour and
Employment be pleased to state the
number of unemployed graduates re-
maining on the live registers of vari-
ous employment exchanges in the
country as on the 31st July, 19637 -

The Deputy Minister in the Minis-
#y of Labour and Employment and
for Plamning (Shri C. R. Pattabhi
Raman): 69,959 as on 30th June 1963.
Information as on 31st July, 1963 is

not available as figures are collected
half-yearly.

Transmitter at Sambalpur

1613, Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Information and
Broadcasting be pleased to refer to the
reply given to Unstarred Question No.
1328 on the 1st April, 1963 and state
the latest progress of construction of
a 20 kw. medium wave transmitter
station at Sambalpur (Orissa)?

The Deputy Minister in the Min-
istry of Information and Broadcasting
(Shri Sham Nath): The 20 kw
medium wave transmitter at Sambal-
pur was commissioned into service on
26th May, 1963.

Women Registered in Employment
Exchanges in Orissa

1614 { Shri Dhuleshwar Meena:
* 7\ Shri Ramachandra Ulaka:

Will the Minister of Labour and Em-
Neyment be pleased to state:
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(a) the number of women (both
graduates and non-graduates) regis-
tered in various Employment Ex-
changes in Orissa as on the 30th June,
1963; and

(b) the number of such candidates
who were offered employment assis-
tance during the period from Janu-
ary-June, 1963?

The Deputy Minister in the Ministry
of Labour and Employment and for
Planning (Shri C. R. Pattabhi Raman):
(a) and (b).

Category of applicants Number Number
on Live placed

Register in
ason employ~
3oth June  ment
1963 during
January-
June,
1963
1 2 3
Graduates 46 3
Matriculates and
Intermediates 18 30
Below Matriculation
standard (includ-
ding illiterates) . 1,808 <30
TotaL . 1,972 563

Women Registered in Rajasthan Em-
ployment Exchanges

1615 / Shri Dhuleshwar Meena:
. _Shri Ramachandra Ulaka:

Will the Minister of Labour and Em-
ployment be pleased to state:

(a) the number of women (both
graduates and non-graduates) regis-
tered in various Employment Ex-
changes as on the 30ht June, 1963 in
Rajasthan; and

(b) the mumber of such candidates
who were offered employment assis-
tance during the period from January
June, 19637
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The Deputy Minister in the Ministry
of Labour and Employment and for
Planning (Shri C. R. Pattabhi Raman):
(a) and (b).

Category Number Number
on Live  placed
Register in
as on employ-
30-6-1963 ment
during
January-
Junc,
1963
1 2 3
Graduates 309 22
Matriculates and
Intermediates 1,807 132
Below Matriculation
standard (includ-
ing illiterates) . 2.789 291
ToTAL 4,905 445

S.C. amnd S.T. Employees
Shri Dhuleshwar Meena;
Shri Ramachandra Ulaka:

Will the Minister of Labour and
Bmployment be pleased to state:

1616.

(a) the number of Scheduled Castes
and Scheduled Tribes employees at
present in his Ministry; and

(b) the number of such employees
who hold class II and class I Gazetted
posts at present?

The Deputy Minister in the Ministry
of Labour and Employment and for
Planning (Shri C. R. Pattabhi Raman):
(a) 46.

(y Class I...... 1.

Class II...... 2.

S.C. and S.T. Officers

{ Shri Dhuleshwar Meena.
_Shri Ramachandra Ulaka:

‘Will the Minister of Information and
Broadcasting be pleased to state:

1617,

(a) the number of Class I and
Class II Gazetted employees at pre-
sent in his Ministry; and

(b) the number of Scheduled Castes
and Scheduled Tribes employees
among them?

The Deputy Minister in the Ministry
of Information and Broadcasting (Shri
Sham Nath):

(a) Class 1 558
Class II .. 1067
(b) Class I 9
Class IT 25

Sainik School in Orissa

1618. Shri Rama Chandra Mallick:
Will the Minister of Defemce be pleas-
ed to state:

(a) the amount of grant or loan
given to the Government of Orissa
for the construction of the building of
the Sainik School at Bhubaneswar;

(b) the capacity of the
School at present;

Sainik

(c) whether there is a proposal {o.
admit more students in future; and

(d) if so, the details thereof?

The Minister of Defence (Shri Y. B.
Chavan): (a) Nil

(b) The present strength of the
school is 310 boys and the capacity”
is 435 boys.

(c) and (d). Yes, Sir. Upto 125
boys are planned to be admitted in
the next term commencing in January
1964.

Permaneat Staff of All India Radio

1619. Shri Lehri Singh: Will the
Minister of Information and Broad-
casting be pleased to state the number
of employees of All India Radio with
ten years of service or more who have
been declared permanent in pursuance
of the recommendation of the Pay
Commission that 80 per cent of the
temporary posts be made permanent?
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The Deputy Minister in the Ministry
of Information and Broadcasting (Shri
Sham Nath): The requisite informa-
tion is being collected and will be laid
on the table of the Lok Sabha.

Unemployment in Maharashtra

1620. Shri D. S. Patil: Will the
Minister of Labour and Employment
be pleased to state:

(a) the number of educated un-
employed in Maharashtra during 1962-
63; and

(b) the number of Scheduled Castes
and Scheduled Tribes amongst them?

The Deputy Minister in the Ministry
of Labour and Employment and for
Planning (Shri C. R. Pattabhi Raman):
(a) The number of educated appli-
cants on the Live Registers of the
Employment Exchanges in the State
was 59,808 as on 31st December, 1962.

(b) Scheduled Castes 5,823
Scheduled Tribes 434

Rural Industrial Projects in Maha-
rashtra

1621. Shri D. S. Patil; Will the Min-
ister of Planning be pleased to state:

(a) the number of Rural Industrial
Projects functioning in Maharashtra
State during the first year of the Third
Plan period; and

(b) the amount given by the Centre
to the State Government for the pur-
pose during the same period?

The Deputy Minister in the Ministry
.of Labour and Empleyment and for
Planning (Shri C. R. Pattabhi Raman):
(a) Four Rural Industries Projects
have been allotted to Maharashtra
State during 1962-63.

(b) A sum of Rs. 1'0 lakh was re-
leased to the State Government during
1962-63 and an amount of Rs. 130
lakhs has been allotted for 1963-64 for

- the implementation of the programme
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Central Service Officers Posted in Goa

1622. Shri Manabendra Shah: Will
the Prime MidPster be pleased to state:

(a) the number of IAS, IPS and
other Central Service Officers posted
in Goa and the posts they are holding;

(b) the mumber of Goans holding
senior posts in the Goa Administration

specially in law and order depart-
ment;
(c) the number of Goan officials

dismissed, discharged or retired after
liberation of Goa; and

(d) the number of officers who re-
quested to be relieved of their posts
after liberation?

The Prime Minister, Minister of
External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): (a) I.A.S. officers—3.

(i) Chief Seeretary;

(ii) Development Commissioner;

(iii) Secretary,
Labour;

ILP.S. officers—2.

Industries and

(i) Senior Superintendent of Folice,

(ii) Assistant Superintendent ol

Police;
Central Service Officers—4.
(i) Director of Accounts;
(ii) Finance Secretary;

(iii) Adviser, Import Export Trade
Control;

(iv) Adviser, Customs.

(b) 9 Goans hold senior posts 4 of
them in charge of law and order.

(c) Since liberation 1 Goan official
has been dismissed, 70 have retired
due to health reasons and 90 have
been superannuated.

(d) 167 officers were relieved of
their posts after liberation at their
request.
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Indian Army Officers

1623. Shri P. K. Deo: With the Min-
ister of Defence be pleased to state:

(a) whether some frmy  Officers
are being sent to Ethoria to assist
the Ethopian Government in running
Military Academy there; and

(b) if so, the terms o: ih«ir erapicy
ment?

The Minister of Defence (Shri Y. B.
Chavan): (a) At the request of the
Imperial Ethiopian Government, the
Governmant of India Lave deruted a
teem of 5 Army Officers to E:hiopia
who have been appointed as Comman-
dant and Instructors in the aile Se-
lassie I Military Acadamy.

(b) A statemeri givirg bros*® ‘terms
o employment of these ~fMcers is laid
on the Table of the House. [Placed
in Library. See No. LT-1681/63.]

Nigerians in LM.A.,, Dehra Dun

1624. Shri P. K. Deo: Will the Min-
ister of Defence be pleased to state:

(a) whether some Nigerian cadets
are being admitted to the Indian
Military Academy, Dehra Dun for
training; and

(b) whether any naval and air
cadets are also coming from Nigeria
for training?

The Minister of Defence (Shri Y. B.
Chavan): (a) Yes. There are 35 at the
IMA at present.

(b) 8 Naval Cadets from Nigeria are
at present undergoing training at the
National Defence Academy, Kharak-
vasla, and there are 6 at the Air
Force Flying College, Jodhpur.

Legal Aid for Jawans

1625. Shri Yashpal Singh: Will the
Minister of Defemce be pleased to
state:

(a) whether any scheme has been
drawn up to offer free legal assistance
to the families of Jawans who are
guardinyg the border; and

(b) if so, the salient features there-
of?

The Minist of Def (Shri
Y. B. Chavan): (a) The Bar Associa-
tion of India have formulated a
scheme for free legal advice to service
personnel in connection with litiga-
tion in courts involving them or their
dependents.

(b) (i) Under the scheme the Bar
Association of India have issued direc-
tives to all the Bar Associations in
India not only in the High Courts but
also in the District Courts asking
them to form Legal Aid and Defence
Committees to administer, direct and
supervise the giving of free legal aid
for the defence of the members of the
Armed Forces of India.

(ii) Each Bar Association will make
arrangements with the Presiding Offi-
cer of their court or courts whereby,
in respect of any case in which a mem-
ber of the Forces is involved, a copy
of any notice er process issued to him
is simultaneously to be given to the
Bar Association or the Chairman of
the Legal Aid Committee, appointed
by the Association.

(iii) The Association or the Legal
Aid Committee will prepare a list of
all lawyers willing to render legal
aid free of cost and then contact the
local Commander of the Forces and
inform him of the fact of such com-
mittee having been formed so that
whenever legal advice or aid is
required by any serviceman, he may
communicate with the commitee who
will suggest to him the name of an
Advocate for the purpose. The appli-
cant for aid would then be put in
touch with the Advocate named.

(iv) To ensure that a request for
aid is attended to promptly, where
possible the committee will appoint
or nominate some person or agency
who will be available at specified
times at a particular place to deal
with such requests.
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Production of High Standard Films

1626. Shri Yashpal Singh: Will the
Minister of Information and Broad-
casting be pleased to state:

(a) whether a suggestion was
recently made to the Film Industry
to organise seminars for discussing
the ways and means for producing
films of high standard;

(b) if so, the reaction of the Indus-
try; and

(c) the help given by Government
for organizing seminars?

The Deputy Minister in the Minis-
try of Information and Broadcasting
(Shri Sham Nath): (a) Yes, Sir. This
was by the Minister of Information
and Broadcasting at an informal meet-
ing.

(b) No reaction has become visible
so far.

(c) Does not arise,
ge for Def. Needs

1627. Shri D. C. Sharma: Will the
Minist& of Defence be pleased to
state:

Foreign Exch

(a) whether the foreign exchange
needs for the defence build-up have
been estimated;

(b) if so, what are they; and

(¢) how they are proposed to be
met?

The Minister of Defence (Shri Y. B.
Chavan): (a) Yes, Sir.

(b) It wil not be in the public inter-
est to disclose the foreign exchange
needs for the defence build-up.

(c) The foreign exchange require-
ments to the extent possible are pro-
posed to be met partly from our own
resources and partly from assistance
by friendly foreign countries.

High Altitude Laboratory at
Kedaikanal

1628. Shri Subodh Hansda: Will the
Prime Minister be pleased to state:
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(a) whether there has been any
change in the plan for the construc-
tion of High Altitude Laboratory at
Kodaikanal in South India;

(b) if not, whether the plan and
estimates have already been made;
and

(c) when the construction is likely
to start?

The Prime Minister, Minister of
External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): (a) No. The decision to estab-
lish a High Altitude Cosmic Ray
Laboratory at Kodaikanal stands.

(b) User’'s requirements of the
Laboratory have been finalised. Land
required for the Laboratory has been
acquired through the Government of
Madras and the architects have been
appointed to prepare the design of
the building.

(¢) It is hoped that the construc-
tion of the Laboratory buildings will
commence some time towards the
end of the current financial year or
at the latest in the early part of the
next year.

Fire in Central Secretariat, New Delhi

1629. Shri P. C. Borooah: Will the
Minister of Defence be pleased to
state:

(a) whether a fire broke out in
South Block of the Central Secre-
tariat, New Delhi starting from a
Store-room of the Home Ministry and
destroying certain documents of the

Army Headquarters; and

(b) if so, the nature of the docu-
ments destroyed in the fire?

The Deputy Minister in the Minis-
try of Defence (Shri D. R. Chavan):
(a) Yes, Sir; but the store-room in
which the fire broke out is in charge
of Army Headquarters and no files
or records were kept in it. Only a
few copies of old journals were
damaged by the fire.

(b) Does not arise.
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Nagas

1630. Shri P. C. Borooah: Will the
Minister ¢I Dcfemie be  pleased to
state:

(a) whether a2 number of Nagas
have been apprehended during the
last four months for being found in
possession of military uniforms, un-
accounted for sums of money and
unlicensed arms and ammunition; and

(b) if so, the number of such
Nagas?

The Minister of Defence (Shri
Y. B. Chavan): (a) and (b). 199
Naga hostiles were apprehended dur-
ing the period from 1st March te
30th June 1963, for being in posses-
sion of un-licensed arms, ammunition,
documents, equipment and military
clothing.

Raid by Pakistanis in Jammu

Shri Raghunath Singh:
1631, { Shri P. C. Borooah:
Lshri Naval Prabhakar:

Will the Prime Minister be pleased
to state:

(a) whether it is a fact that some
armed Pakistanis entered Sainth vil-
lage after crossing the cease-fire line
near Jammu on or about the 3rd
June, 1963 and killed a villager; and

(b) if so, Governmant’s reaction
thereto?

The Prime Minister, Minister of
External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): (a) Yes, Sir. On the night
of May 2728, four Pakistanis armed
with an axe and rifles entered the
house of a resident of village Sainth,
P. S. Khour, District Jammu, killed
him with the axe and ran away after
firing a few rounds. The incident
occurred on the international border
between Jammu and West Pakistan
and not on the cease-fire line.

(b) The Superintendent of Police,
Jammu District. visited the spot and

5038

a case was registered at P. S. Khour
for investigation.
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Reforms in NEFA

( Shri Harish Chandra
1633. {  Mathur:
|_ Shri Sarjoo Pandey:

Wiil the Prime Minister be pleased
to state:

(a) the nature of the reforms intro-
duced in NEFA; and
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(b) the arrangements made to give
effect to those reforms?

The Prime Minister,
External Affairs

Minister of
and Minister of

Atomic Energy (Shri Jawaharlal
Nehru): (a) and (b). The whole
development programme in NEFA

has had its impact on reform in the
daily life of the people. Special atten-
tion has been paid to the eradication
of tribal warfare, blood feuds and
harsh physical customary punishments
as well as to the problems of opium,
slavery and certain feudalistic land
tenure systems. Details are placed
on the Table of the House. [Placed
in Library. See No. LT-1682/63].

Employees of Reserve Bank, Kanpur

1634 [ Shri G. Mohanty:
7 Shri S. M. Banerjee:

Will the Minister of Labour and
Employment be pleased to state:

(a) whether during the first week
of June, there was any dispute bet-
ween the employers and employees
of the Reserve Bank at Kanpur; and

(b) if so, the details thereof?

The Deputy Minister in the Minis-
try of Labour and Employment and
for Planning (Shri C. R. Pattabhi
Raman): (a) and (b). No formal
industrial dispute was raised with
the  Central Industrial Relations
Machinery during the first week of
June 1963. It is, however, reported
that there was a demonstration by
the employees’ Unions on the 6th
Junz2, 1963 to ventilate their alleged
grievaeroos ~ainst the  Manager and
the Treasur of the Kanpur Office
of the Bank.

However, in the 2nd week of June
1963, the Reserve Bank of India

Employees  Association represented
some jssues to the Regional Labour
Commissioner, Kanpur. As these

issues were purely administrative, the
Association was advised to first ex-
haust all official channels before
approaching the Industrial Relations
Machinery for intervention. Accord-
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ingly, the workers concerned have
appealed to the appropriate autho-
rities of the Reserve Bank of India
for redress.

Pak Minister’s Statement in National
Assembly

1635. Shri C. K. Bhattacharyya:
Will the Prime Minister be pleased
to state:

(a) whether his attention has been
drawn to the remarks made by
Pakistan Parliamentary Secretary for
Defence in the meeting of the Pakis-
tan National Assembly on the 19th
June 1963 wiz.,, “Pakistan was not
marching on Kashmir as we might
lose East Pakistan in the meantime’”
and “If India did not try to annex
East Pakistan, though the Eastern
wing was vulnerable it was because
her western territories would be over-
run by Pakistan Army”;

(b) his reactions to these utter-
ances; and
(c) whether proper arrangements

had been made to safeguard our
western territories being over-run as
indicated by the Pakistan Parlia-
mentary Secretary for Defence?

The Prime Minister,

External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): (a) Yes, Sir.

Minister of

(b) The insinuation in the state-
ment that India might try to annex
East Pakistan is mischievous and
baseless. As it is well known India
does not covet any neighbour’s terri-
tory.

(c) Does not arise.

Entry of Hostile Nagas from Pakistan

(’ Shri C. K. Bhattacharyya:
Shri Sidheshwar Prasad:
1636.7 Shri P. R. Chakraverti:
| Shri Surendra Pal Singh:
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| Shrimati Jyotsna Chanda:
 Shri P. C. Borooah:

Will the Prime Minister be pleased
to state:

(a) whether it is a fact that a
second batch of Naga hostiles re-
entered Nagaland from East Pakistan
about the end of May last;

(b) whether it is a fact that they
followed almost the same route taken
by the first group while returning to
Nagaland from East Pakistan;

(¢) whether the return of the second
group completes the return of the

entire gang that escaped into East
Pakistan a year back: and
(d) whether it is a fact that in

their one year’s sojourn in Pakistan
they had received considerable arms
and military training?

The Prime Minister, Minister of
External Affairs and Minister of
Atomic Energy (Shri Jawaharlal

Nehru): (a) and (b). It is not a fact
that a batch of hostile Nagas re-
entered Nagaland from East Pakistan
towards the end of May 1963.

According to reports received about
170 hostile Nagas returned to Naga-
land during February/March 1963 in
two batches following different
routes.

(c) The available information indi-
cates that all the hostile Nagas who
went to East Pakistan in May 1962
have now returned to Nagaland.

(d) Although reports indicate that
hostile Nagas have acquired more
arms and have received seme train-
ing, there is no information yet to
confirm this.

Use of Calcutta Port by East
Pakistan

" / Shri Raghunath Singh:
1 Shri P. K. Deo:

Will the Prime Minister be pleased
to state whether Government allow-
ed East Pakistan to use Calcutta Port

163

due to the damage caused to Chitta-
gong port by cyclone?

The Prime Minister, Minister of
External Affairs and Minister of
Atomic Energy (Shri Jawaharlal

Nehru): Yes, Sir. The Pakistan
Government approached us formally
for the use of Calcutta Port facilities
for receipt of foreign general cargo
during the temporary dislocation of
the Chittagong Port due to damage
caused by the recent cyclone. We
agreed to extend these facilities, the
details of which were to be discussed
by their officials with ours in Cal-
cutta. So far Pakistan has not taken
advantage of our offer.

Haj Pilgrimg

1638, Shri P. K. Deo: Will the
Prime Minister be pleased to state:

(a) whether any limit has been
fixed on the number of Haj pilgrims.
to Mecca from this country;

(b) if so, the extent thereof; and

(c) the number of Haj pilgrimg dur-
ing 1962-63?

The Prime Minister, Minister of
External Affairs and Minister of Ato-
mic Energy (Shri Jawaharla] Nehru):
(a) and (b). The number of pilgrims
is determineg each year depending om
the availability of foreign exchange:
resources, travelling facilities etc.

(¢) 15,134 (including infants).

Sino-Indian Border Dispute

1639. Dr. L. M _ Singhvi: Will the
Prime Minister be pleased to state
the number and names of countries
that have so far expressed iheir sup-
port to India’s stand in her dispute
with China?

The Prime Minister, Minister cof
Externa] Affairs and Minister of Ate-
mic Energy (Shri Jawaharlal Nehru):
63 countries have so far cxpressed
their sympathy or support to India’s
stand in the dispute witk China, Their
names are given in the list placed on:
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the Table of the House. [Placed in
Library, See No. LT-1683/63].

The six Colombo Conference coun-
tries have given their attitude in the
Colombo proposals which India has
accepted in toto and on which China
continues to maintain major reserva-
tions which in effect amount to re-
jection of the proposais.

Several other countries including
the U.S.S.R. have been critical of
China’s attitude in this 'matter.
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Emergency Commissiong

1641. Shri Hem Raj: Will the Min-
ister of Defence be pleased to state:

(a) the number of persons who
were selected for Emergency Com-
mission Training, State-wise;

(b) the number of those who have
since joined for training, State-wise;
and

(c) the number who resigned after
joining the training, State-wise?

The Minister of Detence (Shri Y.
B, Chavan): (a) The totaj number of
candidates selected and detailed for
training according to information
available up to 30-8-1963 is 7.146.
State-wise distribution of this num-
ber is not available.

(b) Out of the number mentioned
at (a) above, 6,936 have joined train-
ing. State-wise distribution of 6,339
-~lecteq candidates who joined train-

, up to 17-8-1963 is available, and
is as follows:—

Number
joined for

State training
Andhra Prades 181
Assam . . 82
Bihar . . 106
Bengal . . 188
Delhi . . 524

Guijarat . - 25
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State Number joined

for training
—— '-

Himachal Pradesh . . 63 1
J. & K. . . : . 135

Kerala . . . . 2224

Madhya Pra jesh . . . 135!
Madras . . . . . 295
Mabharashtra . . . 368
Mnipur. . . . 4
Mysore . . . . 237
Nagaland . . . s
Orissa . . . . . 16
Punjab . . . . . 2,341
Pondicherry . . 4
Rajasthan . . . 248
Uttar Pradesh . . . 1,158
Goa . . . . b
Tripura . . . 1
TotaL . 6,339

(c) State-wise distribution of those
who resigned after joining training
is as follows according to information
received up-to 17-8—1963:—

Number

resigned

after

State joining the

training
Andhra Pradesh . . . 25
Assam . . . . 4
Bihar . . . . . 7
Bengal . . . i B 14
Delhi . . . . . 27
Gujarat . . 2
Himachal Pradesh . .
J. & K.. . . . .7
Kerala . . . . 12
Madhya Prsdesh . . . 10
Madras . . 5 . . 32
Maharashtra . . . 21
Manipur. . . .
Mysore . . . . .. 14
Nagaland . .
Orissa . . . 1
Punjab . . . . 56
Pondicherry . .
Rajasthan . . . ..10
Uttar Pradesh . . . 34
Goa . . . . . ..
Tripura

ToTtaL 276

The tota]l number who resigned up
to 30-8-1963 is 309, but the State
wise distribution of this number is
not available,

1135(Ai)LSD—3.

C.0.D, Kanpur

1642, Shri S. M. Banerjee: Will the
Minister of Defence be pleased to
state:

(a) whether it is a fact that Works
Committee elections have not been
held in C.0.D., Kanpur;

(b) it so, whether Two-year term
has already expired;

(c) the reason for this delay; and

(d) the action taken to
election?

The Minister of Defence (Shri Y.
B. Chavan): (a) to (d). The two-year
tenure of the representatives of
workers on the Works Committee of
C.0.D. Kanpur, as prescribed in the
Industrial Disputes (Central) Rules,
1957 expired in December 1962. The
Civilian workers of the Central Ord-
nance Depot, Kanpur came to be sub-
ject to the Army Act with effect from
28.11.62 and it was, therefore, no
longer legally necessary to have a
Works Committee. The old Works
Committee, however, continued to
function.

expedite

The question whether fresh elec-
tions to the Works Committee in that
Depot should be held, despite the fact
that it was not legally necessary, has
been examined and it has been decid-
ed that fresh elections to the Works
Committee be held in C.0.D., Kanpur,
in accordance with the procedure
prescribed in the Rules referred to
above and necessary action towards
that end is in hand.

Earned Leave for Industrial
Employees

1643. Shri S, M. Banerjee: Will the
Minister of Defence be pleased to
state:

(a) whether it is a fact that no
final decision has yet been taken to
implement the recommendation cof
Pay Commission regarding grant of
earned leave to industrial employees
working in defence establishment;
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(b) if so, the reason for this abnor-
mal delay;

(c) the steps taken by Government
to expedite decision; and

(d) whether this recommendation
will be implemented from Ist July,
1959 as recommended by Pay Com-
mission?

The Deputy Minister in the Min-
istry of Defence (Shri D. R. Chavan):
(a) Yes, Sir.

(b) and (c). The recommendation
of the Pay Commission regarding
grant of earned leave to industrial
employees working in all the Central
Government Establishiments is  still
under consideration. This is a gene-
ral issue on which no unilateral or
separate decision can be taken in res-
pect of those working in Defence
Establishments.

(d) The Pay Commission has not
recommended that their recommenda-
tion in this regard should be imple-
mented with effect from any parti-
cular date. This is a matter which
would be considered when a final
decis'on on the main issue js taken.

Allotment of Newsprint Quota

1644. Shri Sivamurthi Swamy: Will
the Minister of Information and Broad-
casting be pleased to state:

(a) the number of newspapers
(daily, weekly, monthly and quarter-
ly) which are getting quota of news-
print for their publications;

(b) the general principle followed
in regari to supply of newsprint to
regional language papers;

(c) whethor any representation on

behalf of language newspapers has .,

been received by Government; and

(d) if so, the action Government
propose to take to meet their demands
in the near future?

The Deputy Minister in the Ministry
of Imformation and Broadoasting (Shri
Sham Nath): (a) Information is being
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compiled and will be laid on the Tabie
of the House.

N (b) The principles followed in re-
gard to allocation of newsprint to all
papers are given in the Ministry of
Commerce and Industry Public Notice

No. 25-ITC(PN) /63, dated 30th March,
1963.

(c) Yes, Sir.

(d) The Indian Languages News-
papers Association’s suggestions that
small newspapers whose annual enti-
tlement is below 5 metric tonnes
should be issued direct licence and that
users of glazed newsprint should be
allotted their entire entitlement in
glazed newsprint, have been accepted.
Other suggestions for changes in the
basis of allotment of newsprint as
announced in the Public Notice have
not been accepted owing to  limited
allocation of foreign exchange for
newsprint.

Ammunition for Shot Guns

1645, J Shri Hem Raj:

‘Lshn Krishnapal Singh.
Will the Minister of Defence be

pleased to state:

(a) the country’s requirements of
ammunition for Sporting Rifles and
Shot Guns;

(b) the quantities produced in India;
and

(c) the quantities imported and the
foreign exchange involved in it?

The Minister of Defence Production
in the Ministry of Defence (Shri
Raghuramaiah): (a) and (b). In rela-
tion to the types of ammunition for
Sporting Rifles and Shot Guns manu-
factured in the Ordnance Factories,
the position is as shown in the state-
ment laid on the Table of the House.

(c) During the year 1962-63, the
quantity and value of import of am-
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munition were as under:—

Type of ammunition Quantity  Value of
imported  imports
Rs.
(3) Shot Gun Cartgs. II'17  2,29,000
lakh rds.
(#7) Rifle & other
Cartgs. 54,000

2-54
lakh rds.

The exact amount of foreign ex-
change spent on import is not readily
available.

STATEMENT

- " “Total qua-
SL Ttem Annual civil ntity pro-
No. requirements duced inthe

as per_survey Ordinance
carried out in Factories

1962 (app-  for the civil
roximately  during
1962-63
1. 12 Bore Shot 120 lakh 38.16 lakh
Gun Cartri- rounds rounds

dges

2. 22 Reifle 3olakh rounds 20.30 lakh

Ammunition rounds
3. 8 MM .315 Notappre- .10 lakh
Rifle ciable rounds*

Ammunition

*Production to meet civil requirements
remains suspended since December 1962.
Gapucity in ordnance factories was sufficient
to mecet country’s requirements in full.

Impact of Land Reforms on Agricul-
tural Production

1646. Shri S. N. Chaturvedi: Will the
Minister of Planning be pleased to
state:

(a) whether Government have made
any accurate assessment of the im-
pact of land reforms on the produc-
tivity of Agriculture; and

(b) if so, with what results?

The Deputy Minister in the Ministry
of Labour and Emplo; . 1ent and for
Planning (Shri C. R. Pa‘tabhi Raman):
(a) and (b). Land Reforms and seve-
ral other developmental measures
have been undertaken in all parts of
the country over the past 15 years. It
is extremely difficult to isolate  the
effects of land reform measures from
those of development programmes. It
has, therefore, not been possible to
undertake an inquiry sprcad over the

5050

entire country for an accurale assess-
ment of the impact of land reforms on
productivity in agriculture. Some of
the land reform surveys sponsored by
the Research Programme Committee
of the Planning Commission have re-
ferred to the effect of such measures
on agricultural production, such as—

(1) Effects of Abolition of
Zamindari in Hyderabad by Dr.
A. M. Khusro.

(2) Effects of Land Reforms in
Saurashtra by Prof. R. R. Misra.

(3) Effects of Land Reforms in
West Bengal by Sarvashri S. K.
Basu and Bhattacharaya.

These surveys were published some
time back.

Pay Scales of Ex-Servicemen

1647. Shrimati Renu Chakravartty:
Will the Minister of Defence be pleas-
ed to refer to the reply given to Un-
starred Question No. 295 on the 12th
November, 1962 and state:

(a) whether the pay cf thc remain-
ing pensioner and non-pensioner eX-
servicemen of 507 Army Base Work-
shop, Kankinarrah in the revised scales
of pay has been finally fixed; and

(b) if not, the reasons for the delay?

The Minister of Defence (Shri Y. B.
Chavan): (a) The fixation of pay has
been finalised in 88 cases out of the 97
cases.

(b) Details of service in respect of
the remaining 9 cases are being veri-
fied by the administrative and audit
authorities concerned. As soon as the
required formalities have been com-
pleted these cases will also be finalis-

Production Unit for Aircraft

1648. Shrimati Renu Chakravartty:
Will the Minister ot Defence be pleas-
ed to state:

(a) whether there is any proposal
to start a production unit for aircraft
in Dum Dum, West Bengal;

(b) whether there already exists an
organisation producing gliders and
petrol engines and doing overhauling
of engines; and
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(c) if the answer to part (a) ahove
be in the negative, the reasons there-
for?

The Minister of Defence Production
in the Ministry of Defence (Shri
Raghuramaiah); (a) No, Sir.

(b) No such organisati)n under the
‘Government exists in Dum Dum.

(c) No need to =stablish such a2 pro-
duction unit at Dum Dum has been
felt.

st w1 fRafo
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.

() 7a1 og o= & f5 w=a &
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st € A 3 & fagias ey ) faerdy
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(@) W@ a=F T # | gEe
3 Far afafmm § ; 5

(7) zax famior & sraw faaam
T A 1A, A faRe qE feae
I o) ITEd FTe@E & famir
fNagarg?

sfacar A | wfawen IO
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() 7T (1) &5 A avm, grag
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(@) afzgr, rsam o g?

=R H ASPR wAe § o IaEA
T AT ITRA (5 qo Wo qgiR-
) 2 (F) Ffawa wE@E §
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fam amg T W 3 TeE @
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¢ TSGR & frawi w1 smasw
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Transmitter for Calcutta

1651 ( Shri Harish Chandra Mathur
* 1 Shri P, C. Borooah:

Will the Minister of Information and
Broadcasting be pleased to state:

(a) the progress, if any made in
negotiations by Informaticn and
Broadcasting Ministry with Voice of
America for 'a powerful transmitter
set at Calcutta; and

(b)) who has been entrustcd with
the negotiations?

The Deputy Minister in the Minis-
try of Information and Broadcasting
(Shri Sham Nath): (a) Discussions
are still going on with the U.S.
Embassy.

(b) Foreign Secretary has been
entrusted with the negotiations,
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Army Medical Corps

1653, Shri C. K. Bhattacharyya:
Will the Minister of Defence be
pleased to refer to the replv given
to Unstarred Question No. 1882 on
the 15th April, 1963 and state:

(a) whether decisions have been
taken on the representations receiv-
ed from L.M.S, Doctors; and

(b) whether licentiate qualifica-
tions included in Part I of the Indian
Medical Council Act, 1956 have been
recognised for grant of Commission
in the Army Medical Corps?

The Minister of Defence (Sbri Y. B.
Chavan): (a) and (b). Licentiate
qualifications included in Part I of
the Third Schedule to the Indian
Medical Council Act, 1956, have not
been recognised for grant of Com-
missions in the Army Medical Corps.
No change in this regard is envisag-
ed at present,

Gnat Jot Fighters

1654 7 Shri Ramachandra Ulaka:
" _ Shri Dhuleshwar Meena:
Will the Minister of Defence be
pleased to state:

(a) whether the manufacture of the
Gnat Jet fighters by the Hindustan
Aircraft Limited has considerably dec-
lined;

(b) if so, the reasons therefor; and

(c) the steps taken by Govern-

ment in this regard?

1+ The \Minister of Defence Produc-
tion in the Ministry of Defence (Shri
Raghuramaiah): (a) and (b). The
production of Gnat  aircraft was
slowed down to accommodate certain
essential modifications.

(¢c) The Government are assisting
the Hindustan Aircraft Limited in
every possible way to get the modi-
fications completed and are keeping
a continuous watch over the progress
being made in this regard.

Military Training School in Orissa

655 { Shri Ramachandra Ulaka:
* 7\ Shri Dhuleshwar Meena:
Will the Minister of Defence be
pleased to state:

1

(a) whether Government have any
proposal to establish a military
training school in Orissa during the
Third Plan period; and

(b) if so, the
thereof?

The Minister of Defence (Shri Y.
B. Chavan): (a) No.

(b) Does not arise.

salient  features

Rent Arrearg of Military Lands

1656. Shri S. M. Banerjee: Will the
Minister of Defence be pleased to
state:

(a) whether it is a fact that heavy
arrears of rents in respect of mili-
tary lands are outstanding;



5055 Written Answers

(b) the amounts of arrears on the
31st March, 1962 and 31st March,
1963 and what percentage they bear
to the total collections made during
these years; and

(c) whether °
to hold an enqg-

of the Departm._a:

>-nm~nt propose
10 1> working
concerasd?
The Deputy Minister in the Minis-
try of Defence (Shri D, R. Chavan):
(a) and (b). The requi=ite informa-
tion is being collected and will be
placed on the table of the House when
received.
(c¢) No.
“Tribuna] Superior’ for Pondicherry
1657. Shri Umanath: Will the Prime
Minister be pleased to state:

(a) whether there is any proposal .

to 'make the “Tribunal Superior” of
Pondicherry as the High Court of
Pondicherry and to appoint a Judicial
Commissioner; and

(b) if so, the decision taken in the
matter?

The Prime Minister, Minister of
Externa] Affairs and Minister of
Atomic Energy {Shri Jawharlal
Nehru): (a) and (b). The Govern-
ment are examining a proposal for
the establishment of a Judicial Com-
missioner’s Court in  Pondicherry.
The matter is still under considera-
tion.

Employees' Provident Fund Scheme
for Textile Industry

1658. Shri Eswara Reddy: Will the
Minister of Labour and Employment
be pleased to state:

(a) whether it is a fact that a
technica] committee will be appoint-
ed to find out the capacity of the
textile industry to pay if the contri-
bution under the Employees’ Provi-
dent Fund Scheme is increased from
61 to 8 per cent; and

(b) if so, when it is likely to be
constituted?

The Deputy Minister in the Minis-
try of Labour and Employment and
for Planning (Shri C,_ R. Pattabhi
Raman): (a) No. Under the Em-
ployees' Provident Funds Act, 1952,
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the Central Gevor-meont s required
to make such €., ... i1 deemg fit
before applying th» enha:c 1 rate of
contribution at 8 per c¢ea. to  any
establishment or class of establish-
ments. Investigation by a technical
committee has proved in the past to
be dilatory and expensive. Of
course, the capacity of the Textile
Industry to pay contribution at the
enhanceq rate will be ascertained be-
fore it is raised from 6% to 8 per cent.

(b) Doeg not arise.

Miners’ Hoste]l at Gorakhpur -

1659. Shri Eswara Reddy: Will the
Minister of Labour ang Employment
be pleased to state:

(a) whether it is a fact that a Com:
mittee is being constituted to go into
the condition of miners’ hostels where
Gorakhpur labour is accommodated;
and

(b) if so, the termg of reference ana
the names of the members of the
Committee?

The Deputy Minister in the Minis-
try of Labour and Employment (Shri
R. K. Malviya): (a) Yes. A Com-
mittee has been constituted.

(b) The terms of reference and
names of the members of the Com-
mittee are as follows:—

Terms of Reference:

(i) To frame detailed propu-
sals to enable the Government
of India to take over .he ex-
isting Miners Hostels and to ad-
minister them through the Coa] Mines
Welfare Comrmissioner and aiso to
set up and administer similarly new
hostels as anq when necessary,

(ii) To examine ‘he oid system of
repatriation of Gorakhpuri Labour
and to suggest ways and ineans of
ensuring that these workers who want
permanent absorption are not repa-
triateq and that no distinction is
made in this respect between workers.

(ili) To examine how the level of
employment of persons recruited
through (jorakhpur Depot can be
secured a1 d maintained.
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(iv) To examine the existing syst-
em of miners’ gang sirdars (as distinct
from equalified mining sirdars requi-
red to be appointed under the Coal
Mines Regulations) i) the Coa] Min-
ing Industry, and io reconrmend what,
if any, changes arc considered neces-
sary in the system.

Names of Members:
Chairman
Shri R. L. Mehta, Joint Secretary,
Ministry of Labour and Em-

ployment.
Members
Representatives of Colliery Owners—
Shri R. Lall, Indian Mining
Association.
Shri D. C. Singai, Indian Mining
Federation.

Shri L. J. Pathak, Indian Colliery
Owners Association.

Shrij F. Mcneil, Madhya P lesh
and Vidarbhg Mining Asso-
ciation.

Representatives of Colliery Workers—

Shri R. N. Sharma, ML.A,
ILN.T.U.C

Dr. (Mrs.) Seeta Parmanand, M.P,,
—INTUC.

Shri T. B. Vithalrao, AITUC.

Shri S. K. Rudra, HMS.

Shri S. K. Rudra, HMS.
fare Commissioner, Dhanbad.

Secretary.

Shri R. C. Saksena, Under Sec-
retary, Ministry of Labour
and Employment.
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Sainik School in Assam

1661. Shri N. R. Laskar: Will the
Minister of Defence b: pleased to
state:

(a) whether any Sainik School is
functioning at present in Assam; and

(b) if not, the steps taken for its
early establishment?

The Minister of Defence (Shri Y. B.
Chavan): (a) No, Sir.

(b) The Government of Assam have
agreed to set up 2 Sainik School in
their State and the siting of the school
and working out of other details
have been entrustzd by the State
Government to a special committee
set up for this purpose,

Defence Science Laboratory

1662. Shri Maheswar Naik: Will
the Minister of Defence be pleased
to state:

(a) whether the Defence Science
Laboratory has been working on the
problem of supplying oxygen to the
service personnel at high aititude in
substitution of the existing conven-
tional cumbersome ‘methods; and

(b) if so, the progress made there-
under?

The Minister of Defence Product-
jon in the Ministry of Defence (Shri
Raghuramaiah): (a) Yes, Sir.

(b) Development of Chemical
Source of supply of oxygen, for the
use of service personnel at high alti-
tudeg is being investigated at Defence
Science Laboratory, Delhi. Operating
conditions are being established with
different chemicals as source of
oxygen.
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Amounts Surrendered by Ministry of
Defence

1663. Shri Hari Vishnu Kamath:
Will the Minister ¢f Defence be
pleased to state:

(a) the amounts surrendered by his
Ministry as unspent and as lapsed at
the close of every iinancial year since
1957-58; and

(b) the reasons in each case?

The Deputy Minister in the Minis-
try of Defence (Shri D. R. Chavan):
(a) and (b). A statement is laid on
the Table of the House. [Placed in
Library, See No. LT-1684/63].

12 hrs,
CALLING ATTENTION TO
MATTERS OF URGENT PUBLIC
IMPORTANCE

(i) REPORTED REVIEW OF OIL POLICY BY
GOVERNMENT

Shri Bhagwat Jha Azad (Bhagal-
pur): Sir, I call the attention of the
Minister of Mines and Fuel to the
following matter of urgent public im-
portance and I request that he may
make a statement thereon:

“The reported review of its oil
policy by the Government to per-
mit private oil refineries to ex-
pand their capacity”.

The Minister of Mines and Fuel
(Shri Alagesan): I am glad to have
this opportunity to explain the oil
policy of Government to the House.

2. While reappraising the situation
relating to the supply and demand of
petroleum products following the con-
ditions created by the emergency,
Government took a decision in the
beginning of January 1963 to expand
the capacities of the public sector
refineries at Gauhati, Barauni and
Koyali by the end of the Third Plan
period. Government also decided to
permit a marginal expansion of 0.4
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million tons in the private sector re-
fineries and to set up a new refinery
with a capacity of 25 million
tons at Cochin availing of the
offer made by Messrs. Phillips
Petroleum Co. for a participatory
project with  Government  hold-
ing 51 per cent shares. While
examining the question of putting
up another refinery in the South, and
in the context of proposals for ex-
pansion of the private sector refiner-
ies, it was felt that before taking a
decision, the matter should be refer-
ed to the Planning Commission to
consider all the aspects of the problem
including the likely additional de-
mand for petroleum products and the
best way of meeting it.

3. In this connection, I would like
to refer to the reply given by my
predecessor in office, Shri K. D.
Malaviya, to Starred Question No. 140
of 27th February, 1963, Answering
the question regarding permission for
expansion of private oil companies,
he stated as follows:

“The private sector refineries
have already been permitted to
operate at the maximum capaci-
ties available with them, which
are in excess of licensed capaci-
ties. As regards their proposal
for substantial expansion, all
aspects of the problem including
the likely additional demand for
petroleum products and the best
way of meeting it are under con-
sideration.”

4. The Planning Commission is
engaged in the examination of this
question and in the evaluation of the
product demands in the various
regional areas. The possibility of
new refineries being established in
the Madras and Calcutta areas, as
also expansion of the Cochin refinery
by one million tons are kept in view
as these capacities may be required
to meet the demands of those areas.
Detailed information is being collect-
ed to assess surpluses/deficits in pat-
roleum products that might arise in
the various regions up to 1966 and
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thereafter upto 1971. These details
are being worked out by the Indian
Refineries Limited in consultation
with the Institute of Petroleum, 1t
will be time for Government to take
a decision on all these issues after
the results cf these studies are made
available.

Shri Bhag.wvat Jha Azad: If Gov-
ernment does not want to change its
oil policy, may I know whether it has
examined the qu.stion whether the
refineries in the public sector are in
a position to fulfil the increasing de-
mands, before giving permission for
expansion to the oil refineries in the
private sector?

Shri Alagesan; As I mentioned in
my statement, the capacities that will
be available in the public sector re-
fineries and the production in the
private sector in relation to the de-
mands that will arise in the various
regions are at present under examina-
tion.

Shri Balkrishna Wasnik (Gondia):

In view of the fact that in the distri-
buting zone of the Bombay refineries,

the likely consumption of petroleum:

products even at the end of the Third
Plan will be less than the present pro-
duction capacity of 7-45 million tons
per annum, will not the expansion of
the production of the Bombay refi-
neries to 10 million tons, which is the
present proposal, . . .

Mr. Speaker: The supplementaries
should not be read from written
manuscripts.

Shri Balkrishna Wasnik; May I
know if the expansion under consi-
deration will not encroach upon the
business of the public sector in the
north and south of Bombay Zone?

Shri Alagesan: We have two private
refineries in Bombay and the public
sector refinery is going to come up at
Koyali. The total demand that will
arise from that region is under study
by the Indian Institute of Petroleum.
This is a very relevant matter.
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When, the question of expansion 1s
considered, it wil] be taken into con-
sideration.

Shrimati Renu Chakravartty (Bar-
rackpore): We could not follow kis
answer. He is mumbling something.

Mr. Speaker: Order, orde>. He mignt
kindly give the answer again, and a
little more distinctly. I could hear
him but I do not know if there is some
defect in the loudspeaker there. He is
quite young and can speak more
loudly.

Shri Alagesan: I said that there are
two private sector refineries in Bom-
bay and the public sector refinery at

‘Koyali is going to come up. The

production of these three refineries
will be taken into consideration. The
demand that will arise in that region,
namely, the western region, is under
study by the Indian Institute of Pet-
roleum. These two things are related
and will be taken into consideration.

st TR wae fag (IT) -
# Ig AT WAt § g9 Qe Ru-eg
F O qF TFI F A9 F fwaAy
MIGEEHAT SR, WX IT ATEEIEHAT HT
WFAF R sERA AT @ e ?
S ATEaE FfAET § S H ST
F Y T TR FT FH T AT
T G FHAET F NEgT 37 F
FW oI 7

Mr. Speaker: What will be the re-
quirement by the end of 1965-66?
TR Wt a1 qIfw-wd wA
aq vl w0 (st T
Age) : 9 & 7g @ e 7z T A
Tt 3 fF et e AT SR ERI 0
afe &, g Tew & FF et e
R g0 ofsww v N Feadw &
U QU F| g qE TN 5 6 SR
e FepTETOT Saw1 81 914 f afsers
Yoo & I | AT T q@ 9 WY
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Shri Rajeshwar Patel (Hajipur):
‘The hon. Minister stated just now that
in January 1963 permission was ac-
corded to expand private sector capa-
city by 0'4 million ton. What is the
reason that prompted the Govern-
ment at this late stage to accord sanc-
tion for expansion to the private sec-
tor?

Shri Alagesan: This question of
marginal expansion was considered in
the context of the emergency  that
has arisen. Moreover, it was possible
for the refineries to attain this mar-
ginal capacity without much of capi-
tal investment or any other commit-
ment. So, it was thought advisable
to permit these refineries to go up to
that limit.

Shri Morarka (Jhunjhunu): Is it not
a fact that these private sector re-
fineries are today working at double
their original sanctioned capacity? If
so, before they were allowed to in-
crease their capacity, were the special
concessions which were allowed to
them withdrawn or curtailed; if not,
may I know why not?
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Shrimati Renu Chakravartty: Quite
right.

Shri Alagesan: It is true that the
present capacity of these refineries is
almost double their original sanction-
ed capacity under the agreement.
While these capacities were sanction-
ed, permitted or recognised, certain
concessions which these refineries en-
joyed, namely, duty concession etc.,
were allowed to be concelled, or were
not insisted upon. But I would like
to say that though these refineries
were allowed to expand, the produc-
tion of these products was needed in
the country. Suppose, we had not
had these various products, we would
have had to import them which would
have meant a larger out-go of foreign
exchange.

Shri Ravindra Varma (Thiruvella):
The hon. Minister has said that the
question of further expansion in the
private sector refineries has been re-
ferred to the Planning Commission.
May I know when this reference to
the Planning Commission was made
and whether it is a fact that the
Planning Commission, the Finance
Ministry and the Ministry of Co-
ordination have advised the Ministry
of Mines and Fuel to explore the
optimum possible expansion in the
private sector refineries?

Shrimati Renu Chakravartty: And
why?

Shri Alagesan: This matter, as 1
said, has been engaging the attention
of the Plaaning Commission from
January. They have had certain
meetings also. I think, the last meet-
ing was held in the month of May,
but the studies are still going on. As
far as the capacities are concerned,
we have to take into account
the production that will be there
in the public sector refineries
and nothing should be done to harm
the public sector refineries.

w1 T WEW TR : w7 A §F
fr WX 9T o CHEIMA ¥ qX WY
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Mr. Speaker: Whether even after
this expansion, these companies have
asked for further expansion of their
capacities, and, if so, what is the
reaction of the Government, or any
decision taken.

Shri Alagesan. Even after this, two
companies came up with proposals
for an expansion. But that has not
been agreed to because the whole
question is under study.

Shrimati Sharda Mukerjee (Rat-
nagiri): I would like to know if it is
a fact that the Production Committee
of Secretaries recommended in 1962
that efforts should be made to ex-
plore the possibility of expanding the
capacities of the refineries in Bombay
and Vizag. and that the 2xisting agree-
ment which exists with them should
be changed and that these companies
should be brought under the Indus-
tries Development and Regulation Act
and, if so, what is the Government’s
decision on it.

Shri Alagesan: With reference to the
cancellation of the agreement, the
Government has been negotiating with
these companies. As 1 said, certain
parts of the agreement, by way of
concessions, have already been given
up. We are negotiating with these
companies so that the whole agree-
ment will be given up and they will
be brought under the Industries Deve-
lopment and Regulation Act.

Shri Hem Barua (Gauhati): May I
draw your attention to the statement
of the ex-Minister of Mines and Fuel
in Parliament? On 29th August, 1962,
he said—I will read out only the re-
levant parts of it. ...

Mr. Speaker; How long will those
relevant parts be?
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Shri Hem Barua: Very brief, if I
am not interrupted, of course. This is
what he said on the 29th August, 1962:

“At least 51 per cent of refining
capacities should be in the public
sector.”

Then, on 23rd January, 1963, he
said:

“These refineries have already
been permitted to operate at the
maximum existing capacities
available with them which are in
excess of the licensed capacities.
As regards their proposals for sub-
stantial expansion, all aspects of
the problem including the likely
additional demand for petroleum
products and the best way of meet-
ing it are under consideration.”

This was repeated in almost the same
language, in the same words, on 27th
February, 1963.

In view of the fact that the private
sector refineries were allowed to ex-
pand their capacities under the aus-
pices of the ex-Minister for Mines
and Fuel, Mr. Malaviya, in contra-
vention of the Industrial Policy Reso-
lution and also it was under his aus-
pices that a recommendation was
made to the Planning Commission to
allow the private sector refineries to
expand their refining capacities, may
I know whether the Government pro-
pose to deviate from this policy of
fraternisation with the private sec-
tor initiated by the socialist Minister
or to adopt a new policy alloting a
larger share to the public sector?

Mr. Speaker: The whole question
could be put only in a dozen of words.

Shri Jawaharlal Nehru: The hon.
Members questions are package ques-
tions and it is rather difficult to
answer them. One gets confused at
the end as to what he said in the
beginning. However, what the pre-
vious Minister said—or what is quot-
ed—is the policy we hold by today.
There is nc difference. That is, he
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wants to encourage the public sector
in oil and we are doing so. We are
not quite sure how far he developed
it. Enquiries are being made.
If by that encouragement, we find
that our demands are fulfilled more
or less, no question arises of further
permission being given to the private
sector refineries to expand their pro-
duction. But that is a matter being
enquired into. Unless circumstances
more or less compel our doing so,
we do not propose to allow any ex-
pansion of the private sector refineries.

(ii) DISCOVERY OF PAKISTAN SPY RING

Shri Hem Barua: I call the atten-
tion of the Prime Minister to the
following matter of urgent public im-
poriance and I. request that he may
make a statement thereon:

“The discovery of a Pakistani
spy ring.™.

Shri S. M. Banerjee (Kanpur): Be-
fore the Prime Minister makes his
statement, may I know one thing from
you? This calling-attention-notice has
been admitted....

Shri D. C. Sharma (Gurdaspur): I
have also sent a notice,

Shri S, M, Banerjee: Is the hon.
Prime Minister going to answer the
question in regard to our officials who
have been declared persona non grata
by the Pakistan Government, or is he
going to deal with only this particular
notice?

Mr. Speaker; Whatever notice has
been admitted would be answered.

Shri S. M. Banerjee: We have given
two notices. That is why I want to
know, :

Shri D, C. Sharma: I have also given
two notices.

Shri Jawaharlal Nehru: Shall I
answer? There are so many Mem-
bers who want to have their say.
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Shri Hem Barua: They are his own
people,

Shri Jawaharlal Nehru: This morn-
ing, hon, Members may have seen re-
ports in the press of some news which
was broadcast last night from the
Pakistan Radio that the Air Adviser
to the High Commissioner for India in
Pakistan and three other members of
the High Commission staff have been
declared persona non grata by the
Government of Pakistan. As a matter
of fact, we have not had any intima-
tion of this either from our High
Commission in Pakistan or from the
Pakistan Government,

But it would appear, and I think it
is a legitimate inference, that this ac-
tion on the part of the Pakistan Gov-
ernment is in a sense a retaliatory
action to what has happened here.

‘What happened here was that some
days ago, three Pakistan High Com-
mission staff members, namely the
personal assistant to the Air Adviser
to the High Commissioner of Pakis-
tan, the chauffeur to the Air Adviser
and a peon were arrested by the Delhj
police along with an Indian national
on September 3rd....

Shri Ranga (Chittoor): What is his
name?

Shri Jawaharlal Nehru: ....about a
week ago, that is, on September 3rd,
when the Pakistanis were seen con-
tacting the Indian to return certain
papers said to be classified military
documents. During interrogation, the
Pakistan High Commission person-
nel admitted that the documents had
been given to them by the Air Ad-
viser who had received them earlier
from the Indian national.

Shri Nath Pai (Rajapur): Is that
Indian national an official or a private
citizen? We would like to know, be-
cause it does not appear anywhere
in the press who he is, If not his
name, at least his status may be dis-
closed.
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Mr, Speaker: Let the hon. Prime
Minister finish his statemen', and
then hon. Members can as: their
questions, if they have mnct been
covered.

Shri Jawaharlal Nehru: Let me
finish this statement.

The Pakistanis were released later
at night on September 3rd, on being

identified by the First Secretary of

the Pakistan High Commission,

The Indian national continues to be
under detention.

On September 5th, the Foreign Se-
cretary, Mr. M. J. Desai saw the
Pakistan High Commissioner and told
him about this incident and mention-
ed that the Government of India
would be prosecuting the Indian
national and would have to take up
formally this matter of the three per-
sonnel in the Pakistan High Commis-
sion and Air Adviser involved in
the espionage activities. It was sug-
gested to the Pakistan High Commis-
sioner that his Government might
like to withdraw these four people
immediately before a formal approach
was made, i

The Pakistan High Commissioner
requested that this matter might be
kept secret for five or six days and
said he would immediately get ins-
tructions from his Government,

On September 7th, the personal
assistant to the Air Adviser, the
<hauffeur and the peon left for Pakis-
tan. The Pakistan High Commission
gave intimation of their departure to
the Ministry of External Affairs,

On Sunday, the Pakistan High
Commissioner saw the Foreign Secre-
tary and requested him that some
consignment which his Air Adviser
had ordered from abroad might,
when received, be released to the
Pakistan High Commission to enable
him to send it to the Air Adviser who
who would not be in Delhi when'they
-were received.
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As regards the question of the hon.
Member, Shri Nath Pai, about the
Indian national, he is an officer.

Shri Hari Vishnu Kamath (Hoshan-
gabad): Of your Ministry?

Shri Jawaharlal Nehru: No. not
in External Affairs Ministry.

Shri Ranga: Not Home?

Shri Hari Vishnu Kamath: Which
Ministry?

Shri Nath Pai: We would like to
know the name of the Ministry, It
does not leak out any secret.

- Shri Jawaharlal Nehru:
Ministry.

Defence

Shri Ranga: Why keep the name
so secret?

Shri Jawaharlal Nehru: I do not
know. The mater will probably be
coming up before the court; then hon.
Members will know his name. I
hesitate to give it at the present
moment; it will be coming soon any-
how,

Shri Ranga: At least you could
have disclosed his rank.

Shri Jawaharlal Nehru: Rank?
Pilot Officer. :

Shri Kapur Singh
Let us have the name.

(Ludhiana):

Shri Jawaharlal Nehru: He has
given a statement confessing that
owing to certain pressures on him,
family pressures, stress of circum-
stances, he unfortunately fell into
this. ...

Shri Hari Vishnu Kamath: Trap.

Shri Jawaharlal Nehru: ....and he
greatly regrets it, but he fell into it.

Shri Nath Pai: He has comnutted
treason during emergency. Do not
show any mercy to him,
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Mr, Speaker: Order order.

Shri Nath Pai: Our views must be
known. We have been too lenient
towards spies in the past,

Shri Jawaharlal Nehru: That is for
the courts to decide.

Shri Ranga: Long before the courts
consider it, he has already been de-
tained. What is it that prevents the
Prime Minister from telling chis
House the name of this ‘precious’
gentleman?

Mr, Speaker: He does not have the
name now.

Shri Tyagi (Dehra Dun): Is the case
before a court martial or a civil court?

Shri Jawaharlal Nehru: Civil court,
Shrimati Renu Chakravartty rose—

ot T (feT) : W,
FIfAT wervE Aifeq § gEIRT AN WY
ar | 39 g wi £ § o gAv fan
ST, arfe 7 oY qar =y

Shrimati Renu Chakravartty: May
I know whether this gentleman has
any connection with the spy ring that
has been....

Mr. Speaker: Shri Hem Barua.

Shrimati Renu Chakravartty: Shri
Nath Pai has put a question. Shri
Ranga has asked a question.

Mr. Speaker: I will give an oppor-
tunity.

Shri Jawaharlal Nehru: There has
been also in Calcutta a certain per-
son arrested {for alleged espionage,
His name is Azizul Islam, though he
went about under the name of ‘A, K.
Mukerjee’.  Apparently, there is no
connection between that and this.
Here it was rather a simple case—
simple ordinarily—of handing over
some papers, secret, classified infor-
mation, to the Pakistan officials.
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There, this gentleman, Azizul Islam,
has bean interrogated and the in-
quiry is proceeding.

Shri S. M. Banerjee: What about
the film stars in Bombay?

Shri Hem Barua: This incident ot
Pakistani espionage was dicovered on
September 3, but the news was sup-
pressed from the press and public till
the 8th evening thus giving not only
a handle, a breathing time, but also
an opportunity, to Pakistan to fabri-
cate counter-charges of espionage
against us. I am sorry to say that
this is not the first time that such an
incident has occurred. On a previous
occasion, the Assistant High Commis-
sioner for Pakistan in Shillong. ...

Mr. Speaker: Not all that,

Shri Hem Barua: It is very import-
ant. Our country is going to dogs. ..

Mr. Speaker; We have the question.

Shri Hem Barua: On a previous
occasion, the Assistant High Commis-
sioner of Pakitan stationed in Shillong,
Assam, was involved in collusion with
hostile Nagas, but then the news was
suppressed, which gave an opportu-
nity to Pakistan to expel some of our
diplomatic personnel from the Dacca
High Commission. These are the
instances. In view of this, why 1t is
that the Government suppressed the
news of such an important matter
from our press and public, and thus
gave a handle to our enemy to calum-
nise us, because the incident mention-
ed by Pakistan is not a real incident?
Government stands accused,

Shri Ranga: We go on obliging the
enemy.

Shri Jawaharlal Nehru: I cannot
remember about the other incident
that the hon, Member has referred to.
but there is no question of suppress-
ing. Even when action is taken in
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such matters, two or three days elapse
before we get further particulars, re-
ports etc. Statements were being
taken, and in this particular matter
we were asked particularly by the
Pakistan High Commissioner to allow
him four or five days. Pakistan took
some retaliatory action, but it does
not make much difference whether it
took it two days before or two days
after. If they wanted to take it,
they would have taken it day after
tomorrow instead of yesterday,

Shri Hem Barua: Do not forget
that their news came much earlier
than the news which we disclosed to
our press in Delhi. They got breath-
ing time and an opportunity to calum-
r.ise us,

Shri Jawaharlal Nehru: They got
breathing time. They were, of
course, irformed. They were inform-
on 3rd September. The hon. Mem-
ber can call it breathing time, It
was deliberately done. They were
informed of it, and because of that
they took some action against one or
two of our persons. They would
have done that two or three days
later.

Mr. Speaker: What the hon. Mem-
ber wants to emphasize perhaps 1s
that if the public had known this
news immediately after it had hap-
rened, perhaps the second thoughts
of Pakistan would not have mis-
guided anybody into an impression
that really there was something cn
that side,

Shri S. M. Banerjee: From the
newspapers I find:

“All the three persons were
arrested by Delhi police along
wit!, an Indian national on Sept.
3 when the Pakistanis were seen
contacting the Indian to return
certain papers said to be classi-
fied miiitary documents, During
interrogation, they admitted that
the ccceuments had been  given
to ‘hem by the Air Adviser ...”
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I wani to know whether these doru-
ments were secret military docu-
ments concerning Kashmir, and whe-
ther this particular army officer has
been puit under arrest by the Military
court or court martial.

Shri Jawaharla] Nehru: I do not
know exactly what the documents
were except that they are described
as classified documents I think he
is under civil arrest; I mean 1o say,.
civil courts are going to try him.

Shri S. M. Bamerjee: During the-
emergency, the Army Act is aways
applicable even to the civilians in
defence.

Mr. Speaker: The answer he has
given.

Shri S. M, Banerjee: It is true,.
but kindly try to educate me also.
During the emergency at least, the
Army Act is appliable to the civilian
employees in defence. In this case
he ‘goes to the civil court and gets
acquittal. Why does it not apply to-
him in this case?

Mr. Speaker: That  reflection
should not be made that he gets
acquitted. The civil courts are tak-—
ing cognizance of that.

He wants to know whether even in
the normal course the military could
not have taken action, and particular-
ly during the emergency.

Shri Jawaharlal Nehru: I cannot
answer that question. As soon as he
was arrested by the police, they took
him into their custody, and they pro-
duced him before a2 magistrate, That
i3 as far as has happened thus far..

W qRETE  qEE (REET)
I WA T N AR g fomwr
fegeam # avs & fireware fear mr
2, S AT qTaT T TE @ Iy | q;
qaT FoT & fF 3T A ¥ 5 o A
fegmm &, fowmw & wvafr

g7
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Shri Surendranath Dwivedy (Ken-
drapora): The Prime Minister men-
tioned about the searches at Calcutta.
I want to know whether during the
course of the searches it has been
revealed that there are as many as
eighty Pakistani agents forming a
secret service gang functioning in this
country and whether among the
arrested persons there is one person
called Arshad Farooki, nephew of
‘Chaudhuri Khaliquzzaman who was
working in Bombay for the last several
years and who has now been arrested.
‘What is the reason why our intelligence
could not get hold of this concpiracy
before?

Shri Jawaharlal Nehru: 1 have not
got any further information such as
what the hon. Member has suggested
the arrest of this gentleman Mr.
Farooki, or the number 80. We are
enquiring into it.

Shrimati Renu Chakravartty: It
came in the papers,

Shri Jawaharlal Nehru: I have not
received any information to that effect.
But it is apparently a fairly wide
conspiracy, and the matters are being
enquired into.

=t gaarw fag (FOET) T AW
T Jgr gag fredr & S TR
sy & g fawme #8 arErs
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Dr. L. M. Singhvi (Jodhpur): I
want to kncw whether these members
of the Pakistan High Commission staff
enjoy any diplomatic privileges and
immunities and, if so, whether it has
been brought to the notice of the
Government that espionage activities
are carried on frequently under cover
of diplomatic immunity and privilege
and if that is so, may I know whether
there is any permanent machinery
being evolved for counter-intelligence
and espionage to detect such things in
time so that such information cannot
go abroad?

Shri Jawaharlal Nehru: Surely the
hon. Member’s idea of counter-espion-
age must be very peculiar; if he ex-
pects me to answer gsuch a question;
espionage and counter-espionage are
definitely secret things and they lose
all their force if they are published.

Dr. L. M. Singhvi: I am speaking
of our own country, to check any
espionage, by counter-espionage, by
another country. I am speaking of
this very country, where they cannot

Mr. Speaker: Order, order.

Shri Jawaharlal Nehru: I am ¢'ling
the hon. Member that if he has such a
thing, he would not shout it out.
Those rules must be observed. About
the other part of his question, namely,
diplomatic immunity, in this case, the
first man, the Air Adviser, had diplo-
matic privilege; not his chauffeur and
the peon.
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Shri Hari Vishnu Kamath: In vicw
of the new unholy alliance hetween
Pakistan and China, are there reasons
to believe that Pakistan and China are
jointly, together, operating a spy-ring
in India, and further that Pakistan is
itching for a rupture of diplomatic
relations as a prelude to a military
offensive?

Shri Jawaharlal Nehru: I do not
know; I cannot answer this question.
I have no particular information.

Shri Hari Vishnu Kamath: Joint
spy-ring also, you do not know?

Mr. Speaker: Shri Bade.
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Shri Kapur Singh: The Prime
Minister has referred to some consign-
ment of goods ordered from abroad
by the Pakistani Air Adviser. May I
know if there is any indication about
the nature of the contents of this
consignment?

Shri Jawaharlal' Nehru: T only
stated the request that the Pakistan
High Commissioner had made that a
certain consignment is coming and if
it comes after he has gone, he wanted
permission to take that. I have nc
idea of the goods contained in that.

Shri Solanki (Kaira): Have we
lodged any protest against this action
of espionage, with the Pakistan Gov-
ernment?

Shri Jawaharlal Nehru: We have
done something more than that.

Shri Nath Pai: Apart from Pakis-
tan’s gross and vulgar breach of proto-
col in first announcing it on the radio
before asking for the withdrawal of
our diplomats, may I know, in view
of the disclosures of far-flung and
wide  ramifications of Pakistan’s
espionage system as we have found in
the three principal cities of Delhi,
Calcutta and Bombay, whether the
Government is satisfied that our
intelligence system is strong enough
and whether they are taking steps to
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strengthen it and modernise it so far
as foreign spies are concerned? So
far ag these Indian nationals who are
ready to sell their country for any-
thing, may I know whether Govern-
ment ig taking or considering taking
steps which will act as a deterrent to
all potential hirelings of foreign
powers?

Shri Jawaharlal] Nehru: The hon.
Member asks me if I think that our
intelligence system is sufficiently
strong. I think that our intelligence
system is pretty good. Whether it is
100 per cent as good as it might be,
it is difficult always to say. It is im-
proving. It is a pretty good intelli-
gence system and I think that is the
view of those who have examined it,
apart from ourselves.

Shri Nath Pai: From the statement
made by the hon. Defence Minister
on the report on NEFA operations, we
Bhave seen that our intelligence system
was found lacking by those who
examined it.

Mr. Speaker: It was in that con-
nection.

Shri Nath Pai: At that time, mili-
tary intelligence was carried by civil
intelligence.

Shri Jawaharlal Nehru: The hon.
Member is quite right. He referred
to a certain state of affairs and he
referred partly to military intelligence.
Our civil intelligence is fairly good in
that particular...... (Interruptions.)

Qo T wAtge Nf.ar: zma &
arfedt & faems |

Mr. Speaker: Shri Chaturvedi.

Shri Nath Pai: But the hon. Prime
Minister has not answered my ques-
tion about deterrent action.

Shri Jawaharla] Nehru: The hon.
Member wants to know if we are try-
ing to improve it. We are always
trying to improve it.
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Shri Hari Vishnu Kamath: He askgd
about deterrent penalties for potential
spies.

Shri Nath Pai: We have been cud-
dling them,

Mr. Speaker: Apart from those who
commit such treason, is any action
taken against our own citizens......

Shri Jawaharlal Nehru: Action must
be taken.

Mr. Speaker:....so that it might be
a deterrent to other potential spies.
(Interruption).

Shri Hari Vishnu Kamath: Why this
milk and water attitude? It won’t do.

Mr. Speaker: That attitude should
not be exhibited here,

Shri S. N. Chaturvedi (Firozabad):
In view of the fact that Pakistan has
definitely gained propaganda advan-
tage by asking for time and that too
orally, how long are we going to
extend to them all these considera-
tions, which they do not extend to us
and give them propaganda advantage?

Shri Jawaharlal Nehru: I do not see
what difference it makes. It just
shows—I do not know what it shows,
but if we do not act according to the
normal courtesies of diplomatic pre-
cedure, it does not give us any parti-
cular advantage. The only advantage
it has given is they have done it 24
hours before.
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Shri Hem Barua: We have been
dealing with these people too liberally.

12.45 hrs.

Re: BUSINESS OF THE HOUSR

Mr, Speaker: Papers to be laid on
the Table.

Shrimati Renu Chakravartty (Bar-
rackpore): Sir, we had given a calling
Attention notice about goldsmiths,
which you have disallowed. We are
reading in the papers that there is
discussion in the Congress Party that
there will be certain changes made in
the gold control order. Also, every
day, we are finding that there is
satyagraha going on in front of the
Parliament House. It is a mater of
law and order, which is directly under
us. Therefore, I do not understand
why such an important matter cannot
be brought forward in the form of‘a
Calling Attention notice in this House.

Mr. Speaker: I regret very much
that a Member of the Panel has raised
it here, when I am making this re-
quest again and again, I would
again appeal to her just to see me. I
had sent that message also. We can
sit together and consider if it can be
brought here. I would not have any
objection to that..

Shrimati Renu Chakravartty: How
can ] cornvince you further than what
I have done already?

Mr. Speaker: This is not the place
where T should be convinced, because
I have taken a decision. By simply
saying that, it would not be possible
for me to revise the decision. It
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is only in the chamber thatwe can dis-
cuss other thing that hon. Members
might have in their minds.

Shri Vasudevan Nair (Ambala-
puzha): Are we to understand then
that you are holding it over?

Mr. Speaker: I am always prepared
to revise it if the Members can con-
vince me.
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1247 hrs

PAPERS LAID ON THE TABLE

CORRESPONDENCE ~ BETWEEN GOVERN-
MENTS OF INDIA AND CHINA Te:
COLLECTION AND CREMATION OF DEAD
BODIES OF INDIAN MILITARY PERSONNEL

The Prime Minister, Minister of
External Affairs and Minister of
Atomic Energy (Shri Jawarharlal
Nehru): I beg to lay on the Table
the following correspondence exchang-
ed between the Government of India
and the Government of China regard-
ing the collection and crematicn of
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dead bodies of Indian military person-
nel: —

(i) Memorandum dated the 13th
August, 1963 given by the
Ministry of Foreign Affairs,
Peking to the Embassy of
India in China,

(ii) Memorandum dated the 14th
August, 1963 given by the
Ministry of External Affairs,
New Delhi to the Embassy of
China in India.

(iii) Memorandum dated the 15th
August, 1963 given by the
Ministry of Foreign Affairs,
Peking to the Embassy of
India in China.

(iv) Memorandum dateq the 20th
August, 1963 given by the
Ministry of External Affairs,
New Delhi to the Embassy of
China in India,

[Placed in Library, see No. LT-
1674/63].

NOTIFICATION UNDER EMPLOYEES’ PRro-
VvIDENT FuNnDs Act

The Deputy Minister in the Minis-
try of Labour and Employment and
Planning (Shri C. R. Pattabhi
Raman): I beg to lay on the Table
a copy of the Employees’ Provident
Funds (Sixteenth Amendment)
Scheme, 1963 publisheq i Notification
No. G.S.R. 1402 dated the 24th August,
1963, under sub-section (2) of section
7 of the Employees’ Provident Funds

Act, 1952. [Placed in Library, see
No. I.T-1675/63].
12.49 hrs.

PRESIDENT'S ASSENT TO BILLS

Secretary: Sir, I lay on th= Table
following two Bills passed by the
Houses of Parliament during the cur-
rent Session and assented to by the
President since a report was last
made to the House on the 2nd Sep-
tember, 1963: —

«(1) The Code of Civil Procedure
(Amendment) Bill, 1963.
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(2) The Employees’ Provident
Funds (Amendment) Bill,
1963.
12.49% hrs.

MESSAGE FROM RAJYA SABHA

Secretary: I have also to report the
following message received from the
Secretary of Rajya Sabha:—

‘In accordance with the provi-
sions of rule 125 of the Rules of
Procedure and Conduct of Busi-
ness in the Rajya Sabha, I am dir-
ected to inform the Lok Sabha
that the Rajya Sabha, at its sit-
ting held on the 4th September,
1963, agreed without any amend-
ment to the Institutes of Techno-
logy (Amendment) Bill, 1963,
which was passed by the Lok
Sabha at its sitting held on the
13th August, 1963."

\)ﬁ hrs.

STATEMENT ON “OUR DEFENCE
PREPAREDNESS”

The Minister of Defence (Shri Y.
B. Chavan): Sir, I propose to make
a statement on our defence prepared-
ness.

Mr. Speaker: How long is it.

Shri Y. B. Chavan: It is quite long;
it is nearly 12 pages.

Mr. Speaker: I would like to know
the wishes of the House.

Shri Hari Vishnu Kamath (Hoshan-
gabad): It is an important thing Tt
should be read.

Some Hon. Members: Let it be read.

Mr. Speaker: I would certainly
abide by the wishes of the House. I
allowed an extra Calling Attention
notice today and we have already
taken 50 minutes. If 13 pages are to
be read, that would take another 20
minutes at least.

Shri Hari Vishnu Kamath: It would
be worth-while.
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Shri Hanumanthiya (Bangalore
City): In view of the emergency, de-
fence is the most important thing. So,
it may be read.

Mr. Speaker: If the House so de-
sires, it may be read. I was tcld the
was not feeling well.

Shri Y. B. Chavan: I am feeling
quite all right.

Shri Hari Vishnu Kamath: The De-
fence Minister should be strong.

Shri Y. B. Chavan: The House has
already heard the Statement that the
Prime Minister made on 16th August,
about the heavy concentrations of
Chinese troops all along our Northern
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borders. There has not only been ap-
preciable increase in the total quan-
tum of Chinese forces in Tibet, all
along our Northern borders, but the
bulk of these forces is concentrated at
strategic points closer to our borders
than they have ever done before.
There has also been a steady and con-
stant build-up of war-like stores and
maintenance supplies and considerable
activity by way of construction of
barracks, gun emplacements, storage
dumps, roads and air-fields near our
borders. As the Prime Minister men-
tioned, it is difficult to know the
Chinese intentions, but this concentra-
tion of men and material may we!l be
for use as a spring board for another
aggressive action against India.

2. There have also been certain de-
velopments in Pakistan to which the
Prime Minister referred in his State-
ment on 13th August. Although lead-
ers of Pakistan are well aware that
our defensive preparations are meant
to safeguard security against the threat
from our Northern borders they are
carrying on baseless propaganda that
these defensive preparations of ours
are a threat to the security of Pakis-
tan. We have also learnt recently
about certain dispositions of Pakistan
troops on the Assam and East Pakistan
border.

3. Whether these simultaneous deve-
lopments are the result of any under-
standing or agreement between Gov-
ernment of Pakistan and the People’s
Republic of China is best known to
them. I am, however, mentioning the
factual position to give the House a
proper picture of the situation that
this country has to face.

We have repeatedly made it clear
that we have no aggressive intentions
againsi any country and that we want
to settle differences with our neigh-
bours in a peacefu]l manner. So far
as our border differences with China
are concerned, we have, despite the
crisis forced on us by Chinese aggres-
sion and massive attacks last October/
November, accepied the proposals
made by the six non-aligned countries
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who met at Colombo as a basis for
consolidation of the cease-fire so that
on similar gcceptance of these propa-
sals by China, the proposals can be
implemented on the ground and, in
the atmosphere of peace thus restor-
ed, we can discuss the differences re-
garding the boundary and attempt to
resolve the differences peacefully. As
the Prime Minister stated, we have also
indicated to the Government of the
People’s Republic of China that we
are prepared, in case our differences
cannot be resolved by direct talks and
discussions, to refer the differences for
settlement to the International Court
of Justice at the Hague or to mutual-
ly acceptable arbitration vrocedures
in accordance with recognised inter-
national practice. To Pakistan, the
Prime Minister has again renewed the
offer of 3 “No-war” Pact and reiterat-
ed that we want friendly and co-
operative relations with Pakistan and
we desire to settle all our differences
peacefully. In the current climate of
hostility and tension, however, we
have, while keeping in view our main
objective of settling, when there is an
appropriate climate for peaceful talks
angd discussions, our differences peacc-
fully, to take necessary measures for
defence of our territorial integrity
against any aggressive threat, the more
so, because of our experience last year
of a sudden and unprovoked massive
aggression by our northern neighbour.

4. The first programme of our De-
fence preparedness is, one of expan-
sion of our Armed Forces. I had al-
ready informed the House that we
were planning to raise six Divisions.
I am happy to report to the House that
in fulfilment of our programme we
have raiseq three of them. The re-
maining Divisions are in the process
of being raised according to a time-
schedule.

5. The raising of these Divisions has
meant, large-scale recruitment cf
Officers and other Ranks. As regards
the recruitment of other Ranks.
I would like to inform the House
that the actual recruitment is
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going on according to our phased
programme and I would add that our
performance is more than satisfactory.

6. Since emergency, 3,175 Officers
have been commissioned and about
2,677 Officers would be eligible for
Commission by the end of this month.
By the beginning of next year we
would have commissioned more than
8000 Officers.

7. As regards recruitment of Officers
for Technical Branches such as Engi-

"neering and Medical, considerable

difficulties are being experienced. In
respect of Medical Graduates, we have
been able to recruit 40 per cent of
Officers, that we would need for the
period 1963-64, 1 must convey with
regret to the House that as regards
Engineering Graduates, the response
has been unsatisfactory.

Shri Hari Vishnu Kamath: Unsatis-
factory?

Shri Y. B. Chavan; I said “Unsatis-
factory”.

Shri Na‘h Pai: During the Question
Hour - ou said it was satisfactory?

ot qEEFaTE o : qT FET AT
fedquage 78 g1

Shri Y. B. Chavan: I would say
“generally, yes”. I remember I said

“yes”.

Shri Nath Pai (Rajapur): “Generally
satisfactory” you said.

Shri Y. B. Chavan: About medical
graduates particularly.

We have introduced a number of
schemes for attracting Engineering
and Medical Graduates to the Army
such as:

(i) Ante-date based on length
of service in civil employ-
ment.

(ii) Protection of lien, seniority,

civil pay and emoluments
and other service rights in
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the case of Central Govern-
ment employees. We have
requested the State Govern-
ments to extend similar
concessions to the Stale
Government employees.

(iii) Government have announc-
ed that for the preseni 0
per cent of permaneni
vacancies in Class I and

Class II posts in Engineering
and Medical Services of tire
Central Government, which
are to be filled in by direct
recruitment, will be resrev-
ed for Graduate Engineess
and Doctors commissioned
in the Armed Forces during
the present emergency and
releaseq later. The State
Governments have also been
requested to make similar
reservations with regard to
posts under them.

(iv) We have introduced Uni-
versity-entry  Scheme for
Engineering and Medical
students. Under this Scheme
provisional short-service re-
gular commissions are
granted to candidates study-
ing in the final year of ihe
Degree Courses of Enginecr-
ing and Medical Colleges.
After they qualify in the
final examination they are
granted short service regu-
lar commissions,

I hope with these added incentives,
response for recruitment of Medical
and Engineering Officers will consi-
derably improve,

8. To sum up, the programme of re-
cruitment and training is proceeding
according to schedule except m the

case of technical personnel where

some difficultlies are being experienecd,
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9. The rapid expansion of the Army
has necessarily meant expansion of
training facilities for Officers as well
as men. In last October/November,
Indian Military Academy at Dchra
Dun had a capacity for 1800 Officer
Trainees. Today it has been expanded
to take 3,200 trainees. After the emer-
gency we had opcned two Officer
Training Schools at Poona and Mad-
ras with capacity for 450 Officer
Trainees each. Today these have been
expanded to take 1,500 Orticer
Trainees each. The Army School at
Nowgong which is meant for giving
training to the Junior Commissioned
Officers and Other Ranks, who are
selected for Officer cadre, had a capa-
city for 230 Trainees. It is now being
expanded to 650. This would enabie a
larger number of Junior Commission-
ed Officers and Other Ranks in the
Army to be trained for promotion to
the Officer cadre and also make avail-
able experienced trained Officers to
the Army. We have also opened a
new School of Military Engineermg at
Baroda with a capacity of 800. The
capacity of High Altitude Warfara
School has also been doubled {rom
the summer of 1963.

1¢. To meet the increased require-
ment for training for Other Ranks as
many as 15 new Training Ccntres
have been established. Simultaneous~
ly the capacity of existing Trairing
Centres has been expanded.

11. I have mentioned to the House
only a few institutions where this
expansion has been carried out. In
fact such expansion of training faci-
lities has been carried out in all train-
ing establishments of the. Army and
the Air  Force. Simultanecusly,
Courses have been condenscd and
streamlined to meet our new require-
ments,

12, The Army has also been working
out most appropriate forms of organi-
sation for the task entrusted to it.
The formation of Infantry Divisions is
being adjusted to present day require-
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ments of fire power and operational
flexibility. A new Central Command
has been established. Certain reorga-
nisations have also been carried out
at the Army Headquarters. The Com-
manders at different levels have also
been made aware of their responsibili-
ties so as to ensure that the accepted
chain of command functions undis-
turbed.

13. Before I mention some other as-
pects of our preparedness, [ would like
to inform the House of the corrective
action that we have taken or which
we have initiated in the light of the
Enquiry into our reverses in NEFA
operations. As I have mentioned
many times in the past in this House,
the main object of the NEFA Enquiry
was to learn military lessons. I would
like to assure the House that these
lessons have been learnt and learnt
well. We have already taken several
steps in the nature of corrective
action,

14, For example, regarding orienta-
tion and training in the type of war
launched by China all ranks at all
levels have been given information
and exercises in the type of opera-
tions that might be expected if China
chooses to commit aggression again.
Both individual and collective battle
training has been stepped up.

15. The physical fitness of troops i
the areas in which thev would have
to work has considerably improved.
With regard to acclimatizaticn, special
scientific studies have been under-
taken and the process of acclimatiza-
tion is being carried out according to
the definite plans. Grealer emphasis
is being placed on physical fitness in
officers at all levels and it would be
an important consideration for their
suitability or otherwise for assuming
higher commands. Battle innocula-
tions in realistic conditions are now
part of normal training bcth in for-
ward and rear areas. Due emphasis
is being given to inject proper concept
of mountain warfare in the higher
Commanders,
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16. As regards equipment it is not
merely a question of providing equip-
ment to new raisings but the whole
Army has to be provided with modern
weapons, ammunition and nther equip-
ment suited for moutain warfare in
the context of limitation imposed by
shortages of foreign exchangz and of
industrial capacity. I would like to
inform the House that even though.
shortages still exist in certain ijtems,
the position regarding weapons, am-
munition, equipment, clothing—includ-
ing snow clothing, blankets, boots and
other requirements has considerably
improved.

Shri Hari Vishnu Kamath: Not yet.
adequate..

Shri Y. B. Chavan: [ said “consi-
derably improved.” The necessary
manufacturing capacity is being pro-
gressively built up in the country; at
the same time research work is being
carried out intensively into various
problems that the troops have to face
in operating at great heights.

17. I will now turn to some cther-
aspects of Defence preparedness. Stre-
nuous efforts are being made since last
year both to improve the quality and
quantity of the equipment available
to the Army, The capacity to produce
arms and ammunition within the
country is limited even to meet our
immediate needs., It was, therefore,
necessary to procure equipment and
ammunition from-foreign sources. The-
House is aware of the ready response
from a large number of friendly
countries to our requests for assistance.
Out of the assistance promised by the
United States Government more than
half has been received and a bulk of
the remainder is expected shortly.
Similarly a substantial part of the aid
promised by the United Kingdom
Government has been received. We
have also received assistance in diffe-
rent forms from other countries such
as U.S.S.R., Australia, Canada, France,
Italy, New Zealand, Rhodesia, West-
Germany and Yugoslavia,
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We are very grateful to all these
<countries for the umely assistance they
have extended to us in our determi-
nation to build up our armed forces
to preserve and fortify our freedom.

18. In some quarters it has been sug-
gesteq that the equipment that is be-
ing received by us in the form of aid
is not being assimilated quickly enough
and made available to the troops in
forward positions. I would like to
assure the House that thesa sugges-
tions are not correct. Befor: new
" equipment could be distributed to the
formations, we had to carefully work
out their logistics, we had also to un-
dertake intensive programme of train-
ing of our troops in the use cf such
equipment, some of which was new to
our Army. This process was by and
large completed several months ago
and the equipment is now reaching the
troops without any loss of time.

19. 1 am sure the House would agree
with me that in the long run we must
rely on our own efforts for sustaining
our Armed Forces. For this it is es-
sential that we modernise and expand
our defence industries. In this con-
text, I would like to inform the House
of the results of our efforts in three
or four important directiens.

20. We have paid considerable
attention to step up the capacity of
the existing Ordnance Factories. The
present rate of production is more
than double the rate of production
before the emergency. In no small
measure this has been possible due
‘to the exemplary sense of patriotism
shown by the workers in our Ord-
nance Factories by working long
hours to speed up production.

We have also surveyed the plant
and machinery of the existing Ord-
nance Factories and taken steps for
teplacement of old or outmoded
machines wherever necessary. We
have undertaken modernisation of
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tool rooms and improvement of mate-
rial handling facilities. Some new
lines of production have been estab-
lished in the existing factories.

Shri Hari Vishnn Kamath: No more
coffee percolators .

21. Shri Y. B. Chavan: The House
is aware that we had undertaken pro-
duction of semi-automatic rifle at the
Ichapore Rifle Factory. Although
efforts to develop and produce this
weapon were started early in 1960, it
was later on found that to meet the
highest standards of performances
required of such a basic weapon by
the user this weapon had to be im-
proved in several respects. I am
happy to inform the House that after
great deal of hard work and effort by
the officers and men of the Ichapore
Rifle Factory as well as many others,
they have now developed a weapon
which is entirely satisfactory to the
user. In fact the rifle, the production
of which has now started, is in some
respects superior to similar weapons
produced elsewhere.. The develop-
ment and production of this basic
weapon for the Indian Army is no
mean achievement.

13 hrs.

22. Our principal need is to equip
the Army with lighter weapons pos-
sessing improved fire power. For
achieving this end, we had planned
establishment of six new Ordnance
Factories with the assistance of
friendly countries. We on our part
have proceeded with necessary ar-
rangements for acquisition of 1land,
preparation of plans and estimates for
constructional work, making arrange-
ments for supply of water, power and
other necessities. To speed up con-
struction we have appointed the State
Governments as agencies for execu-
tion of works. Nevertheless I am
aware that progress so far has not
been entirely satisfactory. This is
primarily due to wuncertainty in
sources of supply and the types of
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plant we would finally get. Just at
present we have received assurance
from the United States Government
in respect of supply of plant requir-
ed for the Small Arms Ammunition
Factory. We have also very recently
received assurance of financial assist-
ance from the United Kingdom Gov-
ernment for plant towards another
factory. Regarding the other four
factories, efforts are continuing to
secure assistance and if we fail to
receive such assistance in full, we may
have to divert our limited technical
and financial resources to meet our
requirements,

23. As regards the setting up of
factories for production of MIG air-
craft, land have been acquired and
all preliminaries for obtaining power,
water and provision of facilities for
training of technical personnel, rail-
way sidings have reached an advanced
stage. The factories are being set up
in collaboration with Soviet spe-
cialists. As the House is aware we
have also suggested certain improve-
ments in the MIG 21 Plane to suit our
requirements.

24. There are other fields of De-
fence Production where we are going
ahead with expansion and modernisa-
tion. I am conscious of the need for
expedition in this field and my efforts
are directed towards that end.

25. Maintenance of our Armed
Forces in forward areas calls for
development of modes and means of
communication. The programme of
building up land communications in
these areas has been directed towards
meeting the high priority demands of
the Armed Forces. Most of these
roads are being constructed by the
Border Roads Development Board.
Till the beginning of June 1963 this
Organisation had carried out forma-
tion cutting of nearly 1600 miles,
devecloped land communication of
over 600 miles and done survey and
reconnaissance of about 2700 miles.
The Board hag recently approved a
programme which envisages construc-
tion of 3000 miles of new roads, im-
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provement and maintenance of 3000
miles of existing roads and surfacing
of about 300 miles. I was happy that
some Members of this House found
it possible to visit Border areas and
see for themselves some of the work
which is being done in this direction.

26. At present our formations in
forward areas rely to a considerable
extent on the airlift offered by the
IAF. If I could show the Honourable
Members some of the airfields and
dropping zones where they have ope-
rated this House would share my
admiration, for the initiative and
courage that these young men of the
IAF have displayed in the perfor-
mance of their tasks; they have not
been deterred by the weather, terrain
or the other difficulties that they have
had to face.

Shri Hari Vishnu Kamath: We
would like to see NEFA also.

27. Shri Y. B. Chavan: To logisti-
cally support our establishments in
border areas we have been able to
considerably augment our transport
fleet by obtaining additional aircraft
from the U.S.A.,, U.S.S.R. and Canada.
In November last, the United States
Government generously offered us the
services of a transport squadron of
C-130 Planes. The dedicated manner
in which the crews accompanying
these planes carried out airlift of men,
equipment and provisions needs to be
specially mentioned. With the im-
provement in our logistics and our
own airlift capacity it has now been
possible to agree to the withdrawal of
this squadron.

28. I have tried to place before the
House an account of preparations that
we are making to meet any threat of
aggression on our borders. We are
pushing ahead with expansion of
Armed Forces, expansion of thelr
training facilities, modernisation of
their equipment and re-fitting them
to step up their operational efficiency.
To support the expanded Armed
Forces we have undertaken a pro-
gramme of modernisation and expan-
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sion of Defence Industries and crea-
tion of new porduction potential. This
is a heavy task notwithstanding the
assistance that we have received from
triendly countries and the House
would appreciate the limitations with-
in which we have to pursue our pro-
gramme. 1 would like to assure the
House that measures to strengthen
our defences will be pursued with
vigour and steadfastness. We are
fully conscious of the sacrifices being
made by the people of this country
to make these measures a success.

29. Finally I would like to add that
an important aspect of our Defence
preparedness is the building up of
morale. During the last few months I
have visiteq our troops—both the
Army and the Air Force—in various
sectors of forward areas. Our Jawans
are stationed in most difficult terrain
and are living in most inhospitable
climate. Our airmen are performing
hazardous tasks. It was a matter of
pride for me that wherever I went I
found them energetic, confident and
working with unshakable resolve and
determination. All that we are doing
here, is to strengthen the hands of
that resolute JAWAN who is standing
a lonely vigil on our snow-covered
borders and who would face the
brunt of attack if there is any aggres-
sion. It will be a source of great
encouragement and strength for him
to know that his countrymen are
doing everything possible to strength-
en his hands and ‘will’ to fight.

Shri Hari Vishnu Kamath: On a
point of clarification, Sir.

Shri D. C. Sharma (Gurdaspur):
What is being ‘done about the fifth
columnists?

Mr. Speaker: 1 do not think any
clarifications are needed at this
moment.

Shri Ranga (Chittoor): Only one
piece of information.
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Mr. Speaker: We have had that
long statement read at this moment.
We will be having some opportunities
for referring to it, not only on one
occasion but on more than one occa-
sion. It is not proper that at this
moment we should spend more time
or discuss or debate it. Therefore I
would request hon. Members just to
restrain themselves from that temp-
tation.

Shri Hari Vishnu Kamath: Will
copies be made available to Members?

Mr. Speaker: 1 will have copies
circulated to every hon. Member so
that hon. Members might study it.

Shri Ranga: Sir, I appreciate what
you have said. I do not want any
debate now. I agree with you. But
I do not want to have to put questions
later on when the NEFA question or
any of the other questions come up for
discussion. Speaking for myself I
cannot here and now say that what
he said can be accepted by me be-
cause I do not have the necessary in-
formation with me. Therefore I
would only like to know one thing.
Some time back we were told that
the retired Generals, Thorat, Thim-
ayya and Rajendrasinhji and one or
two others, have come to be associated
with the hon. Defence Minister and
the Chief of Army Staff as advisers.
So, I would like to know whether they
had been consulted while this state-
ment was being prepared and after
it was prepared.... (Interruption).

Mr. Speaker: I do not think that
has anything to do here. At this mo-
ment that should not arise. That is
a different thing altogether. He can
certainly know it from the hon. Mi-
nister and I hope the hon. Minister
will convey that information to him.

Some Hon. Members rose—

Shri Nath Pai: I do not want to
ask any question or seek any clarifi-
cation, though I wanted to ask many,
in view of your directive, but since
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this is a very new convention you
would allow us to express our reac-
tion,. We very much welcome this
step which the new Defence Minister
has taken in making a beginning in
taking this House into confidence on
these matters. I do not say that we
are satisfied with all that he has had
to say, but we are glad to see that at
least an opening has been made....
(Interruption).

Mr. Speaker: Order, order.

Shri Nath Pai: I will complete the
sentence.

Mr. Speaker: No.

Shri Nath Pai: Do we become an
audience? Do we not react to things?

Mr. Speaker: But reactions can be
given when the opportunity comes.

Shri Nath Pai: It is a new thing.

Mr. Speaker: Shri Nath Pai should
not get angry at this.

Shri Nath Pai: I want healthy con-
ventions to be established in the
House.

Mr. Speaker: Should I allow these
reactions to be expressed by every
hon. Member?

Shri Nath Pai: No, not all, but to
some,

Mr. Speaker: Would it be feasible?

Shri D. C. Sharma: I would also

like to express my reaction . .. .(In-
terruption).
Mr. Speaker: The Congress Mem-

bers are more impatient. What shall
1 do?

Shri Hanumanthaiya: They get an
opportunity every time.

Shri D. C. Sharma: You always give
them an opportunity. But you do not
give us an opportunity . . ... (Inter-
Tuption) .
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Mr. Speaker: Order, order.

Shri D. C. Sharma: They raise
points of order and get up.

=l AATATERR (Fore) - Sfae
w0 ot &1 ag St T9T §, Tg @ &
TEAYW & 1 FEEr g o fad F F
faeey =i |

waE  WERW . TN AEE ;v
g & ? SRR dm oar fodw-
I TF TR EF W W IR
FAE § g Fwm T g
He is probably the hon. Member who

gets most of the opportunities in this
House and then he complains.

Shri D. C. Sharma: I sent ‘calling
attention’ notice on that, but you did
not call me. Secondly, I wanted to
know what efforts are being made to
curb down the activities of the fifth
columnists in all the border States
where they are gaining strength and
momentum.

Mr. Speaker: That is not relevant
to the statement. I would not allow
it at the moment.

Shri Hanumanthaiya: In view of
the great importance of electronics in
modern warfare, what is being done
in Bharat Electronics, Bangalore, to
help our war effort?

Mr. Speaker: That could be discus-
sed when we take up other things.

Shri Hem Barua (Gauhati): May
I ask one question?

Mr. Speaker: No.
——

13.16 hrs.

MOTIONS RE: RISE IN PRICES OF
FOODGRAINS ETC. AND FOOD
POLICY—contd.

Mr. Speaker: The House will take
up further consideration of the follow-
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ing motions moved by Shri S. M.
Banerjee and Shri Yashpal Singh res-
pectively on the 5th September, 1963,
namely:—

(1) “That this House takes note
of the abnormal rise in prices
of all foodgrains and other
essential commodities in the
country.”

(2) That the food policy of the
Government of India, be
taken into consideration.”

Shri Venkatasubbaiah.

Shri Hari Vishnu Kamath (Hoshan-
gabad): How many hours more?

Mr. Speaker: 2 hours and 30 minutes
have been exhausted and 2 hours and
30 minutes remain.

Shri R. S. Pandey (Guna): Sir,
more time be allotted for this.

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
If the House wants more time, we are
prepared to give it.

Shri R, S. Pandey: You should give
an opportunity to other hon. Members
to speak.

Mr. Speaker: Shri Venkatasubbaiah.

Shri P. Venkatasubbaiah (Adoni):
Sir, the mctions before the House are
about the food production in the
country as also the rise in prices of
foodgrains. This is a very important
question that is engaging the atten-
tion not only of this House but also
of the country. Often and again it
has been the practice of hon. Members
of the Opposition party to allow agi-
tations to grow saying that there is
an enormous increase in the prices of
foodgrains and that the people are
very much hit.
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[DR. SAROJINI MaHIsHI in the Chair}

Even for one moment I do not dis-
pute the fact that there has been a
rise in the prices of foodgrains, but
the rise in the prices of foodgrains is
also interlinked with the production
of foodgrains and other commodities
in our country. We should not
take it as two things running
counter to each other. We must
find a way out and see that the
food production plans in the country
and the rise in prices of foodgrains
are taken in a very co-ordinated way.
We must find every possible means to
see that food production goes up in
the country and the farmer gets a
better price.

I would like to bring to your notice
that in this country nearly 80 per cent
of the population lives in the villages
and their profession is agriculture.
We do not want that 80 per cent of
our nopulation should be penalised
for the sake of the 20 per cent or
less of the population living in cities
and working in the industrial areas.
But at the same time we do not want
that this 20 per cent of the popula-
tion should suffer and should get less
so far as their amenities are con-
cerned. But we should not think in
a particular way of penalising a large
section of the population for the sake
of a small section of the population.

1 would say in this connection what
I have said earlier that food produc-
tion cannot be divorced from the
rise in prices of foodgrains. Then.
what are the ways, the methods and
the schemes that are being adopted by
this Government in order to raiso ‘lie
food production in this country? It
is interesting to know that the per-
acre output of an ordinary farmer in
our country is the lowest in the world.
whereas the per-acre output of a pro-
gressive farmer in our country is one
of the highest in the world. These are
the two paradoxical things and we
should know the reason why an ordi-
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nary agriculturist is not able to raise
the p::-acre yield in this country. In
spite of our spending thousands of
crores of rupees on irrigation and po-
wer and agriculture and community
development, we are still lagging be-
hind so far as the per-acre output of
a farmer is concerned. This is the
basic reason. Unless this basic diffi-
culty is properly solved, the farmer
will not be able to raise the food pro-
duction in this country.

I would like to quote the words f
Mr. A. D. Pandit, Special Secretary to
the Food and Agriculture Ministry
regarding the difficulties that are be-
ing encountered in this country. Be-
fore coming to that, in this connection
I would point out that an ordinary
farmer in this country is lack-
ing in so many things and is
being disabled with so many disad-
vantages. Firstly, it is the lack of
financial resources, Then, he is lack-
ing in scientific know-how which he
is not able to obtain for increasing the
agricultural production. He is not
able to get the necessary improved
implements at a reasonable price and
also better seeds and fertilisers in
time. These are the main factors that
are coming in the way of better pro-
duction in this country. More so, by
speaking about the scientific research
that has been made in this country,
Mr. A. D. Pandit has said this:

“much of the research is not
oriented to the practical problems
of the farmer. We have, for ex-
ample, 4000 seed stations and a
number of other experimental
stations for different crops. Only
routine experiments on different
levels of fertilisers, some of them
carried out without adequate
regard to scientific principles, as
has been noted by some know-
ledgeable impartial observers, has
been a feature of many of thes:
experimental stations.”” He :aid it
was unfortunate that even the
meagre resources they had ear-
marked for farm research were
not properly utilised. The output
in the Government farms, he said,
was “such as to lead to a loss of
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confidence of farmers in our
scientific methods and agricul-
tural scientists.”

These are the remarks made by no
less a person than Mr. A. D. Pandit,
Special Secretary to the Food and
Agriculture Ministry. It shows how
our plans for food production have
not been properly based. So, we have
to go to the root cause of these things.
Unless we are able to provide to an
ordinary farmer in this country the
requisites that are needed, that i,
better finance, technical know-how,
improved seeds, ready supply of fer-
tilisers and improved implements—
these are the four or five basic things—
the food production in the country
will not go up and unless the food®
production in the country goes up, the
rise in prices also will not come down.

I have several times stated on the
floor of the House that the Indian
agriculturist, though conservative in.
outlook, is the most hard-workirg and
enterprising individual. He has been
tied down by so many disabilities
from which he is not able to come
out. That is the reason why in spite
of our spending thousands of crores
of rupees for agricultural plans, ior
increasing the agricultural production:
in the country, the per-acre output
has not been commensurate with the
amount of money that we have been
spending in this country. So, I am
now happy to see that the Govern-
ment has at least made a serious effort
to bring in a coordination so far as
the food production plans of the
country are concerned. Their first
step has been that the Ministry of
Food and Agriculture and Community
Development and Cooperation and
Irrigation and Power, to the extent it
is applicable to food production plans,
have been placed together and I am
happy to see that Shri Swaran Singh
who is a man of imagination and who
takes things in a serious way has been
put in-charge of this Ministry and I
am sure, under his stewardship, there
will be coordination between the
different Ministries that are responsi-
ble in the matter of increasing agri-
cultural production in the country. I
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would like to point out in this con-
nection that he should also use his
good offices to see that in the States
also the Department of Agriculture is
streamlined and such an effort as is
being made here is also applied in the
‘States.

Very often, it has been the hue and
«cry of a few individuals who have got
a powerful forum through the press
and the platform in urban cities, to
.say that the prices have gone up.
But they do not see the other side
of the picture. Compared to the
agricultural cost that had been pre-
vailing some years back, we see that
‘the agricultural cost now has gone up
many-fold and the rise in price is not
at all comparable to the cost of pro-
-duction that has gone up. So, it is
most unreasonable, uncharitable, to
say that the farmers, the people, who
.are producing food in the country
have been very avaricious and that
‘they are robbing the earnings of the
urban population. We should take a
.clear picture. We should have a
complete picture of the agricultural
production in this country. Unless we
have a complete picture before us,
unless we have that producer-orient-
ed plan before us, unless we increase
the food production in the country by
:applying scientific methods and come
to the rescue of the lowest of the low,
‘the smaller farmer who by the process
-of fragmentation is having unecono-
mic holdings in the country, we cannot
achieve anything. If necessary, we
should devise a straight-cut method
‘and we must give up the red-tape
method and see that the aid or the
scientific knowledge that is going to
‘be given to the people goes straight
to the farmer so that he is able to
increase the food production in the
country.

In this connection, I would also like
‘to mention to the hon. Minister that
the cooperative institutions have got
.a major role to play. Bnut in our
anxiety to show that the entire area
is being covered by cooperative insti-
-tutions, we forget the simple fact that
there should be ready credit avail-

SEPTEMBER 9, 1963 Rise in Prices of Food- 5108

grains etc. and Food Policy

able to the farmers. When the co-
operative institution is started, we
must have a ready plan to strengthen,
to sustain, the cooperative so that
they may give ready credit to the
farmer. In that case, the village pro-
duction plans play a major part. Very
recently also the Planning Minister,
while Mr. Nanda was the Planning
Minister, has agreed that they were
not able to prepare plans from the
bottom so far as agricultural produc-
tion is concerned. Now the Govern-
ment should concentrate their atten-
tion on this and see that village pro-
duction plans are prepared and we
must provide all the facilities that
are required for an ordinary farmer
to increase the per-acre output. We
should not go in for extensive culti-
vation; rather we should concentrate
on intensive cultivation in this coun-
try in order to raise the food produc-
tion.
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A 2 |

To TW AARY Afgar : A
ITHFT F A qGW JET FOHRA
oz € &, aF s ag ¥ fowm aw
¥ fge g@R T wEg AT AV
wea § | ifeR gw Wt gt W §
FE aa @8t | F g FIOT AT
e §

ot qaw  sawe (feeit—ad-
gnT) ;& AEAE 63 FY 49 gAE
Fmoaeam g fF F ozm o# oW
F e U @ FoAywr N QY
¥ aw 39 g @ify ag ow w1 enfsa
FET R TR

o M wge wfmar : ag @
I g ) wEE v W & ag A
W @A gL ¥ oW oA F A 9
oA ..
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gamfa w@ew . ww 3R W@
aFa & 1 afET w9 F o gAY g
F0 & | § AT qEEAT  TAT FET
g fra aga e 7 w0

Io TH WARY Wfgar g A
Foor & @9 @ g oA oaww @
AT TR @Y & 1 g W fafyw
feard #1 ww i foer ereey @ o
TF T F& W # famre, @7
g2 w9 e # faew, dwa & Tw
WNivw & faae ot Siar § swEw
F T ¥} AT | AH GAT WET 8
f& s@r wErd #1 F@w I9AE
¥ graU3g @ aeer &+ afs &
far  wow ¥ g ¥ qewRT #7Y
N T TR 2, 3@ fear
o, & A wrEar fF @ wew
¥ arr afew 9fF o w owR ¥
g & areer gear § wafer aemEr
g g 5 s=) 3 “wamm” @ aw
o qoear & famre @ &

“to starve a garrison out”.
o aqea

“The powers of the mind are

starved by disease”.

A * facgw 9% Aaww & 5 9@
o faafaar & #1€ weam o 2
waE ¥ ¥ @ w1 ad faegw
% T@AT el g 5w fr
i # faegw 7 Ay ot fme geiw
ar 3 geis faw w1g, g fe @ @
#r 7 far W% fox wei® ar S gl
faer omg, Wk ag fawfesr @, @,
T AN ® A A qEEq ¥
e anfed, T st e ¥ ST
T} fedr wwr FoE 1 e
¥ 7gi 9T T AN TG F AAT
wniFE W T 9w § 5o

*The Speaker not having subse quently accorded the

necessary

permission, the list was not treated as laid on the Table.
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W TaaT fa WA F T, JAE
fary weg W SO AT AT F¥ gEU
frrfeai saar werafar ghl, g
aw F fray ot WA & | gWR Al
Yo, ¥Y{ @M@ WEH gL WA FFTA
T ¥ w@ § R g A AR e
I FY HY FY JAAT F | A TF
qaT q@AQ AT § gL AT AW FA
¥, y AT WieW @ 2w A §U 3T
g, o & ¥ qfonwm Faerd 3@ F
AT |

5g qa & f& fear #@m smm ?
3 fez facge agwt =ifgd, #v 3
zfez gt G F wwA F g1 A
#1 gafaq oW & 1 & W oAA
7 Fgm 5 § moAr g faard 3d
91 ¥ 99 § 5 UF faRes o A
fgars ¥ g, I3 A W@ TG AR
Toaq qeve-vs # fF fggwm
¥ qivl & af@ qfewa & o, tu A
30 éﬂTEﬂ'\[ﬁqT'ﬁ W?\'
TEAT & | co T sy FFT & F AT
AT ST awAT § qrerd HR FHT
F afeg & | g U9 §ORX F T q9
¥ a3 fagod § 9= 7 & 1u-¥s
¥ N 3w AT F AEIR G AG
<, €T g9 g9 AW F qg T AT
|UET HiE g A I gE g |
§ 9rar g &5 o w3 g
ft S w39 F AER I O4
ffar s | & € qreng T 9§ oAd
g g &, feard & A9, ar 3¢, 39
1 M sareT | faar o

Ay ¥ AN T oT|W
foT oF T+ G947 W FT ST | T/ JAT
o a) TE, AT HIKWGT T W FF
W T AT A& TF F7 JOEAT AT
FAH qIN & FRL H_L G AT FAE
ZF WS TEWT 9T e%ar 8 1§ agl
F 7 qET FE o aw Ay A qeg
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AT Qi TS & AL W= LA T B A
F I FA Y FH AN FLE & AQTS
ST GEHAT § | AT qF WIS FIF A FF
T FEA &, A FL S TF AW F fAen-
T & Far ¢ 277 fF ww " AR
EEIE R CI - LI IR 13-
A g F A # &7 7R A% &9
F T H F2, W T ZT I AT ITHT
|7 FEAT g AR AT S FEAT g 0=

T ¥ Ay o § 37 wgw
fo zq gg & oW ar v sT 5w wy
3 O quE g7 J, IR A, 9 W
foaet AT KT F T8 fF 77 & 7raey
¥ gH SraenEl 21 I ST a9 q,
9 g AE a9 | 9w e ouw war
Tl F F 5 29 1 g T fr
feeeiT A IW  HET 7 A sy wav
F 0 d-feT & qiK AEe F
Fa fea &, w6 5 39 8 @ onf.3
FEfra. MW @I AR §B
Fo T F@ fwE f geam @ qw-
w T qEe | K |rean g fF oA
NG FF A AW FT qq1F
foaet a1 ow wal 7 R Ty "oy
Fuyaum R & 1 & o gar #r Oy
FATAT § 9 AT EF JUTH FAT FT G
afFa o o & 71 Fg 297 Awgan
g | F¥gfawe ggedt 7 9w fear
ag 3% AQ AT | ITIT TR WH [
%1 6T Famar 1 & F a7 g f ST
g1 9T R AT & | | aw Afa
F AT § F g g & ey
FHATT § | 9T aF AT 9T AAT F(
wReT &, fedt o fawmr & 5t a
T FAT T A a1 gy @ ) dfer
agr a1 aFR AT A 5 (7 & we
WEITGH =7 TG F qr=Av ar
g fs groaife ques a1 T quf = ¥ Y
¥ A 3uR IR qu—vo fmY W
WO T &, AT & G T &7 ey
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[=re w7 wRs WNigar]
LEREIC IRt e SO N L (I P
o

g §A F; e S fwFowwow
FITE ¥ WA ¥ #47 {0 J9, 777
F My ¥ 39 A9 ¥ ITETET 9 A
= om R QY nT wamy It oar
e Ty E 1 ¥ win Ty oF
oy v AT AR 4 0 T R
IR FAI AGL 3 4 A AT E
R ¥ 3 w0 By oo o, W
RN MET A F AT ARG F AAER
LEErulc LI R e e
% g Zfer T EAT ¢ 4 oY 9w
¥ owg TF AT T wAT AW BN
¥ g9y W A I DA " F JH G
¥ o w7 a0 q¢ sbr 3y & wfow
F w7 T FWT Afed o9z T AT
¥ fasgw 741 =9 7 0 &7 faw W
afew g7 % fag 7o g, fr e
F 9 F W F G T ¥ o ¥ AW
7 R SR wAT q AT ATfEr o
v fev gav fagrr 1 s f s
fx Af1:v I ¥ o1v FEE ¥
7w # g7 Fraw fen wrr A fee
;% fafvas =1 3 v fger s

V7 f =Fma | /IR AT AT F A3

FOT AT WM F VLT 2, FEE AT
qAZ7T F T wFT NTFT TART
AT T T AT fAEA oo

A TE FAT E T2 FarF fw oI
STTY FT &9 F9 0 H 37 qvAg R/
GITET WETATTA R 1% AAT AT AT
ziIF AN 7 W71 T 3T AT FAT
ST e g8 o 2 T & R
7T 3 BF WE " oWT W A% wgA
fAET H WA FT AT SR T
% 219§ QAT 97 | HFFA TET AZ WA
ag 07w § 3z waw F OF oww T
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W SN TH OqETC R iy ¥ owy
wra, wifE J7 gfiefy g FAA A
WAFT F AN A1 wwfan
¥t q90a ® T4 A Agar 9 ag
T F0 4 AT fE 7 AN w omE
WO AT F T RO FXGRY W
mEdr & w2 frmr e ) Afee
Te e 2 R am & art ¥ g 2y Afoar
FEA T SRR FT JAT A2
I AVE I F EATF T Al g qREAT i A
g oEEAT 2

TZT 7 AT 910 TAe dco FT qaTd
M | TREET MEWT § A w3
EAT 2. HIT 2{ AT HT A9 A
femr B =9 9@ye. qaq AW 2eu3
F FT AT AT ACHTT TRTHT § 757
AT Z 7. A fAET O @ qesg-ee
F1 gary fax7 3, =V germ swew
g2 W F AR A R T d oA
IAFT UF WA AF FAAT FAT AT HC
Y FFITIT “o A% 7 AT Y AT A
W HET £, WY TR @I F AW
F= AT FHT TS T AT ¥ R
a9 fzar o1 f% 7 27 w9 w9 97 e
T IHH T FATA F1 A FT A4S
¥ ET W AFT 1 T T AT RO AYH
FT ATETT AT ATE T AT F AT
AT Z AR F1 AT FIAT F AT 47
A1 HT ATETT TRTAT FY ITF FET

FOWATH ¥ AT F ZAE T
P el A M AR EL AR Eat: AN Rt
291 39F MR AT IR fEET 7 PRy
fafa & sez1 FaT agar e 1 W ag fafy
fFAT 7 fF41 FTHETT AFHT F IR F
qra AT T2AT B, IFEH wATF F o
ot 5 fa=f S ¥ faw ) @ ag ga
& £ ww gra ST <1 A ZET 1 FwE
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HIY TaW AT 1T AT FT WA
EE U

ﬁﬁmﬁéﬂm7hvrrzm
T8 a1 | AW qF IH AV R qTRE AT
Yt oW E owm # afsw A A o§
T T FAR AT A v ogw,
H7 &1 wiwet foeren £ 32 Az 7
nE 97 T v A= g 2 fraa
9% AT ® gATS A1 AT § oA
FEAT AT P g | 7 ATTE WA qH
A AT fos qy gvn B ok arreraes
27 SEF AAS T AT TEAT 2T R W
Eatet ko ucult SREC
FHET T TEAT AT FAE A1 A 1T
vert T ¥ fram g ammremE

AfFa w3 B v gq A oz
|1 At 7o 3 oaz g7 gEmE fzeenn T
T mEE £ A fae 2 feeema
FT 05 FET TR . W1 WA 2.
3y 79 F1 faexa FB A tae f
7 & FIrE ArRfeEr &1 s-s
3 fzars 7 agdT g7 1 AT 267
AT 7 Ziam 2 fF g 1 @m
¥ YR AM, AR T AZAT A 0T
Ferfer &7 3747, A7 3Ar wEAT %=V
¥ A A1 T8 97 saE vn 3 H 41
Ht w71 8, A4 wwA AL L 5%
RET X TE A XA TFE AL AR
¥ oum g azg fafaam w1 fx fas-
A Ty FwR Al frm qee w
AT § 97 3 T E A £ o aid
T AM AT 39S |1 R 53 2T
T am § d fx & AeA ama s
& rET] @ it w7 s g 1 AT gl
7 5" ga1 ¥ fAm oaz T=a

o
—_
2
=

UF AIAATG §3€q ; AfET qra wrd
RGN A

Mo T WA Mg : A 7
FTYTEE T AT BT R F1AAT

graine ete. ¢nd Food Policy
3 st = wrdy #1 £ oarw ww femr

A A AT BT | WAT W A6
g wzegt 1 w91 | famr Sifsg

ST AR TR 79 ¢
AT FT AR §
faegm ofvedn 2@ 9597 1 T WS
wTT 3 W e aEid 37 g ae
feafr @ smn 97 20 f e | v
EEAlE S AR AT Al BAR E Lt tn
F1 o ifz V1 fwme 2= 7 fsw f2a
AT | THAT (TwT s FmEn fF oA
Ig FTFTT 47 fx ferem ® wa-
w g 3t ar Rl T w51 feem
FAAT A 0 beer S ) wfE e
AT H 70 E qHE E AW TH 9
Fz T TF 20 ERT AR AT AEAT
- ogees 2g gAML 2 fF aEa
fogmm ¥+ w2l aadl FTwETho¥
fx sgwst o 2 2y A B oam
dEt  yg o T oAa IR 3% ¥ WE

7 fqRz i b T Qe AT AR
a@rg, w fr1m 39 ovgg v H faa
TEAI ZL TN AR A A AT M
fFam m7a . fF a7 ogw #A
3 AW fE2g0 mv 99| W Y F 0AF
frar f& 3= w7 & oA § FETEETEl
Ztsmam. fra {ow ardmt #1, f5a fam
SIS AR Dt 1l T e
IER A T S AR fE ww ¥ wRAa
T AT #1415 7 7fre wm A faega
#eq 2 <

mdt AT FAATE F Ay
¥ arT ®. A & W FUCH, W1 T are
T, maz A Tl T A, e
Fu% AT e g9 gAY & ATHE
W & a7} ot S v aw fr S
Ffags & om ¥, 1 wefgE 9
¥ 3A% T R G [ FEEE F A

¥ 378 97 ¥ 77T 97 HAME e

"
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[sre iw wAgR fzar)

g1 | JEAFT |} 4 7ET F I AT F-
19 F T ¥ g FAW E@T F
o ¥ FEE FA &9 gY £ AW
deard adi gg & | AT @ @ A wm
AT £ 5T ALY 18T ¥ WX A A8
¥ ey 5 fFlt wwv oA HER
F o gfagtam ¥ HR FREW
F T § Fge Faw W@ e g
F AT AT dXg S W T4
W § ITHY A=SY g A @ IS |
# o § AT § fAag Fv AwRAT
g

1 qaw (9T) - Taafa AEET,
armE! & g4t § 3z ) @ Aifa F
R o F 9F g grav g, ;ifw
¥ oF FEER AR TS FT NFGEL
& ¥ a7 35 fau @@ agw ¥ WA
TGAT AEAT § | A g, At aesit
gl F gt § afg F a6 15
ard gt | & fraae <A =mgar g v =
2859-%3 ¥ fagmx o smad A9
# FUEA FT W4T FAT Go-%Y W W
foaresr aYQ & wT, & @d faden
T F =ET g AT oy 9 f fram
1 3fag W faem wifeg, feamt &
fedl #t avF TXER AT G T §,
|1 & W9 9ga ik Ay §, wmfe )
¥fFT O w9 W F wiT o ®Y
aq, N WY A wfew,
& o faot aw ¥ It gy 3z AT
T € 5w 3 v 77 @ &, dfEw
qg TIER TG FIT AGH & | A wHH
® g oar fo faonelt oo & w1 & v
| g, afFT = w9w & gF oF A
T AR &

o o s gr g s @
q o 9% 9 oF 0T Y 97 | 99
foar 39 W3 9% J5 & 9 9, a1 T
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¥ fait 7 Fg f& gy B
¥ wwar @ & 9% aE foar ) F A1F
g3 3 74 § + foar &1 a8 A ow=gy A
T MR I g1 F A T ATH FI
12 9% faar fear | 9/3 7 =<7 W ==,
a1 fel 3 w7 fF a8 wg9r @2 @1 99
ox 37 gt & W a3 far w1 d39 To@w
@& | 9 919 9 FT I 73 7 fawmr
¥ g mmar B Toar #t Ga= Se@raw
e TE & AR A T I T T
F T 7 ST T Y 9 A F =H
I w9 | a9 fadt w91 st F
fir for 7 & Ay ar wTET 29w
NeEgT a2 E

T A F aR A faeh g Ay
a8 Aifa §, sig afz 377 g g A
FLET FY AT FEA7 &, d AL fa=e
Aaggfads ai g |\ S g ¥ &
¥R TG T U W qQ7 g § "R
T FT AIGIE FATS FAAT 94T, A
& 9 19 &7 ST @A =nfgd i g
] AT F A F wred faw A @
HR FATT F FA F T FA o
7g &1 & {5 Fraer) FY 39 #1 AgAq
FT QI S TAA |

A aF AT e A ag ¢ e
AT 7oA SR Ffw F4 ag wey € F
FRAFTC F1 I9 FT FgAq &1 0 W
o ST, WX A fremr wifi,
JEH AT AL FQ § | TG O Tg A
qTE LT Xt &, AT qH AT FY GETEATC
¥ afe &% a7 & 1 39 far owX
9T 919N F W GIS T, AT F -
A T e F gree a1 92
G A g F A g W w7
TR gE & T | 5 fag wmer &
AT FH AN FIEFR B AAEE
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gfaed fremT = §, S e g9 #
IIAST TG E |

gF aF Y FTHAT , gL IW A A
TR TG ST § | FEY TR AT A
foawe o & | arasaar @ a9 F¥
t fF 9w ¥ fog faoet &% aw @
FrEaeT F1 fAd | 3 ag o F
for Sw 39w @M, a1 S99 qEe
FT 7 3 3F @) | fagd ) g =l
¥ a9 o9d F W AT 97 IH |
™ &, forw w1 oferm ag g & v 8
W FEAFER ST T F T AT F
T 1 GRTaT ALY FT FFaT &, WfF
TR § IEF I FAET A faer
L4

TR fHFGM g T FA WS
@ & {7 9797 @, @) S§E o AT
wo =HT fear wmar &, v ¥ s@Er
I #Y 7Y Forerar & 1 9@ Gera BN ],
9 769 fFam & q@ Ar 9 @, ar
I T AT AR F i 197 @ R A
THT T FT IGHT WA IH W IHD

T H T AT

TS F I 5T N AqT 2, IqFT
feama & F @ S w1 qew frwifka
FAT A& &, AfwET mir aF qar AR
foar T @ | Brfer § FrEER A
R w1t faear @, @ &7 sare 913 WS
ar A e foran At @ Wk 9@ 99
wfes s 7 g 1

G T IAHT FT g49 §, W aF
AT M TH IER A A gfrgd ¥
R G FANC Y JaRF A7 FT TR
T FY G FA X IEFT FrEET
G 9o awar & 1 wgfrE saeEe
g, faadt ok fawrd wwew
W fer sy ¥ srme 9w
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1 3feq @gmar AT ggEnr T@r
foear & agifs 39 ¥ 19 w=4) T©
¥ Jor gam A & N EE § Y
AAHT qF FaA FIFAHIRL F TATGHIT
FT FTH FE@T § | I HAT H7 95977
2, @ ofY qamw § qer s § AR
Sq At wg faear &, a1 o
warew ¥ g amr &, afE By w7
IOqIRF I F A1 qEF F, § T
R fafreedd & miw &, fom & w7
FramE feard 7€ I & fFowrd
fFet &Y a1 AT F ) FTEEEG FT
TF § T AT FT HG FA FIA
¥ foo feie fafaedt 1 famelt 1 8,
afer 39 71 3w ofr T/
w7 a7 forw amw ox g & fog S
s faerar §, IEY I 9T FTEHIC
F ST AT qaT 4

zafae & gam & fro oA &
T A QF F fAw o) feem At
St qea feam & fAag 35 AimTAR
g9 gl | R fem quAr ma
I F @, aY Iq FT o AT &Y AT
For faar &0 8

A2y & fF o= gw fRw &
AT doa &, @Y 9Y FT WY I &
fae rer ¥ R Afea sw qw § ¥R
W@ I AATT &1 AT 2, ar feamn
F THTET FA 3T FA F Ay FATH
¥ fag saw@ #1 agfaaa 0 9@
AT |

HATS F TTH JUIEA-39G F AT
T BT TET & ;I gt w4 F fAw
fram, ST AR aER F afa-
fafiat &7 o F9ET gaT 984 &, NfF
o & W fafeae w1 @ "9
feam 2 SoisaT & @ ¥ 9
fa=let A &, 39 F) faFre w1 TE
& T @ i g ST § SaTET HeTU-
T FHA N
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[ 77279]

WA T qA waw< fxa, gwfam &
AT A EREAIT XATE

Mr. Chairman: The hon. Minister
wants to reply at about four o'clock.
Therefore T hope hon. Members will
“o-operate and conclude their speeches
within the given time.

Shri Nath Pai (Rajapur): Madan.
we were in the midst of the discussion
on Dr. Lohia’s motion. At what time
is it lkely to be taken up, and what
time are you proposing to give for jt?

Dr. L. M. Singhvi (Jodhpur): It
the Minister is to reply at four
o’clock, it seems that the other two
items on the agenda. one which my
hon. friend Shri Nath Pai mentioned
and the other in respect of Shri
Hajarnavis’ motion may not be taken
up today.

Shri Nath Pai: May we have some
indication”

Mr. Chairman: 1 think this discus-
sion will continue for the whole of the
day today.

Shri Ranga (Chittoor): Madam
Chairman, 1 hope you will let me
speak for about ten minutes.

1 find that there are two proposi-
tions before us. One is a complaint
about the abnormal rise in prices of
all foodgrains and other essential com-
modities in the country and the other
that the food policy of the Govern-
ment of India be taken into conside-
ration. I am glad to find that quite
a large number of our hon. Members
smave concentrated on the need for
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developing the food front in oul
country and giving every possible
assistance and strength to the Food
Ministry, so that it would be able #o
tulfil its mission to provide sufficient
food to our people and provide alsc
the necessary incentives to tine fooe
producers,

But unfortunately, Madim, Govern
ment seems to be pursuing rather
contradictory poiicies and pro-
grammes. From one end they want tc
carry on their grand plans and there-
fore tney are indulging in indatior.
They make no secret about it; they
offer no apologics. They say that
inflation is built in in this plannec
expenditure  and planned  develop-
ment. Therefor¢ they provide the
necessary force for the rise in prices
Rise in prices has become inevitabie
as a result of their pianned pre-
gramme.

And this rise in prices has been
going up continuously. In 1851 the
total money supply at the disposal of
our people was 1978 crores. By 1861
it had risen to 3309 crores, ar increase
of 1331 crores, of money supply in the
possession of the people. No wonder
prices are rising.

But the most extraordmary thing
is that agricultural prices have nei
been allowed to rise during thils
period. '

Dr. P. S. Deshmukh (Amravati):
They have fallen, except rice.

Shri Ranga: As my hon. friend whe
has had considerabie experience e
food administration remainds e,
these prices have fallen in most pars
of the country. It is only in a few
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towns, big cities like Calcutta,
Kanpur, Bombay, possibly Delhij,
Jamshedpur and other industrial cen-
tres, that agricultural prices have
shown an uppish tendency; but in
most parts of the country food prices
have either fallen or have not risen
at all. And during the last four or
five years Government themselves
have found it necessary to take certain
measures in order to maintain the
bottom, otherwise they would have
gone down much further.

How are we to reconcile these two
things? Prices are going down so far
as the agriculturists are concerned and
in certain parts, and in a few towns
they are going up. And, generally
speaking., peasants are complaining
that the prices are not remunerative;
their productive activities are not pro-
fitable and they are being discourag-
ed in every possible manner on the
one side. On the other side, in the
urban areas the complaint is of ever-
increasing prices. of the spiral of
Tising prices. The explanation is in
this inflation. The next is the rising
tax burden. These are the two pos-
sible big explanations. Unless Gov-
ernment are prepared to tackle these
two problems, it would not be possi-
ble for them to give satisfaction
either to the consumers or to the pro-
ducers.

Let me make it very clear that if
Government are not prepared to
accept that proposition that had been
placed by the former Food Minister
before them, the same proposition that
people like me have been placing
before the previous Government as
well as this Government for the past
thirty years, namely, that agricultu-
ral prices should be farm-oriented,
Government’s own productive policy
should be farmer-oriented ond incen-
tives should be given to the farmers
to produce more and more. Unless
that is made the principal object of
the policy of the Government it would
not be possible for the Government
really either to control the prices
today in our country or to ensure
sufficient production on the farm
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front or to ensure sufficient supply of

food to our people.

As has been said the other day by
so many of us, while the experts
maintain that a manual worker needs
at least 24 ounces of cereal food, in
India with all the foodgrains that are
made available through imports as
well as local production we are able
to give only 13 ounces on an average
for each person. It can be seen from
that that our people are half-starved.

Dr. P. S. Deshmukh: It is 164
ounces.

Shri Ranga: It has risen to 16%
ounces? In that case, the minimum
target is 24 ounces, and therefore by
one-third at least our people are being
starved. Therefore there is scope for
more and more production.

It may be said that there is not
very much of scope for more produc-
tion in our own country. But there
is scope. Our agriculturists them-
selves have achieved larger produc-
tion during the last ten years. All
these facts have already been provid-
ed by Government publications. I
need only mention this so far as rice
is concerned. It was 20'6 million tons
ten years ago and it rose to be 34
million tons two years ago. The
area also has gone up, though not
commensurately. Therefore, there is
greater production per acre. There
can be much greater production per
acre also provided, what are known
as inputs, accessories which are
needed by the farmer are made avail-
able. There also Mr. Patil has dealt
with this matter at length in his
book and very smpathetically with
all his experience. And I am sure
my hon. friend the present Food
Minister would find that book of Mr.
Patil a very useful reading.

So, many things have got to be pro-
vided to the agriculturist and they
cannot be provided in one or two
years. Unless the Government gives
to this farm problem as much impor-
tance as it fortunately has come to
give to the defence problem today,
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[Shri Ranga]

it would not be possible even for my
resourceful friend the present Food
Minister to give satisfaction to this
House and to the country during the
next three and a half years of his
tenure as Food Minister during the
life of this Parliament.

These are the various things,
Madam, which are necessary. We
need agriculture to be deveioped on a
larger area. There is such a lot of
this unoccupied land which is cultiv-
able, more than 40 million acres I
think, and a good portion of it can
be brought under cultivation. But
even beyond that, irrigation is most
essential. They have themselves
stated it and they have given the
information also in one of their papers
in how many directions so far as irri-
gation is concerned they can develop:
for instance, well schemes, tubewell
schemes, water-lifting appliances,
storage schemes, diversion schemes,
submerging-cum-recharging ground
water schemes, lift irrigation schemes,
drainage, embankment and flood pro-
tection and soil protection schemes
and so on. Only recently the Plan-
ning Commission was good enough to
grant a little more money to the Food
Ministry.

Even in regard to irrigation quite
a lot of this established potential is
going to waste. More and more
efforts are being made, it is true, to
utilise more and more of it. Yet there
is scope for further development in
that direction. Protection from pests,
rats, birds etc. is needed en and re-
searches have been carried on during
all these years. Yet what is happen-
ing? Once any kind of pest attacks
any one of our crops, almost all the
crop in that particular region is being
levelled to the ground, and the pea-
sants are coming to lose crores worth
of their income.

Better seeds are needed. Fertilizers
are needed, and there is a terrible
shortage in it.
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It is wrongly said that our peasants
are reactionary. It is said that they
are backward, they are traditional
minded and therefore they do not use
fertilisers. But let them go down to
Andhra, Tamilnad, Karnatak or even
Punjab. In all these places there is
black-marketing in fertilisers, because
our peasants are coming forward
demanding more and more fertilisers
and my hon. friends have not been
able to supply even one-fourth of the
fertilisers that are needed and they
have no plans and not enough funds
to supply at least up to 50 per cent.
of the fertilisers needed by the
peasants.

Then, we want better implements.
Only a beginning has been made in
agricultural engineering. We want
better methods of cultivation. There
also, both in research as well as appli-
cation, very little has been done.
There is also the question of suppiy
of labour during the rush seasons. We
want more facilities on the railways.
If you only see how our agricultural
labour are moving about on the rail-
ways during the agricultural season,
you will begin to wonder whether
you are in India or in some siave
country where people are being treat-
ed as animals and rates. Cattle feed-
ing services are also needed. Only
recently they have made experiments
in developing cattle feeds in the
country—having new grasses.

More than anything else, Madam,
we need credit. Shri Patil himself
has made some calculation in this res-
pect. I consider his calculation to be
an under-estimate. He said that
Rs. 3,000 crores would be needed. But
only Rs. 300 crores worth of credit is
being placed at the disposal of our
peasants through all these various
institutional channels. Wherefrom
and when will the peasants be able
to get over Rs. 2,700 crores? Even
this would not be enough. Our pea-
sants would need at least Rs. 6,000
crores. Wherefrom are we going to
get it? Therefore, it is necessary for



§145 Motion re:

the Government to reach the inter-
national institutions in order to invoke
their aid for developing our credit
facilities. There is also need for
organising what is known as the All-
India Famine and Flood Protection
Insurance Scheme.

For all these things, Madam, it
would be impossible for the Govern-
ment, situated as it is here, to give
satisfaction to this House and to the
country with the small funds that are
being placed at their disposal. Until
and unless the Government makes up
its mind to give first priority to the
development of the food front and
give every possible assistance and
support to the Food Ministry here as
well as the Food Ministries at the
State levels, it would not be possible
for it to solve this problem.

Lastly, I wish to warn the Govern-
ment that along with incentives we
want parity of treatment between the
urban and rural classes. I{ is there
that the Government has been falter-
ing. We also want the Government
to see that the security of tenancy of
peasants, their sense of property and
their sense of stability of security in
their own property, is maintained.
Unfortunately, the Government has
now on the anvil the Constitution
(Seventeenth Amendment) Bill which
threatens the very security of the
peasants. Three things aré most
necessary for the peasants. They need
incentives by all means. Of course,
there should be security of tenancy.
Equally important is his self-employ-
ment. He is an independent person.
70 per cent of our population today
are not going to the Labour Ministry
asking for employment. They are
finding employment for themselves
and they are also finding employment
for the agricultural labour also. It is
the self-employment of these people
that this Bill seeks to destroy by
giving arbitrary powers to the State
Governments and also their adminis-
tration. So I wish to warn the Gov-
ernment once again about this matter.
I hope to have another opportunity to
speak on this subject when that Bill
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comes up for discussion. 1 would like
to invoke the aid of these two Minis~
tries, the Finance Ministry which
deais with the prices and the Food
Ministry, in my efforts and in every-
body’s efforts, to see that the peasants
are not denied their security of tenure
over their holdings, they are support-
ed in their demand for satisfaction.
for their incentives, and they are also
given every possible help to strengthen
their shoulders in their production
efforts.

Shri Inder J. Malhotra (Jammu and
Kashmir): Madam Chairman, before
I say anything else, I would like to
pay my tribute to the former Food
Minister, Shri Patil. for one historic
thing which he did in the agricultural
policy of this country. While speaking
on the Budget last time, he said that
from now on the agricultural policy
shall be farmer oriented. I consider
this declaration by the Government re-
garding the basis of the agricultural
policy as historical, specially as far as
the agricultural front in this country
is concerned.

Now, very recently our Prime Min-
ister has told us a very remarkable
thing. He says that there is no mys-
tery about agriculture. Without any
doubt, there is no more any mystery
about Indian agriculture now. Today
we know everything. We know the
advantages and the disadvantages, we
know the bottlenecks or the defects of
Indian agriculture and we also know
how we can get out of this situation.

What is required to be done? Again,
I would refer to the Prime Minister.
He says that what is required today
to be done about agriculture is the
human approach. The farmer and
only the farmer is the person who ulti-
mately is going to increase the agri-
cultural production. If we always lack
that human approach or if the farmer
today is not recognised as the most
important human being in this country,
I can say without any fear that the
agricultural production targets will
never be achieved in this country.
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When 1 welcome the new Food and
Agriculture Minister, I also would like
to tell him one thing, that with his new
assignment he has also brought a new
administrative arrangement between
the Ministries of Food and Agriculture,
Community Development and Co-ope-
ration and Irrigation. For this kind
of arrangement, I know, quite a large
number of hon. members have been
agitating in this House for the last two
or three years.

Dr. P. S. Deshmukh: Many years.

Shri Inder J. Malhotra: With a more
vigorous effort during the last two or
three years. As it looks on the paper,
it is a very good arrangement; but how
far practically it is going to affect the
administrative procedures of all these
Ministries and, ultimately, the rela-
tionship between the State Govern-
ments and the Central Gouvern-
ment, we have yet to see, I would like
to say here one thing, that no matter
how many permutations and combina-
tions you may come to at the Centre
between the various Ministries, till the
States are also madc responsible, be-
cause ultimately it is the State Govern-
ments who are going to implement the
agricultural policy, you are not going
to achieve much. Our past experience
has shown that schemes are initiated
at the Centre but those schemes are
never implemented in the fields. If a
State Government does not want to
implement a central Scheme, the Cen-
tre has got no authority and the Minis-
ter stands in this House and tells us:
“What can I do, I have no authority in
this matter over the State Govern-
ments”.

Shri Ranga: The State Government
is unable to do that for lack of funds.

Shri Inder J. Malhotra: If the Centre
is so weak in getting the agricultural
policy implemented, I would gsay, no
matter how many declarations regard-
ing a farmer oriented agricultural
policy or of these new administrative
arrangements you may make, ultimate-
1y nothing good is going to come out
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of them. Therefore, I would suggest,
if we are seriously worried about this
problem as to how we can increase
our agricultural production, it is high
time that some handle is there in the
hands of the Centre to see that if a
State does not implement the policy
truly and sincerely something drastic
is done by the Centre so that other
States also do not follow that very
State.

Regarding the agricultural prices I
would like to say one thing. It is very
rightly pointed out that if the price of
foodgraing rises in the city of Calcutta,
it does not mean that the agricultural
prices have risen. Nor Joes it mean
that the farmers have ultimately been
benefited. That is an absolutely wrong
impression.

On the contrary, I would say that
Government has failed in its duty of
guaranteeing a remunerative and mini-
mum price to the farmer. Up till
today Government has failed in its
duty to the farmer. A minimum remu-
nerative price is one of the most im-
portant incentiveg required by the far-
mer in order to encourage him to put
in mor: hard labour and ultimately
increase agricultural production. The
fixation of agricultural prices has been
before the Government for the last so
many years and whenever this ques-
tion is raised in this House we are
given an assurance that something
would be done about this in the very
near future. I do not say that Gov-
ernment should take a decision regard-
ing the fixation of agricultural prices
in a great hurry; never; I never sug-
gest that. But, at the same time, the
necessary basic data must be collected
first. Whenever the price of any agri-
cultural commod’ty is to be fixed, the
cost of production of that particular
commodity and the economic trends in
the country at that time must be taken
into consideration

Then, as matters stand at present,
I would strongly plead that Govern-
ment must enter the market; the han-
dling of foodgrains should be done by
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the State. Unless and until the middle
man is eliminated, I think Government
would never be able to hold the price
line. Ultimately, who is the person res-
ponsible for the shooting up of the pri-
ces of particular commodities? It is
neither the producer nor the consumer.
They are not the people who can man-
oeuvre or play with the prices of agri-
cultural ‘commodities That is always
done by the middlemen. Therefore, as
matters stand today, I cannot under-
stand why Government is hesitating to
take up food trading in its own hands.

Shri Ranga: It will lead to higher
prices. Blackmarketing is there.

Shri Inder J. Malhotra: I am com-
ing to that. Professor Ranga says that
if Government handles trading in food-
grains it will result in blackmarketing.

Shri Ranga: Corruption also.

Shri Inder J. Malhotra: I would like
to ask: what is the intensity of black-
marketing today when Government is
not entering the market? It is more
than hundred per cent. When Govern-
ment handles foodgrains trade, it
should be entrusted to some agency.
Here I want the House to remember
that there is already an agency in exis-
tence, which we all want to flourish,
and that is the co-operative agency
I have seen in my own State during
the last two or three years that pro-
curement and, to a large extent, even
distribution is being handled by the
co-operatives. I have also seen that
this arrangement has worked success-
fully to a large extent. If this could
happen in the State of Jammu and
Kashmir, certainly it could be made
applicabe to other parts of the country
also. Unless and until the co-opera-
tives are given this kind of respon-
sibility and this kind of incentives, co-
operatives will not flourish. I know
there are two things which are like
bitter pills to Professor Ranga, one,
State trading and the second the for-
mation of co-operatives.

Shri Ranga: I am supposed to be
one of the founders of the co-operative
'movement in this country. I am not
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opposed to co-operatives. But, let them
compete with the traders. Then, we
will have a better deal.

Shri Inder J. Malhotra: If that is
his view then I agree with his on State
trading and co-operatives.

Shri Ranga: Not in State trading,
only in co-operatives. There is con-
fusion because my hon. friend thinks
that co-operatives and State trading
are one and the same thing. They are
not one and the same thing. There
should be co-operatives, but not State
trading.

Shri Inder J. Malhotra: If the co-
operatives are to do this job, then Gov-
ernment has to take the initiative
first.

Mr. Chairman: I would suggest to
the hon. Member not to enter into a
discussion with Professor Ranga.

Shri Inder J. Malhotra: I always like
to have a discussion with Professor
Ranga because I can learn so many
things from him.

1 was on the subject of middlemen.
I would strongly plead that some sui-
table steps should be taken by Govern-
ment so that procurement and distri-
bution of foodgrains is handled by co-
operatives which will result in the eii-
mination of middlemen,

In the end, I would say that even
now, as in the past, there is muddle on
the food front. but the situation is not
such that it cannot be improved. It
can be improved if honest efforts are
made and whatever decisions are ta-
ken are implemented quickly and
firmly.

Shri Yallamanda Reddy (Marka-
pur) Madam Chairman, the food
problem is a very important one and
it has been discussed in this House so
many times. Many Ministers have
come and gone, so far as this subject
is concerned. I hope the hon. Minister
who is now looking into this matter
will learn some lessons from his
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predecessors and see that agricultural
production takes a right direction so
that the farmer can produce more and
the consumer can get a fair deal.

Sixteen years after we have achiev-
ed our independence, after we have
implemented two and a half Plans, we
are now discussing our agricultural
policy and our food problem. We are
still at the cross roads. Shri Ranga
was saying that Shri Patil has laid
down a very good basis for our food
or agricultural policy. I can dare say
that Shri Patil is the person responsi-
ble for putting this country in the pre-
sent pathetic state of affairs, for at-
taching this country to the apron
strings of American PL 480. The other
day he was telling us that he is im-
porting grains from America so that
we can have a buffer stock.

Shri Sham Lal Saraf (Jammu and
Kashmir): Sir, on a point of order.
Shri Patil is not present in the House
and gome critical references are being
made about him.

Shri Yallamanda Reddy: Even if
he is not present here now, he is a
Member of the House and, if he so
chooses and if the Chairman is pleas-
ed to give him an opportunity, he can
reply to those charges.

He was telling us during the last
debate that we will have a buffer
stock. He has always only one remedy,
and that is the buffer stock. Whenever
there is a discussion in this House, he
will immediately say that he is concen-
trating on the buffer stock. He was
concentrating his attention mainly on
importing foodgrains than on produc-
tion in this country. He has not ta-
ken any serious steps to see that our
production’increases, as we require.

The Planning Commission has al-
ready stated that during the Third
Plan period our achievement in agri-
culture is not up to the mark. Shri
Ranga was saying that our food pro-
duction has gone up sufficiently high.
If we look into the figures, the pro-
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duction in 1952-53 was 58.27 million
tons while in 1961-62 it was 78.60 lakhs
a margin of 20 million tons. But, since
the production is always fluctuating,
depending on the climatic conditions,
we must leave a margin of nearly 10
million tons for that. This shows that
there will always be a margin of near-
ly 10 million tons, depending upon the
climatic conditions, completely beyond
the power of the Government. In
other words, we have added to our
food production only by 10 million
tons, in spite of all the irrigation faci-
lities, scientific manures, advancing of
loans etc. At the same time, we have
spent nearly Rs. 211 crores in the
First Plan, and Rs. 323 crores in the
Second Plan and we expect to spend
nearly Rs. 688 crores in the Third
Plan. In spite of our increased ex-
penditure on agriculture, we could not
achieve the desired food production in
the country, because the basic policies
of this Government are such that we
cannot produce more. Unless Govern-
ment take serious steps on land re-
form and land tenure, Government will
not be able to achieve the target which
we have fixed. Ministers may come
and Ministers may go but unless the
basic policy is changed, no useful pur-
pose can be served.

15 hrs.

If we go through the Plan outline
we will find that the Planning Com-
mission has laid down some genuine
principles for distribution of land. But
this Government or the State Gov-
ernments have failed to distribute a
single acre of land to the tiller and
therefore the old agricultural struc-
ture is functioning now. Therefore in
spite of our efforts either by way of
agriculture or irrigation or by way of
giving loans or manure, we are unable
to produce a sufficient quantity of food
in our country.

Land reforms play a very important
role in production. I can cite one or-
two examples, One Mr. K. Klatt who
18 associated with the UN Economic
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Commission for Asia and the Far East
wrote an article in the Indian Express
saying that genuine agricultural re-
forms or land reforms only can en-
hance food production. He cited one
example of Japan and said:—

“The reform of the land system,
which was mainly responsible for
the extreme poverty in the rural
areas of Japan, was carried out
under the auspices and with the
support of the American occupa-
tion authorities....By an irony
of history a conservative American
General advised by an American
liberal of Russian origin introduc-
ed reform measures in Japan, from
which so many villagers benefited
that they seem irreversible now.
As a result the agricultural scene
has been changed beyond recogni-
tion.”

As far as production is concerned, he
said: —

“Average incomes are now close
to Rs. 5,000 per farm household.
an achievement unheard of any-
where else in Asia.”

Because of the radical reforms they
could produce more. In Japan even the
American General MacArthur wag for-
ced to introduce these reforms. He
had to go to such an extent that the
ceiling in gome parts of Japan was
only ten acres whereas in some others
only six acres. Because they had in-
troduced certain radical land reforms
they could bring the level of produc-
tion so high. We must take a lesson
from this and our Government should
at least implement what has been laid
down in the Second Plan about land
reforms.

BHADRA 18, 1885 (SAKA) Rise in Prices of Food- 5154

grains etc. and Food Policy

The irrigation potential has recently
been reviewed by the Planning Com-
mission's sub-committee and it was
noted that full utilisation of this irri-
gation potential is not done till now.
In 1960-61 the potential created was
13.2 million acres whereas only 9.4
million acres was used, leaving nearly
40 lakh acres potential unused. ] would
request the hon. Minister to see that
all this irrigation potential that is crea-
ted by Government should be used
by the peasantry and necessary faci-
lities must be made available to the
peasantry to use the potential created
by Government.

The main defect that was noted was
that the Government are not coming
forward to create feeder channels for
the major projects. The peasantry is
expected to dig their own feeder chan-
nels. The peasants are so poor that
they cannot dig their own feeder chan-
nels and the result is that 40 lakhs
acres of potential is wasted and is not
used in its true sense,

Therefore unless the Government
implements radical land reforms, and
unless tha tiller is given the land and
water, the Government cannot fulfil
the production programme. Whatever
may be the system of giving loans,
manured, improved seeds etc.—no
doubt. these are important to some ex-
tent—the basic thing is that land must
be given to the tiller and there must
be genuine land reforms. When the
Government gives land and water to
the tiller, the country can have more
production of foodgrains and there will
be no need for importing foodgrains
from America and of depending upon
American charity.
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[MR. DEPUTY-SPEAKER in the Chair]
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Shri Gajraj Singh Rao (Gurgaon):.
Mr. Deputy-Speaker, Sir, I am very
thankful to you for giving me an op-
portunity to speak on this motion. I
want to say something on this impor-
tant subject. There are two motions
combined. One of them is about the
abnormal rise in prices of all food-
grains and othor essential commodities
in the country. This has emanated
from the communist mind, pseudocom--
munist mind, and I would say it has
a special meaning in it. In the House
it was said by them, “We have no ob-
jection if there is rationing and cont-
rol.”” That means, this policy should
be of rationing and control and not.
of self-sufficiency as has been advoca-
ted by all sides of the House. Why
have rationing and control? They say,
“We never said it. What we said
was we have no objection.” If they
go to the consumers, they say. “Here.
it is rationing and control and you are
the victim of this.” If they go to the
producer, they say, “Well, rationing
and control has been done.” This is
the line which is suggested and which
is talked about in the streets That is
what I would say, What is the policy?"
Self-sufficiency in food is the policy.
What is wrong with the policy? The
only thing is its implementation. How
is it to be done? There is no difference
excepting with certain friends who
want a policy of confusion worse con-
founded in the country in these days
of crisis and they want that every-
body should be dissatisfied and. there-
fore, this motion has been put. I would
bluntly say this to this august House.
The Government has resisted firmly
this policy of rationing and control.
They may have been borrowing from
other countries or from other gources.
But what has rationing and control
produced? There are my friends, el-
der Members. who themselves know
that during the two Wars, when the
rationing and control was introduced,
there was a bumper crop of corruption,
nepotism and all that. Those friends
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.of mine who advocate today rationing
.and control know that the people of
this country, the samaj of this country
knows that if they want a bumper
crop of all these evils, they should
have rationing and control. I would
‘humbly submit to the hon. Minister
that he should resist it with all the
force the pressure tactics which they
may employ and say that there is go-
‘ing to be no rationing and control.

About these two motions, it is a case
of Shri Banerjee versus Shri Yashpal
‘Singh. One side is: no rationing, no
control and all favours to the real tii-
lers of the soil. The other side is:
the prices should be brought down;
there should be rationing and control.
The hon. Minister is the judge of these
two sides and it is for him to say what
is to be said—I do not know.

About self-sufficiency or rice con-
trol, I would say only a few words.
Have they considered the other side of
‘the case when they are arguing that
this is a price at which it should be
:soid? It is 1} times or twice the
average price. But what about the
-essential commodities which were re-
.quired to produce foodgrains? What is
the basis there? It is 2 times or even 10
times more—it may be steel, imple-
-ments or anything. Would that not be
taken into consideration while saying
‘that there is abnormal rise in prices of
foodgrains?

Then, the idea is to bring up con-
sumers co-operative societies. That is
-the thin end of the wedge. They want
control in a special manner 1 would
say, let it be multi-purpose consumers
co-operative societies so that there*may
be incentives for the farmers, so that
they bring there the foodgrains that
they produce and get implements and
osher things that may be necessary at
a reasonable price in return of their
produce. That will not lead to corrup-
-tion. That will be an inducement to
the farmer and he will go to the multi-
-purpose consumers co-operative se-
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ciety. Let the consumers come forward
and give advances in the form of loans
to the cultivators and that would help
in increasing the production, Other-
wise, overhead charges in that sector
will be very heavy and there will be
confusion worse confounded. I would
say, let there be multi-purpose co-
operative societies.

Then, I want to make one or two
suggestions here. Till we achieve self-
sufficiency, what should be done? The
borrowing is being done. That is not
a good act. That nobody would com-
mend, not even the Government. But
it is because of the emergency that
it i3 being done. There are certain
crops that we produce in India against
which we can get foodgrains on a bar-
ter basis. Take, for example, tea. We
are making perhaps too much use of
tea—wq¢ are addicted to it. By ex-
porting it to fereign countries, we can
get a large amowmnt of foodgrains on a
barter basis. Then, take tobacco. The
experts say that it is the best tobacco
that is produced in India. But it goes
to America, England and other coun-
tries and we get back cigarettes and
all that. Why should it not be process-
sed here and then sent to other coun-
tries and in return foodgrains got
for it? Then, I give another example
from my own district, that is, barley
which is looked down upon as a food-
grain even now. Eng'and is the sole
monopoly for the export of barley. In
England, they extract salt barley, husk
it and then process it 38 seers per
rupee is an ordinary rate at which it
is purchased by them and then it is
brought back to India and sold at Rs.
1i40-or Rs. 1i8!- per pound. Why can’t
we get foodgrains in return?

Then. Gandhiji had the courage to
say that gsmaller things should be seen
first. It foreign cloth was to be boy-
cotted, then the use of khadi was pre-
ached. But in the case of production,
smaller things are ignored. Big things
are ignored. Big things are being talk-
ed about.
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Then, again, take the case of bunds.
Because of the absence of bunds, a lot
of damage is caused every year. If
these bunds had been there, then they
could have saved at least fifty villages
from the ravages of the yearly floods
in Delhi or in the nearly areas. Even
the railway lines are broken because
of the absence of these bunds. And
yet nothing has been done. For twenty
five years the scheme for having a
bund on the Sabi river is pending,
and yet nothing has been done to have
it eonstructed.

1 would also submit that in every
locality the local talent should be uti-
lised most. I would say that the farmer
is the best talent in the locality and
not the agricultural expert who is
sitting far away from the village and
whose opinion alone is taken into ac-
count now. If the farmer could be
kept in the picture always, and then
we try to develop sincerely agricul-
ture, then we can develop it.

Electric power should also be made
easily available to the agriculturist.
Who is the Raj Krishi now? Heis a
man twenty miles away from here.
Electricity was given for his well and
therefore, he could produce 38 maunds
35 seers per acre of wheat, whereas
five years before, there was no wheat
production at all in his land. But then,
when the connection for electricity is
given. the demand is Rs. 2000 for the
connection. Can he pay? Is that feasi-
ble? Is that really a case of increasing
production? Is it really an honest way
of doing things? But, then, the Cen-
tral Government are helpless. These
things are happening at the lower
fevels. I wish the policy were that
where there is no irrigation by canal
system electricity would be given.
Speaking for my Gurgaon area and
also the Rajasthan area nearby, I can
say that we can produce ten times
more, if only electricity is given for
our wells. If that could be done, and
if the well could be worked with elec-
tricity, then everything can be done to
increase production,
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I have submitted these suggestions
in all humility and I hope Government
will give due consideration to them.
It is the smaller aspects which should
be looked into if we are to increase
production. If our cultivators who are
the best experts—and even i ife
world they are the best cultivators—
are consulted at some stage at least
as to what ‘would be best for fhem,
what inducements they would require
to improve agriculture and to im-
prove the food production, then cer-
tainly we can achieve results. But we
find that it is only the higher experts
who are consulted, who now nothing
about land and agriculture, and who
are yet called agricultural experts; if
you ask them what barley is or what
wheat is, they would not be able to
tell you the difference. If this is the
state of affairs, then we cannot achieve
any results, Therefore, I submit that
the smaller aspects should be looked
into, and the farmer should be kept
in the picture at some stage or the
other in matters relating to agricul-
ture.
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TARY AW Fy o fean o faw
R & q7 TR P Y T F oo
Y ALY & IR WA S fear ST g
7 T w2 & AfFA @ e 9,
ag 3T FY Y 7 AT &Y a1 s
fae 437 ¥ 218 meg 78

Dr. P. S. Deshmukh: I would like to
begin my few observations by offer-
ing a word of welcome to the new
person who has now come to hold
the reins of this Ministry. Everybody
knows that this is a very important
Ministry because by the progress of
agriculture the country is likely either
to rise or to fall.

My hon. friend, Shri Malhotra, re-
ferreq to Shri Patil's .work. I have
no quarrel with the compliments he
has paid. I for one would also con-
gratulate him on his announcement
that hereafter the agricultural policy
of the country should be farmer-
oriented. But what did Shri Patil
mean by this? If I were to refer to
Shri Malhotra’s own speech, it was
full of condemnation so far as tihe
achievements of the same Minister and
Ministry were concerned. It is very
wise of us to think that after all
agricultural production can be in-
creased only if he who produces is
satisfied, if we do something for him
by which his confidence is restored
and also see that he gets some return
for the effort he makes.

Now, if this farmer-oriented policy
could have been translated into giv-
ing some concrete shape to this idea,
we would have understood that we
had indeed entered a phase of agricul-
tural policy which was very neces-
sary and wise. Probably it might be
said that Shri Patil after the annuce-
ment he made did not have suffilent
time to work out what this should
mean and how it should be implemen-
ted. Then the reponsibility i1s on
the shoulders of his successors. I
hope he will at least fulfil the ex-



5169 Motion re:

pectations of the farmers which have
been created a new by the declara-
tion recently made.

There are many difficulties in our
agricultural production and in the
progress we want to achieve. There
have been various proposals, various
-criticisms and ‘other things offered,
but I would like to say that the
biggest defect in the agricultural ad-
ministration of the country was the
bifurcation of Community Develop-
ment from the Agriculture Minis-
try. Thanks to the Kamaraj Plan, it
is now opportune to make a change,
.and I think it is the wish of everybody
that this separation and bifurcation
should not exist any longer. But
here again, there is a halting policy
and hesitancy. That is quite appa-
rent, because the word used is that the
Food and  Agriculture  Minister
will be able to ‘supervise’. I do not
know what kind of supervision he is
going to have. If it is supervision, I
tell him and the House that it is
going to fail fail utterly, as when
Community Development and Co-
operation was separate from this
Ministry. No other remedy except
perfect and thorough integration of the
Ministries under the names of Com-
munity Development and Co-opera-
tion anq Agriculture is going to suc-
ceed. You will never succeed with-
out it. All these attempts have been
made. these experiments have heen
tried. After all, in the whole world,
there is a  something like agri-
cultural extension. We were
extra wise and tried to apply exten-
sion to everything. In the world,
exiension is used to mean and prac-
tised essentially and pre-eminently in
the field of agriculture. Here we had
the unwisdom by which we separated
the two. Extension was separated
into two parts. There is an Exten-
sion directorate in the Food and Agri-
culture Ministry. What is community
development except agricultural ex-
tension? When we saw that this
division was wrong, various attempts
were made. The first was that there
should be co-ordinattion. How did
we attempt it? There should be
periodical meetings amongst the
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Ministers, then there should be perio-
dical meetings among the Secretaries.
All this completely faileq and it has
been admitted by everybody, by the
CD Ministry, by the Food and Agri-
culture Ministry. If we are resorting
again to some such halfway house--
like supervision, we will go the same
way as we have done in the past.
There is such an intimation connec-
tion between the two that it is utter-
ly stupid to divide them. Not oniy
is extension one, but co-operation and
community development are essential-
ly the most vital parts of our agi.-
cultural policy and it must be in the
hands of the Food and Agriculture
Ministries. There is no escape from
it.

My hon. friend, Mr. Malhotra, talk-
ed of State trading. It was tried
with a solemn resolution of the Na-
tional Development Council and it
failed utterly. The only possibility
of holding the price line is through
co-operatives, without resort to State
trading. Who will do it? Not ihe
man who has got no connection with
co-operation, not the people who do
not understand what co-operation is.
It must be the people who produce the
foodgrains, who shoulg be brought
into the marketing business. If there
is co-operation and co-ordination in
this respect, then alone will these
co-operatives be able to hold the
price line and the producer will get a
proper price and the consumer will
get it at a reasonable price. ~We are
not living in olden days when co-
operation also was struggling in va-
jours ways. At one time consumers’
co-operatives were considered by the
producers of food as their enemics.
Now the co-operative philosophy has
advanced so much that the solution
lies in the consumers and producers
coming together. There is no Innger
conflict between the produces and con-
sumer, and the world is now progess'ng
and working on the lines of having
joint co-operatives of the producers
and consumers, because whereas the
farmer does produce, he also con-
sumes. He is the biggest consumer.
Therefore, I look forward to the
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present Minister of Food and Agri-
culture to bring about this reform, and
this he can do only if he has thorough
control on the department of co-
operation can be partly agricultural
and partly some other co-operation.
Co-operation is a single whole, al-
though we know that in India co-
operaion largely means co-operative
credit. But it has got to be diversified,
and many other sides of co-operative
activities have to be developed, and
that can only be done if this whoke
department is brought under the com-
plete control of the Minister of Food
and Agriculture.

There was a very important con-
ference; the World Food Congress in
June this year in Washington. The
FAO, which is presided over by an
Indian, who knows the starvation
that took place in Bengal and had seen
it with his own eyes, brganiseq the
World Food Congress. The part that
this country and this Government
played in that conference was igno-
ble. Neither the quantity nor the
quality of the Government delegation
sent from here was worthy of the
opportunity and the conference. What
was the Food Congress concerned
about? It was concerned about the
starving millions. Where do they live
except in South East Asia as point-
ed out by the FAO? So, India, as a
starving and mal-nourished country,
should have taken the biggest part in
this conference. But this opportunity
was lost because of foreign exchange
difficulties or some other causes. Even
now I would appeal to the Minister to
find out what this ‘Freedom From
Hunger Campaign’ means, what the
well-to-do and advanced nations are
trying to do to help the hungry
nations. But the hungry nations
themselves are not conscious. It re-
quired my hon. friend Dr, Lohia to
rouse us. Although I do not like
many of the things he says or does. I
must congratulate him ‘'on creating a
sense of realism in this House. His
figures may be wrong, instead of 27
crores, if may be seven crores, but
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there are millions of people in this
country who live on the starvation
level. Ang it is not only the agri-
cultural labourers. There is a large
population of so-called farmers,
because we know the percentage of
farmers with less than five acres of
land is large who cannot make both
ends meet. What can a man with
five acres do? If he subsists on
nothing more than 20 or 30 nP per
day, there is nothing to be wondered
at.

But, unfortunately, this conscious-
ness of the malnourishment and star-
vation and hunger of this country has
not yet been brought to bear upon the
administrators of this country. They
are stil] pursuing the old policies. The
Planning Commission came in the
way and refused subsidies of all
kinds. 1 think it is wrong. With the
help of the Community Development
Ministry, we started these compost
pits and so on. Because there was a
small subsidy the programme succeed-
ed. What is the spectable today?
Most of the pits that we dug are ly-
ing empty, and the manure is thrown
outside. I would like the Food and
Agriculture Minister to fight for cer-
tain subsidies. They are essential in
the present state of our agriculture.

I am glad, fertiliser consumption has
increased, but it has not increased to
the extent it should have. It cannot
increase merely by talking about it.
There has to be a concrete, definile,
plan, like the Japanese method of rice
cultivation which was responsible
for creating a liking in the minds of
the farmers to use it. We have seen
that the Nangal fertiliser was not
being consumed as rapidly as it was
produced. So, all these things have
got to be worked out in a definite
scheme and not left to take care of
themselves.

So, if there is any hesitation in the
ming of the Prime Minister in giving
complete control of community de-

_velopment and co-operation to the
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Food Minister, the latter should tell
him quite frankly that without these
his hands would not be strong enough
to achieve the self-sufficiency that
everybody wants.

Then, I would like to refer to simi-
lar mistakes that have been commit-
ted in other fieids. There was a Ware-
housing Corporation,  which was
ccupled with co-operative develop-
ment. Because co-operation went on
one side and warehousing remained
with the Food Ministry, there were
two corporations. These are experi-
ments at the cost of the people.
Warehousing is a very good thing, it
is bound to assist the farmers, but in
most of the places I was told advan-
tage is taken by the merchants and
not by the farmers because there is no
proper supervision. The instrument
that he gets is nnt got in time and is
not easily negotiable. There are so
many difficulties created. I hope the
Minister will look into them.

Finally, 1 want to refer to a very
important problem, namely drainage,
especially in Punjab and U.P. The
Minister must have a colossal scheme
for this as big as the Bhakra-Nangal,
if necessary. Unless we have a
thoroughgoing system and plan of
drainage, not only will we not pro-
duce anything from the lang that is
water-logged today, but we will not
continue to produce even as much we
are doing today, because even from
the present cultivable land very ra-
pidly millions of acres are going oul
of cultivation.

Dy, L. M. Singhvi: The debate has
afforded us an opportunity not only
of according a welcome to the new
Minister, but also, to some of our
friends, of inflicting avoidable em-
barrassment on him by constanly in-
voking and exercising the ghost of
the food policies that preceded him.
The fire that was concentrated by the
hon. Mover of the resolution, Shri
Banerjee, on Shri Patil and his poli-
cies should have been better utilised.
Perhaps he is somewhat superstitious
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and was trying to exercise a spirit that
was not there in the Food Ministry.

Shri Swaran Singh: He must have
prepared his brief much earlier.

Dr. L. M. Singhvi: It is in this con-
text that I should like to say that
the Communist criticism of Shri Patil
personally was highly partisan, class
conscious and, if I may say so, it was
a poor example of even dialectical
materialism if it can be said to be
applicable to the circumstances of the
case. | feel that it tended to cloud
the real issues which confront our
country, and to this extent I think
Shri Banerjee has not done well by
the basic cause which must have
motivated him to make this motion.

Shri Banerjee said that Shri Patil
had produced more statistics than food.
The ministerial function is certainly
to feed the people with statistics more
than to produce food. I certainly
never understood any constitutiona-
list to say that the Ministers would
themselves undertake production, But
there is no doubt that the statistics
which are flung at us day in and day
out also confuse and cloud the issue
to the extent that the issues cannot
be excavated from the debris of these
statistics. It seems that quite often
we are made to eat these statistics,
even to digest them. Sometimes when
there is scarcity, friends like Shri
Banerjee may even introduce a new
harvest of statistics. It hardly serves
any purpose when the economic ad-
viser’s index comes round and in-
forms us that there has been no real
rise in the cost of living; it hardly
inspires confidence when governmen-
tal figures can be paraded in such
manner as to promote a particular
viewpoint and not an objective assess-
ment of the situation as it prevails. It
seems that when it comes to prices,
this index has shown a rare insensi-
tivity and a rare lack of response to
the realities which prevail. This was
illustrated: when sugar was selling
at Rs, 2 per kilo, the index would in-
sist that it was shelling at Rs, 1:00
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per kilo. If there is any pride of
workmanship, any professional pride
in the statisticians who serve as the
brainstrust in the formulation of poli-
cies, I hope these things would ncl
be resorted to. There are certain
figures given to us, which are palpab-
ly and demonstrably untrue. Taking
the base year 1949 at 100, we are told
that in Bombay the consumer price
index in June 1962 was 146 and 'n
June 1963, 145. It was cheaper 10
live in 1963 than it was in 1962! We
are told according to this index that
in Kanpur the consumer price index
remained unchanged from 1962 to
1963; such is the case also in Madras.
On an all India level, we are told
that there has been a rise of only
three points during the whole year. 1
do not think that this Parliament
could possibly be led away by such
highly questionable statistics. Any
reliance placed on these statistics is
like Achilles’ heels and is not likely
to stand the administration in good
stead.

It cannot be gainsaid that the pres-
sure of inflationary spiral is at our
threshold. Our economy—I hope and
trust it is not so—seems to be enter-
ing into an inflationary phase and if
it is so, this may defeat and nullify
our entire Plan. Our entire scheme
of things would receive a tremendous
set-back if inflationary spiral is per-
mitted to set in: it will indeed hold
our progress and Plan at a ransom.

Mr. Deputy-Speaker: The hon.
Member’s time is up.

Dr, L. M. Singhvi: I fee] that there
has been, very rightly, an elucida-
tion of the two viewpoints which
prevail in our country and which
are likely to contest for a long time
to come; the viewpoint of the urban
consumer and of the rural producer.
The farmers’ lobby of which Mr.
Patel claimed to be a great exponent,
insists that the farmer must have a
fair price. Of course, fair price like
fair price shops is mythical. We do
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not know what is the meaning of
fair price. In urban areas we are con-
fronted with an insistent and articu-
lated demanq that the prices of food-
grains should be reduced. Some hon.
Members here have come forth with
the suggestion that perhaps State
trading is the answer to this problem:
securing fair price to the consumer
and a fair return to the farmer. I
would very ‘much question the premi-
ses on which this thesis is sought to
be built up.

Mr. Deputy-Speaker: The hon
Member’s time is up.

Dr. L. M. Singhvi: I still have five
minutes. I do not want to enter into
this controversy every time. 15 minu-
tes have been given to everyone else.

Mr. Deputy-Speaker: Then minutes
each.

Dr. L. M, Singhvi: I know; it has
been observed from the Chair; every-
one else has tbeen given fifteen
minutes. I do not want to waste any
more time on this. I will not take
time more than necessary. State trad-
ing is not the answer; those who
advocate it have not substantiated their
thesis in any convincing measure. ...
(Interruptions.) The difficulty is
that the Administration arrives at a
thesis and they try to substantiate it
ang after failure run down that thesis.

An Hon. Member: It can be proved
only by implementing it.

Dr. L. M. Singhvi: If that is now a
thesis has to be proved, I am afraid
that the thesis is not worth putting
into  implementation. Co-operatives
could be pressed into service if there
is any likelihood or promise of their
being efficient and not a new type
of blackmarketing which seems to be
the experience of many. We have
to watch the ratio of those engaged in
agricultural production and we have
to see that larger and larger sections
of our population are available for
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the industrial sector and that our
rural sector is able to feed the indus-
trial population adequately. In the
desert areas particularly, no great
effort has been launched for emanci-
pating agriculture from the clutches
of stagnation into which it has fallen.
I know Rajasthan canal is being built
and it would certainly convert those
areas of Rajasthan which would be
served by it into a great area of agri-
cultural production. But there are
still huge areas in the arid zones which
could be developed. I think that we
are now entitled to expect from the
Government and the new Minister an
announcement of policy in respect of
these huge tracts of land. I hope the
Minister is able to bring about the
establishment of a comprehensive de-
sert development authority for all
these arid zones so that they could be
utilised properly and not merely
shove responsibility on the State
Governments as in the past. Time and
again we are told about the existence
of the land utilisation committee. It
may exist on paper. I have seen no
evidence of that in reality. 1 hope
this desert development author'ty
would be constituted under an Act of
Parliament and given comprehensive
powers to develop the arid zones. The
intensive district agricultural pro-
grammes should be intensified further
and certain blocks should be selected
for intensified agriculture. I know
that in certain selecteq districts, the
results have been gratifying. In
some other areas, certain packare
blocks should be taken up. Prof.
Martin Jones’ suggestion of a 1,000
'miles water pipe scheme could possi-
bly be the answer to all the problems
of arid zones in India and I hope the
Minister realises that agricultural
problems of this country have reached
dimensions which call for big think-
ing, big action and such massive solu-
tion of the problem. I am sure that
the Minister would demonstrate that
Wwe are not wrong in expecting a great
deal from him

16 hrs.

Shri Swaran Singh: Mr. Deputy-
Speaker, Sir, we are in this House
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discussing within a period of about six
months this important subject of agri-
cultural production with particular
reference to the problem of food; oniy
a few days ago there was a good deal
of discussion about this subject during
the discussion on the no-confidence
motion. At the time of the budget
session there was a very detailed de-
bate which covered many of the
points.

The present debate, coming as 1t
does soon after the reference to the
food problem and the agricultural
problems of our country, with the
points that were raiseq at the time
of the discussion of the no-confidence
motion, has acquired in this coniext
a great dea] of significance. I venture
to say so because the approach, by and
large, has been very helpful, and the
various aspects have been examined
with a certain measure of dispassio-
nate approach, and attempt has beeu
noticed of making suggestions directed
towards effecting improvements in the
various sectors. From that point of
view, I have greatly benefited by this
debate,

To me personally the dehate is of
great value because I took charge of
this responsibility only a week ago.
and this opportunity which has come
to me has given me an understanding
as to how hon, Members representir.g
various schools of thought, and com-
ing from various parts of our country,
and sometimes having ditferent ap-
proaches have analysed the problem
and suggested solutions.

I would be quite frank in sayiag
that this subject which hag bee debat-
ed and about which points have bcen
suggested—very valuable ard very
informative and very important--has
been discussed in an equally detailed
manner on two earlier occasion; to
which I made a reference a moment
ago, and the general apprecach and
policy which had been enunciated on
the two occasions by my distinguish-
ed predecessor, Shri S. K. Patil, 1eal-
ly throws out in bold relief the prob-
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lems that face us and also the ap-
proach for solving those problems.
Agriculture has been stressed, and
quite rightly so, in the course of the
present discussion which started on a
somewhat acrimonious and complain-
ing tone when the Mover of one of
the motions started the discussion,
but it was a happy development that
it settled down to laying greater
stress upon the vital role of agricul-
ture in stepping up production. Sug-
gestions have been thrown, based upon
the personel experience of a large
number of hon. Members, some of
whom have been associated even with
the administration.

I have no intention to gc into the
details of the various points that have
been suggested. I am not in a mood
to meet point by point the various
criticisms that have been levelled. 1
want to profit by both the criticisms
and the suggestions,

16.04 hrs.

[DRr. SAROJINI MAHISHI in the Chair].

It is not in a spirit of trying to find
arguments or trying to find alibis that
I am approaching this problem; 1t will
be my endeavour to recapitulate brief-
ly the problems that face our country
and our genera] approach for a solu-
tion of those problems. Some hon.
Members have reminded me of the
importance of agriculture in the deve-
lopment and progress of our country.
The more one examines the economic
picture of the country the mcre one
feels convinced that at present, as
well as for a considerable time to
come, agriculture will continue to play
a dominant and decisive role in the
development of our country. If we
look even at the industria] pattern of
our country we come to the same con-
clusion: that a dominant part of our
industrial structure also is based on
agriculture. During recent years we
have started thinking of industries
which are not based on agriculture
and our laying greater stres; on the
development of metals, engineering
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industries, cement or oil—which are
not baseq on agriculture—ang it ijs by
and large a more recent development.
The industries that existed in our
country before we started in a big
way on the minera] development and
exploitation of minerals and metals
for varioug purposes, and our indus-
trial pattern, were based mostly on
agriculture, Whether it is jute indus-
try, textile industry, tea industiry, oil-
seeds and various other processes,
plantation in the south to which one
hon, Member referred, sugar—all these
things are mostly based on agriculture.
Any significant improvemen: in the
economic tempo, therefore even on
the industria] front, depends to a
very large extent on the capacity of
the country to continue to produce
the necessary raw materials for these
industries at economic prices and
being able to continue to ‘ced the re-
quirementg of the agriculture-based
industries. It is not only the internal
aspect: if we look at the export-im-
port budget of our country, it is a
significant aspect of our development
that most of the commodities that
earn foreign exchange for us are also
based on agriculture. The biggest
earners of foreign exchangz these days
are our exports of jute manufactures,
tea, textiles and lately sugar, oil seeds
and the like, oi] cake, tobacce, spices,
coffee and things of that type. So,
most of them, if we analyse, are
based upon agriculture,

Perhaps this thing was inevitable
because We in our country were de-
prived of getting the fuil advantage
of the gerat economic changes that
took place in the 19th century which
is sometimes called the Industrial
Revolution. I have often thought,
and T have held the view, that most
of our industires in essence, were in-
tended to be based, on account of the
political situation in which we found
ourselves, on agriculture and there
wags also a sort of colonial print upon
our industria] development. Most of
it, therefore, was based upon agricul-
ture. Slowly we were shifting from
this and exploiting other fields which
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are not dependent on agriculture, be-
cause there Is greater stability and
surer foundation of development, if
we are not dependent cntirely upon
agriculture for our economic develop-
ment and industrial growth. But the
bard fact stares us in our face that for
a long, long time to come, agriculture
will continue to play a dominant role
in the development of the country.
Whether I look at the ccnsumer re-
quirements or even some of the basic
requirements in the form of the neces-
sity of earning foreign exchange, the
production from the agriculture com-
plex is going to play an important
role.

This aspect has been receiving cur
attention and from time tc time, vari-
ous steps have been taken either to
create ‘facilities which might generate
conditions conducive to higher stan-
dards of production or iraproving the
quality. So, both from the guantita-
tive and qualitative angle, comnsistent
and sustained effort has been under-
taken in that direction. Maybe, there
have been failings or muaybe the re-
sults that flowed from putting in that
effort did not come up to the expecta-
tions of all of us; that is a different
matter. But as one hon. Member
rightly pointed out, in this respect,
the basic things are known and it is
one of those paradoxical positions
where there appears to be unznimity
of opinion as to what requires to be
done, but still in the process of doing
that, something is eluding us and we
are not getting results; that we are
hoping for.

It is easy to add to ine lists—which
are already large—of “Do’s and
Dont’s” that have been pointed out by
the hon, Members belonging to vari-
oug parties and coming frem various
parts of the country. It is quite
natural that some of the obvious
things come to us. For instance, to
step up production, al! of us know
that the first prerequisite is to have
conditions where the production in-
creases, that is"supplie: and services
which are necessary to step up produc-
tion are made available. These sup-
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plies and services may take different
formg and shapes. 1ua some places,
there may be drought ang more irri-
gation facilities may be reguired. At
other places, there may be water-log-
ging, as was mentioned by Dr. P. S.
Deshmukh, and what is required is
the elimination of that excessive water
to reclaim the land for useful purpos-
es. At certain places, flceds may be
causing devastation ang we bave to
undertake both long-term and short-
term measures to see that floods do
not cause the havoc that is produced.
There may be drougit at other places.
So, we know what should be done or
what could be done. But let us not
forget that there may be serious limi-
tations on the resourcez, both fiscal
and organisational, which might set
the pace for the tempc of develop-
ment.

Take, for instance, one obvious thing
which all of us know abou! the irri-
gation facilities. Tt is a well known
fact that agriculture in our country
continues to depend to a very large
extent upon natura] scurces, calj it
rain or sometimeg flocds ur sometimes
some other form of r:inur irrigation
or the like. With ai! the facilities
that are available there, the present
ratio between irrigated land and un-
irrigated land in the country is 20 : £0.
Only 20 per cent, that is, cne-fifth of
our tota] land which is under the
plough is capable of being irrigated
either by canal or by lift irrigation
and the like. That is a small propor-

. tion. We should do everything in our

effort o increase this prcportion, be-
cause the ultimate productivity de-
pends upon the availabilily of water
in a country like India,

-It'is for that reason that a large
number of schemes, bie and small,
have been undertaken --river valley
projects, storage schemes and the
like—and they have progressively
brought larger areag under irrigation.
I do not know the exact figure, and
it is not my intention to hur! statistics
to which my hon. friend Shri Baner-
jee, the mover of one cf the motions,
was very allergic, but it has been quite
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a significant increase in irrigation
over the last ten or twelve years—
the figure is something of the order
of between 40 per tent and 50 per cent
over the canal irrigated area that we
got at the time when we became in-
dependent.

But there is a limit, both natural
as wel] as financial and, if I may add,
economic, to a very large scale expan-
sion, and we might before long be
reaching a situation where the law of
diminishing returns might start ope-
rating. Already there is the huge
scheme, for instance, boldly conceived
and imaginatively executed, namely,
the provision of canal water to the
desert areas of Rajasthan. It means
hundreds and hundreds of miles of
water-carrying channels with the ul-
timate object of irrigating those areas.
Then there is lift irrigation and there
are the minor irrigation schemes. All
these are steps in the same direction.
These bigger schemes do take a lon-
ger time to yield results, but once
they start yielding results then the
actual performance in the form of
additional yields is of 3 very high
order as has been the experience
where irrigation started and with
which I am personally familiar also
both jn East Punjab and West Punjab.

These are the bigger capital consum-
ing things. But there are a number
of other things where facilities can
be more easily created. One obvious.
thing is the desire to actually perco-
late the research effort to the farmer
and that, T think, iy a direction in
which very useful work can be done
and significant results achieved. Al-
ready some of the good varieties of
sugarcane, cotton, wheat and even
rice which have been evolved as a re-
sult of very intensive research have
greatly benefited our peasants and far-
mers al] over the country, and the
new strains or the new varieties can
be developed which could significantly
add to the whole productive effort in
the country. Omne of the important
directions in which we wil] have to
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attach greater attention will be the co-
ordination of this research which, at
the moment, is carried on both at the
Central as wel] as State level and
even by certain autonomous institu-
tions, ang to make the results of that
research available to the farmer in a
form in which he can utilize those ad-
vantages; that will be one of the im-
portant directions in which we can
achieve significant results.

This brings me to the subject about
which some reference has been made,
namely, the extension services. This
expression has been used by some hon,
Members in a spirit of appreciation
and some hon. Memberg thought that
it was not of much use. The idea is
quite sound. Maybe, we have not
been able to give it a proper shape
and we have not derived the maxi-
mum advantage from this. While on
the subject of agriculture, let us re-
member that we have to dea] with
about five and a half lakhs of villages
and with crores and crores of people
living in the villages. Unless they are
moved unless they are entrusted and
unless they appreciate the importance
of adopting any particular method or
picking up any particular mode of ad-
vancement, the effort will not
vield any fruitful or practica] re-
sults, That is the basic thing which
we must remember. When we intend
to move them, we must move them on
the basis of the latest developments.

1 think those hon. Members who
feel that science and technology have
little contribution to make to agricul-
ture, as Swamiji perhaps intended to
convey when he tried to ridicule the
educated people who devote so much
time to research and give so much
thought to it, they should realise, al-
though on the face of it may not dawn
on us easily, that agriculture depends
to a very large extent on conceiving
policies correctly and then purpose-
fully implementing them. Therefore,
it would be over-simplification to say
that they can take care of these with-
out the necessary institutional arrange-
ments. It will not be correct. Those
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countries which have achieved great
progress in agriculture have given a
great deal of thought to agricultural
research, and then collation and co-
ordination of that research and the
application of that research on the
ground, and in this the extension ser-
vice would play an important role in
its various facets.

Because we are dealing with a very
large number of people, therefore we
cannot place the services of high ex-
perts at the disposa] of our country-
side in numbers, as much as we would
wish. Therefore, we have to be con-
tented with people, who may not be
very good experts in this line but who
have picked up the results of research
ang are prepared to push them on to
the countryside, who are prepared to
persuade and educate the farmer so
that he might take to the latest techno-
logical methods of raising production.
The importance of this is fully appre-
ciated by progressive farmers in Pun-
jab, Western Uttar Pradesh, Andhra
Pradesh, Maharashtra, Madras, Mysore
and anumber of other States, where the
farmers have derived very great bene-
fit by adopting new methods and new
techniques, by taking advantage of the
extension services. Nothing impres-
ses the farmer more than his seeing
with his own eyes crops of a better
variety grown in a better way. No
amount of lecturing will help him
more as compared to his actually see-
ing in some of these demonstration
farms the results of such experiments
and improved methods of agriculture.

To recapitulate in one form things
which have been suggested by hon.
Members on different occasions, it is
necessary that we should make the
necessary supplies and services avail-
able to the farmer. Whether it is im-
proved seeds, water, electricity, imple-
ments—all these things have to be
made available at reasonable prices.
There is no doubt about it. It ig our
intention to utilise the various instru-
ments at our disposal, whether they
are governmental institutions, com-
munity development programmes or
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the network of co-operatives. It is our
intention to make the maximum use
of these for the proper availability of
these supplies and services for the use
of the farmer.

Then, other things have been men-
tioned, things which come in the way
of rapid improvement, In that cate-
gory would fall the pests, insecticides
and things of that nature; also, an
important thing which has been men-
tioned by more than one hon, Mem-
ber, namely, credit facilities. Once we
accept the proposition that to make
any significant improvement agricul-
ture must be motivated by technologi-
cal developments, that is, bring about
an industrial approach to agriculture,
it follows as a necessary corollary
that this will require large amounts
by way of credit. Credit facilities
have been extended from time to time,
The Reserve Bank, the co-operative
sys‘em are there and a number of
other arrangements have been made.
Facilities are available even for those
who cannot give security for advances
to finance their agricultural pro-
grammes. Credit facilities are today
available even to those who do not
own lands. Those relaxations have
been made from time to time.

Dr. L. M. Singhvi: Are they effi-
cient and adequate?

An Hon. Member: They aie on a
very limited scale.

Shri Swaran Singh: I agree that if
they are insufficient or inefficient, we
should not permit them to remain in
that form. We should step up the
efficiency, We should improve the
availability, This is really something
not frightfully new. The Indian pea-
sant through the ages has been groan-
ing under the agony of the village
moneylender. To a very large extent,
I think, by the various legislative
measures and other progress that has
been made, he has reached a stage
where he is not today dependent very
much upon that source of financing as
he used to be some 20 or 30 years
back. e
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Shri Sham Lal Saraf: About pro-
viding rural credit facilities for the
farmer, a lot more has to be done,

Shri Swaran Singh: 1 entirely
agree. That is what I was coming to.
Maybe that whereas his dependence
upon the former village moneylender
has gone and that institution jtself has
greatly disappeared, the vacuum that
has been created has perhaps not been
completely filled by the new institu-
tiong for financing agricultural opera-
tions. A great deal has already been
done in the form of taccavi loans,
advances from co-operative credits,
facilities for seeds, even facilities for
purchasing implements and the like.
It may vary from State to State but a
great deal has been done—I know, in
certain States—in all these directions.
Much more has to be done and should
be done. In this connection, there has
been some difference of opinion ‘hat
has been voiced here and in the other
House as to what should be the agency,
both for advancing as well as collect-
ing the dues whenever they fall due.
But it is essential that this credit
should be available and it should be
available with the least of these irk-
some procedures, Then, the repaynient
conditions alsp should be such which
should take note of the economic diffi-
culties that he faces and it should be
organised in such a way. In this com-
bined effort of the agriculture depart-
ment which could always assess the
real requirements, let us not forget
that easy credit condition is not an
unmixed blessing particularly on the
rural side, It is not good even for the
industrial workers if he has easy cre-
dit availability, as is unfortunately
the condition which prevails today in
many industrial sectors where a very
aggressive money-lender operates and
charges interest which is extremely
indefensible. On the rural side, easy
credit availability is not an unmixed
blessing and the credit availability,
unless it is linked to development
activity, can prove to be ruinous
rather than helpful, Therefore, there
has to be a proper sifting of his re-
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quirements, proper phasing of the
availability of credit facilities and it
has also to be of such a size as tc be
enough to make his development
schemes successful, but it should not
be such as to let loose the normal
tendency of wasteful expenditure.

Shrij Jashvant Mehta (Bhavnagar):
When the Reserve Bank is advancing
the credit at the rate of 2 per cent,
interest?

Shri Swaran Singh: I remember
Mr, Jashvant Mehta’s remarks. If he
had waited a little, he would have got
an answer, A point has been raised
that the actual interest that is charged
from the agriculturist, the farmer, is
much higher than the rate of interest
at which the Reserve Bank advances
loans to various financing institutions,
like, the apex cooperatives and the
like. I have looked into that. The
real thing is that all the money that
is made available to the farmer does
not come entirely from the Reserve
Bank of India source. The nioney
that is advanced to the farmer comes
from various sources including the
deposits from its own members and
borrowings from the district or pro-
vincial cooperative banks. If the
entire money that is being advanced
to the farmer were to come from the
Reserve Bank itself, then the differ-
ence between the rate of interest that
the farmer has to pay and the rate of
interest payable to the Reserve Bank
will not be that much, But that goes
into the pool and because the money
that goes into the pool bears interest
at different rates; as it comes from
various sources, that comparison is not
fully justified. In spite of that, steps
have been taken to point out to the
State Governments that they should
have a second look at these rates of
interest and their attitude should be
to utilise this as a facility and they
should examine the possibility of re-
ducing further the rate of interest
that is chargeable to the farmer.
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16.34 hrs.
[MR. DEPUTY-SPEAKER in the Chair.]

Shri Gauri Shankar Kakkar: As a
matter of fact, a considerable portion
of it comes directly from the Reserve
Bank. The apex and the district co-
operatives invest very little, hardly §
per cent., and the rest 95 per cent.
comes from the Reserve Bank.

Shri Swaran Singh: I do not know.
The hon, Member has experience of
his locality. I cannot controvert. But
no district or even the apex coopera-
tives will know the precise source.
That is a question of arithmetic. We
can look in!o the figures. 1
have gone into it, and I am pre-
pared to go into it again. But the fact
remains that the entire money that is
required for the farmer is not avail-
able from the Reserve Bank alone. It
is a good thing that part of it is avail-
able at a low rate, and, therefore, it
will naturally have the effect of
depressing the overall rate of interest
that works out.

Let us also remember that there
are deposits by both rural people as
well as urban people in the district
co-operative banks and in many of
the other co-operative banks. I know
it as a fact that there are people who
deposit money in such banks and they
give the normal banker’s rate of
interest on the deposits and the like.
But, even with these deposits and the
advances from the Reserve Bank, as
has been voiced by hon. Members, the
total credit that is available to the
farmers is not enough. We have to
enjarge that bowl and put in more
into it, and we should work out the
rates which should not put any undue
burden upon the farmer, and which
shou!d also be of such a nature as to
facilitate the flow into that bowl of
capital both from the Reserve Bank
as well as from other sources.
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Shri Swaran Singh: My comment
on this may be uninformed comment
at the moment, because my associa-
tion with this has been revived after
several years; it is not that most of
these problems are unfamiliar to me;
I have been dealing with these, but
I dea,t with them sixteen or seventeen
vears ago, and, there may have been
great changes in the meantime. And
1 shall progressively acquaint myself
with them, and I need hardly assure
you that I react rather strongly to
this type of thing. We shall find out
what should be the best method....

Shri Jashvant Mehta: In these
circumstances when people have to
pay 25 per cent interest, are Govern-
ment prepared to conduct any new
survey and take any steps in the
direction of removing the debt of the
agriculturists?

Shri Swaran Singh: That is what I
have stated. My own reaction to this
is rather violent, and we should have:
some solution for this. The question
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[Shri Swaran Singh]
is not one of having a survey, but we
should do away with it. That is my
approach. I think that we have had
far too many surveys for one thing
or the other.

Shri Himatsingka: Perhaps, 25 per
cent is charged, because the crop that
is given is lent in the particular
season when the prices are high, and
it is paid back when the crop is
gathered and when it is still wet. So,
there is that factor also.

Shri Swaran Singh: So far as the
additional production is concerned,
there is unanimity of opinion that it
should be done. And that is a good
thing for our country, because in the
history of many other countries there
have been occasions when there was
difference of opinion whether a parti-
cular effort for additional production
in one or the other sector should be
highlighted. But, so far as our
country is concerned, the general
approach in planning, that is, while
formulating the various plans and also
while implementing them, has been
that we should take every possible
step to step up agricultural produc-
tion.

There are also other irritants which
have been pointed out by hon Mem-
bers, One hon. Member spoke about
land reforms, and another Member
said that there was fear of co-opera-
tive farms, and, therefore the farmers
were not producing. These might be
theoretical considerations. I also know
a little bit, though not to that much
extent as hon. Members do, about the
eountryside. It will be wrong to
imagine that our farmer does not
understand which side of his bread is
buttered, He knows fully what is
good for him, On the whole, the
Governments after independence, hoth
at the Centre and in the States, have
persistenly pursued a policy of pro-
gressive land reforms, and 1 am glad
to say that land reforms in many of
the States, land reforms which mean
greater security of tenure to the
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tenant, creation of conditions where
he is not exploited, where he gets a
good part of the yield that he pro-
duces in the field, all these which
have been undertaken are progressive
measures, Therefore, I felt a little
amazed when an hon. Member belong-
ing to a party always claiming to be
progressive had to cite the example
of Japan and talk of the reforms ini-
tiated by Gen. MacArthur after the
occupation of Japan. I think we in
our country have made far greater
progress in the matter of land reform,
and the position of tenants has pro-
gressively been improved. From State
to State, if you have a look at the
picture that prevails today, we can
say that we have made a significant
move in that direction.

Sh{'i Yallamanda Reddy: Can he
mention any State where a single acre
has been distributed under the land
legislation that has been passed in all
the States?

Shri Swaran Singh: I know what is
bothering the hon, Member, For poli-
tical reasons, he wants to keep the
Andhra land legislation in the fore-
front. I do not grudge him that. But
so far as our present discussion is
concerned, let us mot place undue
importance on that aspect. The sub-
stantial position is that we after in-
dependence, in the States and at the
Centre, have taken a progressive view
of land legislation and initiated and
completed legislation in almost all
States aimed at improving the status
of the tiller and the tenant, and have
also taken steps where the original
attachment of sticking on to land and
the presence of a large number of
intermediaries has, by and large, been
eliminated and we are well set on the
rural side where the farme: knows
that he can use his land to his best
advantage. Maybe that in the process,
holdings have become so small in cer-
tain parts where his individual cuiti-
vation is not quite economic, It is in
that background that we have stressed
the importance of farms on a volun-
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tary co-operative basis, and I have no
doubt that where these have bcen
undertaken in the right spirit, the
results have been quite encouraging.
So this is a matter which has really
received very great attention.

Having said so much and also having
an eye on the clock, it is not my in-
tention to say more on this subject
except to mention one point stressed
by one or two other hon. Members,
namely, the possibility of co-ordina-
tion in the various Ministries dealing
with rural development in the coun-
try. Food and Agriculture, Commu-~
nity Development and Co-operation
and Irrigation—these are the principal
activities which can play a significant
role in stepping up production, I
think that the step that has been taxen
should be quite helpful in creating
the right type of institutions and
arrangements which should result in
a co-ordinated effort for stepping up
production, This can be done at the
State level.

Shri Gauri Shankar Kakkar: How is
it going to be implemented at the
State level?

Shri Lahri Singh (Rohtak): That is
the only problem,

Shri Swarap Singh: I do not know
whether the hon, Member has expe-
rience of working in a State Govern-
ment. I claim to have some, and my
feeling is that it is easier to implement
it at the State level, because in many
States there are no separate Minis-
tries as such, and it is quite common
that one secretary deals with more
than one Minister.

Shri Gauri Shankar Kakkar: In U.P.
there are separate Ministries,

Shri Swaran Singh: Therefore, 1 do
not see any great difficulty. The dis-
trict continues to be the unit in our
country, and the District Agricultural
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Officer, the district officer in charge of
co-operation and the Irrigation Engi-
neer, who is in charge of both major
and minor irrigation, can definitely get
together under the guidance of the Col-
lector or the Development Commis-
sioner, whoever may be the local
authority.

Dr. P. S. Deshmukh: Generally they
do not,

Shri Swaran Singh: But they should,
and it should be our effort to see that
they do. They could pursue the
schemes and implement them in such
a manner that the benefit of all this
goes to the farmer. That is the only
direction in which we must move. I
do mot think there can be any differ-
ence of opinion, The doubt express-
ed is that such a thing has not been
done before, and there is a risk it :nay
not be done in future. I think there
is growing awareness of the dangers
that are there if we do not under-
take this close co-ordination, and it
is hoped that both at the Centre and
in the States proper co-ordination will
be there and the effort on the agri-
cultural front can therefore be stepped
up many times,

In this connection, I was heartened
this morning to read a press report
about the determination of one of our
Chief Ministers, Shri Pratap Singh
Kairon, who says that in three or four
years he hopes to step up food produc-
tion by hundred per cent., that is to
double it. If devoted and concentrated
attention is paid for stepping up pro-
duction, it can be done. It has already
been done in Punjab, Punjab which
was a deficit State as we got it after
partition was converted into a surplus
State within a short time.

Shri D. C. Sharma (Gurdaspur):
Now it is an abundant State.

Shri Swaran Singh: I said surplus
State,

Shri Kashi Ram Gupta: It has also
got floods in Rohtak and other areas.
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Shri Swaran Singh: We will have to
live with floods. We should, there-
fore, make arrangements, so that the
havoc caused by floods is compensated
by higher production in areas where
there are no floods, The floods in
Rohtak are rather a bad case of Drain
No. 8, they are causing so much havoc.
The Irrigation Minister, Dr, Rao, spoke
to me two or three days ago and said
that he has thought of arrangements
which, if executed, might result in
eliminating this danger for ever.

As I said in the beginning, we have
to face droughts in certain parts, floods
in others, waterlogging in some places,
and complete absence of water in
other areas, That is the country that
we have got, and we have to concen-
trate our attention in such a way that
we get best from the resources that
are available to us.

Now I will say a few words about
food. Partly I have tried to cover it
already, because the real solution of
the problem is greater production, be-
cause ultimately the level of prices,
availability and all that depend upon
additional production, Therefore, our
cardinal policy is to step up production,
We are grateful to the countries which
give us food, but let us not forget that
continued dependence on others js not
good for us, is not good even for con-
tinued good and friendly relations bet.
ween countries, because too much de-
pendence on the one hand and too
much consciousness of giving help on
the other might result in the creation
of feelings which may not be in the
best interest of either of them,K It is
therefore necessary that we should
step up our efforts for additional food
production. So long as we do not suc-
ceed in that we have to keep the
thing going. Some comments have been
made in that direction and I would
say a few words about this aspect. On
the food side our general policy has
been to distribute our available food-
grains in such a way that there are
no large-scale criss-cross or irrational
movements. That is the philosophy
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behind the zonal system: grouping
surplus States with adjoining deficit
States so that movements may not be
over long distances, Many traders
come and tell me: why do you not
permit us to send rice from Delhi to
Calcutta? Today they may send it
from Delhi to Calcutta; and tomorrow,
if the price there comes down a little,
they may send it back—a movement
purely on commercial grounds to earn
a few annas.

In this connection, it is good for us
to remember that there is some diffe-
rence of opinion even among the hon.
Members of this House, More than one
hon. Member from the rural areas had
voiced the feeling that agricultural
prices of certain commodities were
very low, In the case of foodgrains,
excepting rice, the prices of wheat,
maize, jowar, bajra, gram, etc, are not
on the high side.

Shri P. R. Patel: Of rice also.

Shri Swaran Singh: If anything,
some of these prices are a shade lower,
It is true that this year the price of
rice is a little higher. I do not en-
tirely agree when it is said that it is
not correct but that also varies from
State to State, I would reiterate what
has been said on earlier occasions. So
far as foodgrains other than rice are
concerned, both with regard to availa-
bility as well as prices, the position is
quite satisfactory.

About rice, the position in the South
is reasonably satisfactory. The level
of prices in Mysore, Madras and Kerala
is not on the high side, In Andhra
Pradesh, a surplus State, the price has
been more or less stationary, except
that when we move fairly large quan-
tities from Andhra to Calcutta, there
has been a slight rise. But that is not
a normal movement. I know that even
from the railway angle, we had never
moved rice from Andhra to West Ben-
gal side, Generally rice is moved
from Orissa, This was a special fea-
ture on account of the.unsatisfactory
crop position in Orissa and also in
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Madhya Pradesh. Madhya Pradesh
supplies rice to the deficit Maharashtra
State where there is a big consuming
centre in Bombay just as there is a
big rice consuming centre at Calcutta.
Hon. Members might be quite familiar,
In the rice picture, there are tiree
deficit areas which are of considerabie
importance; Kerala; West Bengal, par.
ticularly on account of the high con-
centration of population in Calcutia;
and Maharashira and partly Gujarat,
on account of the industrial develop-
ment. So, they have to be fed from the
adjoining areas. Therefore there is
nothing very complicated about the
zonal arrangements except to group
together the surplus and the deficit
areas that is Kerala can meet their
demands from Andhra Pradesh and
partly from the delta areas of Madras;
West Bengal from Orissa, and Maha-
rashtra from Madhya Pradesh, Punjab,
where they do not eat much rice, al-
ways supplies the cushion which could
be moved either to West Bengal or
to Maharashtra, depending upon the
availability of rice. Let us not judge
our effort in this direction by the un-
fortunate position that prevailed on
account of the bad crop in two surplus
areas, namely, Orissa and Madhya Pra.
desh. This was rather an unfortunate
conspiracy of bad circumstances and
let this not warp our thinking for the
future,

I have been noticing crop conditions
and the like over the last weeks and
my expectation is that the rice crop is
likely to be reasonably good this year.
I am fully conscious of the fact that
rain in certain parts had been delayed,
but later on it has been reasonably
good, and therefore the condition of
the rice crop is reasonably gond and
we should look forward to the month
of October when rice crop starts ar-
riving in the market to a definite lo-
wering of the price level. In the mean-
time we have done our best to keep
the price within reasonable limits by
pumping in supplies into those areas
which are deficit areas. We have
opened a large number of fair price
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shops in West Bengal and even I
Madhya Pradesh, because we knew
that on” account of the unsatisfactory
crop position the requirement of rice
there had to be met by certain sup-
plies from other areas; also in Maha-
rashtra and o.her areas, There, both
rice and wheat are available at prices
which are not unreasonable. Therefore,
1 have a feeling that the worst in this
respect appears to be over, and we
have, I think, turned the corner and
we can look forward to a better and
easier position even with regard to
rice.

In the meantime I would like to em-
phasize that my approach even to this
problem of distribution is not going to
be influenced by considerations ex-
cept those of making it available at
reasonable prices and ensuring a
reasonable and economic price to the
grower and also to see that undue
burden is not put on the consumer;
and to that effect, whatever measures,
regulatory or other may be necessary,
will certainly be resorted to, because,
with all the best of wishes there can
be unsocial elements who require to
be curbed by stern action and already
instructions and suggestions have been
issued to the State Governments point-
ing out to them that they should ini-
tiate action to ensure that the unsocial
elements do not take undue advan-
tage of scarcity conditions,

I would like to mention the steps
that are proposed to be taken under
the Defence of India Rules. The
Government have suggested to the
States to issue orders to prohibit (1)
the sale of important foodgrains and
sugar by anyone other than a regular
dealer; (2) charging of margins by
wholesalers and retailers above the
limits prescribed over their costs; (3)
submission of false returns under the
relevant licensing order or furnishing
false information to the Government
or maintaining incorrect accounts by
dealers; and (4) charging by fair
price shopkeepers and approved re-
tailers of any price higher than that
prescribed by the Government, It is
hoped that the State Governments
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will take appropriate action, and these
can be modulated—made more strin-
gent or less stringent—depending upon
the conditions that might prevail.

17 hrs.

This, Mr. Deputy-Speaker, is broad-
ly the picture on the side of food dis-
tribution and the general question of
rural development which have been
the subject-matter of the debate in
which such a large number of hon.
Members have participated, and I have
to thank them very much for the
great deal of thought they have de-
voted to this matter,
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Shri S. M. Banerjee (Kanpur)—
r0Se—

Mr. Deputy-Speaker: Do you want
to reply or shall I put the motion to
the House?

Shri S. M, Banerjee: I want to
reply.

Mr. Deputy-Speaker: You can reply
tomorrow.

17.01 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Tuesday, Sep-
tember 10, 1963/Bhadra 19, 1885
(Saka).
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STATEMENT BY MINISTER 5086—5102

The Minister of Defence
(Shri Y. B. Chavan) made a
statement on ‘Our Defence
Preparedness’.

MOTIONS RE : RISE IN
PRICES OF FOODGRAINS
AND FOOD POLICY . s102—5§200

Combined discussion on the
motion re : Rise in prices
of foodgrains and Foed
Policy moved by Sarvashri
g.Mh Banerjee lmd Yaahgal

ingh res Pecuveyon 5-9-63,
continued. The discussion
was not concluded.

AGENDA FOR TUESDAY,
SEPTEMBER 10, 1963/
BHADRA 19, 1885 (SAKA)

Further  discussion on the
motijon re : Rise in prices of
foodgrains and Food Policy ;
and on distribution of national
income, as also consideration
of the Report of U.P.S.C.
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